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BOMBAY ACT No. TII OF 19591,

[THE Bomsay VILLAGE PANCHAYATS ACT, 1958}

[This Act reccived the assent of the President on the 14th January 1959 ; the assent
was first published in the Maharashira Government Gazette, Part IV, on the 23rd
January 1959].

Amended by Bom. 53 of 1939,

Adapted and modified by the Maharashtra Adaptation of Laws (State and
Concurrent Subjects) Order, 1960,

Amended by Mah. 48 of 1961. Amended by Mah. 34 of 1970.

» » s Sof 1962, » » » 35 0f 1972 (1-11-1973)*.
” » , 43 of 1962, » » 5 38 of 1973 (1-11-1973)*,
L., 260f 1963, .., 60f1975(1-5-1975)t.
» " » 35 of 1963. ’ . ,» 130f1975. %

i3] k3] bE] 36 Of 1965 LR 2 ’ 16 Of 1975 (1‘4']975)*.

L 50 of 1965. T T of 1976 (14-4-1976)%.
o L 100f1968. . . . 4of 1981 (2-3-1981)%,

An Act to amend and consolidate the law relating to the constitution and
administration of Village Panchayats in the State of Bombay, and
for certain other matters.

WHEREAS it is expedient to amend and consolidate the law relating to the
constitution and administration of village panchayats in the State of Bombay with
a view to establishing a village panchayat for every village or group of villages and
investing them with such powers and authority as may be necessary to enable them
to function as units of Jocal sclf-government and of development activities in rural
areas and for certain other matters ; [t is hereby enacted in the Ninth Year of the
Republic of India as follows :\—

CHAPTER [
PRELIMINARY.
1. This Act may be called the Bombay Village Panchayats Act, 1958.

2. (1) It extends to the whole of the ?[State of Maharashtra], except the areas
within the limits of a municipal corporation, municipality or cantonment established
by or under any law for the time being in force.

(2) 1t shall come into force on such date? as the State Government may, by notifi-
cation in the Official Gazette, appoint.

3. In this Act, unless the context otherwise requires—

4[(a-1) “ associate member "’ means a member who is entitled to attend and
to take part in the deliberations of a panchayat or Committee, but shall have
no right to vote; and shall not be eligible to hold the office of Sarpanch or Upa-
Sarpanch ;

(a-2) * Auditor ” means an Auditor as defined in the Bombay Local Fund

Audit Act, 1930] €]and in relation to a panchayat having an annual income

1 For Statement o Objects and Reasons, see Bombay Governtient Gazette, 1938, Part V, pp. 279-289.

% These words were substituted fot the wards * State of Bembay * by the Maharashtra Adaptation
of Laws (State and Concurrent Subjecis) Order; 1960. : )

s 1st day of June 1959, vids G. N., L.5.G. and P.H.D., No. VPA 1059-P, dated 23rd May 1959.

1 This clause was inserted by Mah. 36 of 1965, s, 2(a).

5 This portion was added by Mah. 13 of 1975, s. 2(a).

*This indicates the date of commencement of Act,

+This indicates the date of commencement of Act so far as it amends the Bombay Village
Panchayats Act, 1958,

1tSeciion | of Mah. 13 of 1975 came into force on 28-5-1975. . Sections 3 to 17, 19 to 21 and,
24 to 38 came into force on 15-8-1975 and sections 2, 22 and 23 of the said Act came into force
on 1-10-1975 (vide G.N., R.D.D., No. VPA. 1074/12739-XII, dated 1st August 1975).

Short title.
Extent and

commence-
ment,

Definitions,
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(including grant received from the State Government) of less than Rs. 5,000,
also inciudes 2n Extension Officer duly authorised in writing by the Chief Executive

(Z) * building > includes a hut, shed, or other enclosure, whether used as
& human dwelling or for any other purpose whatsoever and also includes walls,
vesandahs, fixed platforms, plinths, doorsteps and the like ;

(2) “ bye-laws ” means the bye-laws made by the Y{Zilla Parishad] under
section 177 ;

2% * * * *
(4) “cattle” includes elephant, camels, buffaloes, horses, mares, geldings, -
ponies, colts, fillies, mules, 2sses, swine, sheep, ewes, rams, lambs, goats and
keids ; . _ '
i% *® * * *
¥(6) *“ Zilla Parishad” means 2 Zilla Porishad constituted under the Maha- Mak.
rashira Zilla Parishads and Panchayat Samitis Act, 1961 3] 2’92;
. ELd * * * * )
(8 “ factory ” means 2 factory as defined in the Factories Act, 1948 ; LXII

. of
(9) “ Gram Sabha™ mezns @ Gram Sabha deemed to be constituted under 1948,
section 6 ;

(10) “land ” includes land which is buijlt upon, or covered with water ;

(11) *“list of voters” means i list of voters provided for and mzinizined, under
section 12 ; A
2% * * * »

{13) “ octroi >’ or * octroi duty > means a tax on the entry of goods into a village
for consumption, use or sale therein ;

(14) *“ panchayat” meosns o panchayar established or deemed tc have been
established under this Act ;

4(144) * population ™ means the population as ascertoined ::t the lnst preced-
ing census of which the relevant figures, whetber provisicnal or finz2l, have been
published ;]

(I5) << prescribed ” means prescribed by rules ;

(I6) *“ rules ” means rnles made, or deemed to have been made, under this
Act ;

{(I7) <« Sarpanch ™ and * Upa-Sarpanch® means a Sarpanch end Upa-Sarpanch
elected under section 30, 41 or 43 ;

{18) ~ Scheduled Castes” means such castes, races or tribes or parts, of, or
groups within, such castes, races or tribes as are deemed to be Scheduled Castes
in relation to the %[State of Maharashtre] under article 341 of the Constitution
of Indiz ;

* These words were substituted for the words ** District Village Panchayat Mandal ” by Mah. §
of 1962, s. 286, Tenth Sch,

* Clauses (3), (5) and (12) were deleted by Mah. 13 of 1973, s, 2(4).

* Claus: (6) was substityted by Mah. 5 of 1962, s. 286, Tenth Sch.

tClauss (7)was deloted, ibid.

¢ Clauss (/44) was inserted by Mzh. 13 of 1975, 5. 2(c).

¢ These w ixds wore subgtituted for the words “State of Bombay” by the Maharashra Adaptation
f Laws (State and Concurrent Subjects) Order, 1960.
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(19) “ Scheduled Tribes ” means such tribes or tribal communities or parts
of, or groups within, such tribes or tribal communities as are deemed to be
Scheduled Tribes in relation to the '[State of Maharashtra] unc ﬁ article 342
of the Constitution of India ;

20y * Secretary ”  means a secretary of a panchayar appointed or deemed
to be appointed under section 60 of this Act:

2D "street ” means any road, footway, square, court, alley or passage
accessible whether permanently or temporarily to the public, whether
a thoroyghfare or not ;

2:& ’ * * * * Y

(23) “tax.” means a tax, cess, rate or other impost leviable under this Act,
but.does not include a fee: :

(24) “ village " moans any local area declared to be a village under section
4 or deemed to be a village ;

(25) “ward ” means an area inilo whu,h a vnliage is divide ,ﬁfunder clause
(h) of sub-section () of section 10 for the purpose specified rein ;

(26) the expression “the term of a panchayat” means the period for
which the members thereof elected or deemed to be elected shall hold office
under section 27

*[(27) the expressions * Standing Committee ™, * Panchayat Samiti”
4" Chief Executive Officer ] '[* Block Development Officer ™ and  * block
grant "] shall have the meanings respectively assigned to them in the Maharashtra

{\}I&?- Zilla Parishads and Panchayat Samitis Act, 1961.]
[¢)
1962.

CHAPTER 1I.

Gram Sabhas, ESTABLISHMENT AND CONSTITUTION OF Panchayats.

4. (1 After making such enquiry as may be prescribed, the State Govemn- Declaration
ment may, by notification in the Official Gazette, declare any local area, of village.
comprising a revenue village, or a group of revenue villages or hamlets forming
part of a revenue village, or other such administrative unit or part thereof, to
be a village *{to be known by the name of .................coceiiiinn village :

Provided that. where a group of revenue villages or hamiets or other such
administrative unit or part thereof is declared to be a village, the village shall
be known by the name of the revenue village. hamlet or as the case may be,
administrative unit or part thereof, having the largest population.]

1 These words were substituted for the words * State of.Bombay ** by the Maharashira Adaptdtior
of Laws (State and Concurrent Subjects) Order, 1960.

* Clause (22) was deleted by Mah. 13 of 1975, s. 2(b).
3 Clause (27) was inserted by Mah. 5 of 1962, 5. 286, Tenth Sch.

;('El)mse words were substituted for the words “ and Chief Executive Officer ”” by Mah., 36 of 1965,
s.

f‘l;’?gse Evm'ds were substituted for the words “ and Block Development Officer ”” by aian. 34
o 5.2,

¢ These words were inserted by Mah. 36 of 1965,s. 3.
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(2) After consultation with the '[Standing Committee] and the panchayat
concerned (if it has already been established), the State Government may, by like
notification, at any time— .

(@) include within, or exclude from, any village, any local area or otherwise
alter the limits of any village, or ’

(h) declare that any local area shall cease to be a village ;

and thereupon the local area shall be so included or excluded, or the limits of the
village so altered, or, as the case may be, the local area shall cease to be
a village.

5. In every village there shall be a panchavat.

6. On the publication of a notification under section 4 in respect of any
village, or in respect of any local area which is deemed to be a village under
clause (I of section 186, all persons whose names are included in the list of
voters referred to in section 12 shall be deemed to constitute a Gram Sabha
for the village.

7. (I) There shall be held at least two meetings of the Gram Sabha *[every
financial year] on such date, on such time and place, as may be prescribed
*fand if the Sarpanch, or in his absence the Upa-Sarpanch fails without
sufficient cause to ‘[hold any one of such two meetings], he shall be disqualified
for continuing as Sarpanch or, as the case may be, Upa-Sarpanch or for heing
chosen as such for the remainder of the term of office of the members of the
panchayat. ' The decision of the Collector on the question whether or not there
was such sufficient cause shall be final :] ' i

‘[Provided that, the Sarpanch may, at any time of his own motion, and, shall,
on requisition of the Standing Committee, Panchayar Samiti, or Chief Executive
Officer, call a meeting of the Gram Sabha within the period specified in the
requisition and, on failure to do so, the Chief Executive Officer shall require
the Block Development Officer to call the mecting within fifteen days from the
date he is so required to do. The meeting shall, notwithstanding the provisions
of ‘sub-section (3), be presided over by him or any officer authorised by the
Block Development Officer, in that behalif.] .

(2) Any Officer authorised in this behalf by the *{Standing Committee, Panchayat
Samiti or Chief Executive Officer] by general or special order shall have the
right to speak in, and otherwise to take part in, the proceedings of a meeting
of the Gram Sabha, but shall not be entitled to vote,

(3) Unless otherwise provided in this Act, the Sarpanch, and in the absence
of the Sarpanch, the Upa-Sarpanch shall preside over every meeting of the Gram
Sabha. In the absence of the Sarpanch and Upa-Sarpanch, the members of the
Gram Sabha shall elect one of the members of the panchayat present to preside.

T'-T]l:ess:h words ware substituted for the™words ** Panchavat Mandal ** by Mah. § of 1962, 5. 286
ent . '
? These words werc substjtuted for the words “ every year ” by Mah. 36 of 1965, 5. 4(a).
? These words were added, ihid., s. 4(a). ] .
# These words were substituted for the words ** hold such two meetings ” by Mah. 38 of 1973, 5. 2.
5 This provisn was substituted for the original by Mah. 36 of 19685, s. 4(b).
® These words were substituted for the word “ Collector *’, ibid,

Patablish-
ment of
panchayats.

Gram Sebha,

Moetings of.
Gram Sabha.
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(4) If any dispute arises as to whether a person is entitled to attend a meeting
of & Gram Sabha, such dispute shall be decided by the person presiding, regard
being had to the entry in the,list of voters for a whole village or ward thercof,
as the case may be, and his decision shall be final. '

Panchayat 8. (I) The first meeting of the Gram Sabha in '[every financial year] shall
to place be held within two months from the commencement of that year, and the
before Gram 1, 1, hayat shall place before such meeting—

Sabha
Statement ct)f (i) the annual statement of accounts ;
’é‘f‘i’;i {ii} the report of the administration of the preceding financial year ;

duties of (7ii) the development and other programme of work proposed for the
Gram Sabha. .\ ;rent financial year ;
(iv) the last audit note and replies (if any) made thereto ;
{v) any other matter which the °[Standing Committee, Panchayat Samiti or
Chief Executive Officer or any officer authorised by the Standing Committee
or Panchayat Samiti] in this behalf, requires to be placed before such meeting.
{2) 1t shall be open to the Gram Sabha to discuss any or all of the matters
placed before it under sub-section (I) and the panchayat shall consider suggestions,
if any made by the Gram-Sabha. :
(3) A Gram Sabha shall carry out any other functions as the State Govern-
ment may by general or special order require.

Incorpora- 9, Every panchdyat shall be a body corporate by the name of *the Village
“h‘;n of panchayat of : ”, having perpetual succession and a common seal,
panchayal. oith power to acqhire and hold property, both moveable and immovable,
whether within or without the limits of the village over which it has authority

and may in its corporate name sue and be sued.

Constitution 10, (I) Subject to any general or special order which the State Government
Paschayasy may make in this behalf—
anchayats. i
[(ay A panchayat shall consist of—
(i} such number of members not being less than seven and not more than
fifteen as the Collector may determine, who shall be elected in accordance
with section 11 ; :

(if) the Chairman or Chairmen, of a co-operative society or societies, con-
ducting business in the village relating to agriculture or granting of loans (to
be associate member or members).

Explanation—For the purposes of sub-clause (if} of clause (a), the expression
“ Chairman > in relation to a co-operative society includes the Administrator
appointed to manage the affairs of the society or where more than one Adminis-
_ {rator or a committee or corporation is appointed to manage the affairs of
the society under sub-section (/) of section 78 of the Maharashtra Co-operative
Societies Act, 1960, such person representing the- Administrator, committee
or corporation as the Collector or any officer authorised by him in this behalf,
may direct.] :
(b) each village shall be divided into such number of wards, and the number
of members of a panchayat to be elected from each ward shall be such, as may
be determined by the Collector “[in the prescribed manner].

1 These words were substituted for the words ““ every year * by Mah. 36 of 1965, s. 5.

2 These words were substituted for the words “ Panchayat Mandal or Collector or any Officer
authorised by the Collector ?° by Mah. 5 of 1962, s. 286, Tenth Sch,

? Clause (@) was substituted for the original by Mah. 6 of 1975, 5. 50 Sch.

¢ These words were inserted by Mah. 36 o1 1965, s. 6(I)(b) .

Mah.
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(?) In every panchaya! two seats shall be reserved for  women. And if,
having regard to populaiion of Scheduled Castes and Scheduled Tribes in the
village, the '[Collector] is of opinion that reservation of seats is necessary for
such Castes and Tribes in the village there shall be reserved for such Castes
and Tribes. such number of seats “{as may be determined by the Collector
in the prescribed manner] such (eservation shall cease 10 have effect
on the expiration of [the period for the time being specified in article 334 of
the Constitution of India.] but the fact that the reservation of seats has so ceased
to have effect shali not render any person elected and in office immediately before
such cesser ineligible from contjnuing as a member during the rest of the term
to which he was validly elected.

(3) 1f for any reason an election does not result in the return of the required
number of qualified persons willing fo take office, the *[Standing Committee]
shall, as soon as possible, appoint from persons qualified to be elected, such
persons as are necessary to make up the required number, and the persons so
appointed shall be deemed to have been duly elected under sub-section (I).
‘[The names of members following under clause (¢) of sub-section {{)] and
also members appointed as aforesaid shall be published by the Collector in the
preseribed manner.

() Notwithstandise anything in sub-section (/) where two-thirds or more of
the total number of members required to be elected “[under sub-clause (D) of
clause («) of sub-section (/) ] are elected. fajlure to clect the remaining members
shall not affect constitution of the panchayvar.

11. (1) The election of members to a panchayat shall be held on such date Efection.
as the Collecior may appeint in this behalf,
(2) Such clection shall be conducted in the prescribed manner.

12. () The electoral roll of the ’[Maharashira Legislative Assembly] E’éiter‘f
XL prepared under the provisions of the Representation of the People Act, 1950, -
l95%fand in force on such day as the Statc Government may by general or special
“order notify in this behalf for such part of the, constituency of the Assembly
ae is included in a ward or a village shall be the list of voters for such ward
or village.
{2} An officer designated by the Collector in this behaif shall maintain a list
of voters for each such ward or village.

13. (1) Every person whose name is in the lisi of voters shall, unless disquali- Persons

. . . . . i t
fied, under this Act or any other law for the time being in force, be gqualified (o 33?3‘2;’3 b%
vote at the eclection of a member for the ward to which such list pertains. elected.

(2) Every person whose name is in the list of voters shall, unless disqualified
under this Act or under any other law for the time being in force be qualified to
be elected for any ward of the village. No person whose name is not entered in
the list of voters for such village shall be qualified to be clected for any ward of
the village.

1 These words were substituted for the words “ Stzte Government ” by Mah, 13 of 1975.5. 3(a)

2 These wards were substituted for ths words “as may be prescribed ”, ibid., 5. 3 (b).

3 These words amid figures were substituted for the words * a period of twelve years from the
commencement of the Constitution of Tndia ** by Mah. 48 of 1961, 5. 2, Sch.

& These words were substituted for the words  Panchayat Mandal” by Mah. 5 of 1962, s. 286,
Tenth Sch.

5 These words were substituted for the portion beginning with © The names of the elected members ™
and ending with “as the case may be” by Mah. 6 of 1975, Sch,

5 These words, brackets, letter and figure were inserted, ihid.

7 These words were sibstituted for the words ' Bombay Legislative Assembly ' by the Maha-
rashtra Adaptation of Laws (State and Concurrent Subjects) Order. 1960.
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() Subject to any disqualification incurred by a person, the list of voters shall
be conclusive evidence for the purpose of determining under this section whether
any person is qualificd or is not qualified to vote, or as the case may be, is
qualified or is mot qualified to be elected, at any election.

Vacation [13A. If a person is elected to more than one scat in a village panchayat,

of seats. then unless, within the prescribed time he resigns all but one of the seats by
notice in writing signed by him and addressed to the Collector or any officer
authorised by him in this behalf, all the seats shall become vacant.]

Disqualifica- 14, No person shall be z member of a panchayat, or coutinue as such, who--

tons. (@) has, whether before or after the commencement of this Act, been
convicted-—— :

(?) of an offence under the Untouchability {Offences) Act, 1955, or under xxu
the Bombay Prohibition Act, 1949 or any law corresponding thereto in force of
in any part of the State, unless a period of five years, or such lesser period
as the State Government may allow in any particular case, has elapsed 3y
since his conviction, or of

(ii) of any other offence and been sentenced to imprisonment for not less 1949.
than six months, unless a period of five vears, or such Jesser period as the
State Government may allow in any particular case, has elapsed since his
release ; o

’l(a-7) has been disqualified for corrupt practice under section SA of the
Representation of the People Act, 1951, unless the Election Commission has xLIu
removed such disqualification or the period of such disqualification or the said of
period as reduced by the Election Commission under section 11 of that Act %%t
has expired ;]

(b) has been adjudged by a competent court to be of unsound mind ;or

(c) has been adjudicated an insolvent and has not obtained his discharge ; or

*[(c-I} having held any office under any Government or Igcal authority, has,
whether before or after the commencement of this Act, been dismissed for
misconduct, unless a period of five years has elapsed since his dismissal ; or]

(d) has been removed from office under sub-section (1) of section 39 and
a period of five years has not elapsed from the date of such removal, unless
he has, by an order of the State Government notified in the Official Gazette,
been relieved from the disqualification arising on account of such removal
from office ; or

(€) has been disqualified from holding office under sub-section (2) of section
29 and the period for which he was so disqualified has not elapsed ; or

(f) holds any salaried office or place of profit in the gift or disposal of the
panchayat, while holding such office, or place ; or

(g) has directly or indirectly, by himself or his pariner, any share or interest
in any work done by order of the panchayat, or in any contract with, by or on
behalf of, or employment with or under, the panchavat ; or

(k) fails to pay any tax or fee due to the panchayar *[or the Zilla Parishad
within three months from the date on which the amount of such tax or fee is
demanded, and & bill for the purpose is duly served on him ; or]

*[(h-1) fails to pay the amount of surcharge or charge under section 140 or the
amount ordered to be paid under section 178 together with interest, if any
within the period provided in that behalf, and where an appeal has been

! Section 13A was inserted by Mah. 36 of 1965, s. 7.
* Clause (a-1) wasinserted by Mah. 13 of 1975. s. 4(a).
* This clause wasinserted by Mah. 36 of 1965, 5. 8 ().
¢ These words were substituted for the portion begii.ning with the words *“ within three months*
and ending with the words and figures “ section 129 ; or *, ibid., s. 8(2).
® Clause (h-7) was inserted by Mah. 13 of 1975, s. 4(b).
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made. then within one month from the date of receipt of the decision rejecting
such appeal ;]
(i) is a servant of the Government or a servant of any local authority ; or

(/) has voluntarily acquired the citizenship of a foreign State, or is under
any acknowledgement of allegiance or adherence to a foreign State ; or

(k) is disqualified under any other provisions of this Act, and the period for
which he was so disqualified has not elapsed.

Explanation 1—A person shall not, by reason only of his being a share holder
in or a member of, any incorporated or registered company or a co-operative
society registered under any law for the time being in force in the '[State of
Maharashtra], be held to be interested in any contract entered into between the
company or co-operative society and the panchayat.

(Explariation 1A.—A person shall not be disqualified under clause (g) by
reason only of such person—

(/) having a share or interest in any newspaper in which any advertisement
relating to the affairs of the panchayat is inserted ; or

(if) having a share ot interest in the occasional sale to the panchayat of any
article in which he regularly trades, or in the purchase from the panchayat of
any article, of a value in either case not exceeding in any financial year two
hundred rupees; or

(it having a share or interest in the occasional letting out on hire to the
panchayat or in the hiring from the panchayar of any article for an amount
not exceeding in any financial year twenty-five rupees or such higher’ amount
not exceeding one hundred rupees, as the panchayat, with the sanction of the
Collector, may fix in this behalf ; or

(iv) having any share or interest in any lease for a period not exceeding ten
years, of any immovable property or in agreement for the same ; and before
such lease or agreement is executed, the Block Development Officer certifies
that no other suitable premises were available to the panchayat on lease.]

Explanation 2—For the purposes of clause (h}—

(/) a person shall not be deemed to be disqualified if he has paid the amount
of any tax or fee due, prior to the day prescribed for the nomination of-
candidates ;

(i) failure to pay any tax or fee due to the panchayat by a member of an
undivided Hindu family, or by a person belonging to a group or unit the
members of which are by custom joint in estate or residence, shall be deemed
to disqualify all members of such undivided Hindu family or as the case may
be all the members of such group or unit.

)g.a\i}i ‘[Explanation 3.—For the purposes of clause (i), a Police-patil appointed
of . under section 5 of the Maharashtra Village Police Act, 1967, shall be
1967, deemed to be a servant of Government.]

1 These words were substituted for the words * State.of Bombay * by the Maharashtra Adaptaticn
of Laws (State and Concurrent Subjects) Order, 1960.

1 This Explanation was inserted by Mah, 36 of 1965, s, 8(3). )

* This Explaration was substituted for the original by Mah. 13 of 1975, s. 4{c).
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"I Explanation 4.-—For the purposes of clause (g), a person shall not be deemed
to have any share or interest in any employment by reason only of any relation
of his being employed with or under a panchaya, as an Gfficer or servant

thereof.]
Disqualifi- = L
cation arising [14A. If any person
out of certain : . i . . .
conviction {a) is convicted of an offence punishable under section 153A or section

and corrupt [ 7{E or section 171F or sub-section (2) or sub-section (3) of section 505 of
Dracts the Indian Penal Code, or of an offence punishable under section 24, or

der thi p . . .
utt crAclrs_ clause (a) of sub-sectiod (2) of section 25 of this Act; or

(b) is upon trial of an election petition under section 15 of this Act,
found guilty of any corrupt practice, :

he shall be disqualified for being elected, or for continuing as a member, or for
voting at any election to a panchayat, unless a period of six years from the
date of the conviction or from the date on which 2 declaration that the candi-
date is «irqualified is made under sub-section (5) of section 15 of this Act, or
such lesser period which the State Government may aliow in any particular
case has elapsed.]

Detemina- 15, (1) If the validity of any election of a member of a panchayat is brought
valit(;?t?f gt[in question by °[any candidate at such clection or by] any person qualified to
elections : vole at the election to which such question refers, *[such candidate or person}
enquiry by may, at any time within fifteen days after the date of the declaration of the result
J‘i'dgei of the election, apply—"* * * * to the Civil Judge (Jubnior Division),
Procedur®. and if there be no Civil Judge (Junior Division) then to the Civil Judge (Senior
Division) (hereinafter, in each case, referred as “the Judge ) having ordinary
jurisdiction in the area within which the election has been or should have been

held for the determination of such question.

{2) Any enquiry shall thereupon be held by the Judge and he may after such
enquiry as he deems necessary pass an order. confirming or amending the
declared result, or setting the election aside. For the purposes of the said enquiry
the said Judge may exercise all the powers of a civil court, and his decision shall
be conclusive. °[If the electicn is set aside. u date for holding a fresh election
shall forthwith be fixed under section 11.]

(3) All applications received under sub-section (/)}—

{a) in which the validity of the clection of members to represent the same
ward is in question, shall be heard by the same Judge ; and

(b) in which the vaiidity_of the election of the same member elected to
represent the same ward is in question, shall be heard together,

L This Lxplanation was inserted by Mah, 34 of 1970, 5. 3.

z Section  14A was inserted by Mah. 13 of 1975, 5, 5.

* These words were inserted by Mah. 36 of 1965, 5. 9(/1,

* These words were substituted for the words © such person 2, ihid.

® The portion from " {a)in the Hivderibad aren * to 7 rwnsferred territories ™ was omiried by the
Maharashtra Adaptation of Laws (Stite and Concurrent Subjects) Order. 1960,
* This pertion was indded by Mih, 36 of 1965, ¢ w2
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(4) Notwithstanding anything contained in the Code of Civil Procedure, 1908, ¥ of
the Judge shail not permit (@) any application to be compromised or withdrawn 1908.
or (b) any person to alter or amend any pleading uniess he is satisfied that such
application for compromise or withdrawal or the application for such alternation
or amendment is bona fide and not collusive.

(5) (@ If on holding such enquiry the Judge finds that a candidate has for the
purpose of the election committed a corrupt practice within the meaning of
sub-section (6) he shall declare the candidate disqualified for the purpose of that
election and of such fresh election as may be held under ‘[sub-section (2)] and
shall set aside the election of such candidate if he has been elected.

(b) If, in any case to which clause (a) does not apply, the validity of an election
is in dispute between two or more candidates, the Judge shall after a scrutiny
and computation of the votes recorded in favour of cach candidate, declare the
candidate who is found to have the greatest number of valid votes in his favour
to have been duly elected :

Provided that for the purpose of such compulation no vote shall be reckoned
as valid if the Fudge finds that any corrupt practice was cominitied by any person
known or unknown, in giving or obtaining il :

Provided further that after such computation il an equality of votes is found
to exist between any candidates and the addilion of one vole will entitle any of
the candidates to be declared elected, one additional vote shall be added to the
total number of wvalid votes found to have been received in favour of such
candidate or candidates as the case may be, selected by lot drawn in the presence
of the Judge in such manner as he may determine.

(6) A person shall be deemed to have committed a corrupt practice—

(@) who, with a view to inducing any voter to give or to refrain, from giving
a vote in favour of any candidate, offers or gives any money or valuable
consideration, or holds out any promise of individual profit, or holds out any
threat of injury to any person, or,

(b) who with a view to inducing any person to stand or not to stand or to
withdraw from being a candidate at an election, offers or gives any money
or valuable consideration or holds out any promise of individual profit or
holds out any threat of injury to any person, or

£ This was substitated for the word and figures “ section 177" by Mah, 36 of 1965,s. 9%(3).
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{c) who hires or procures, whether on payment or otherwisc, any vehicle
or vessel for the conveyance of any voter (other than the person himsclf, the
members of his family or his agent) to and from any poiling station :

Provided that the hiring of a vehicle or vessel by a voter or by several voters
at their joint cost for the purpose of conveying him or them to or from any such
polling station shall not be deemed to be a corrupt practice under this clause if
the vehicle or vessel so hired is a vehicle or vessel not propelled by mechanical
power :

Provided further that the use of any public transport vehicle or vessel or any
tram-car or railway carriage by any voter at his own cast for the purpose of going
to or coming from any such polling station shall not be deemed to be a corrupt
practice under this clause.

Explanation 1~-A corrupt practice shall be deemed fo have been committed
by a candidate, if it has been committed with his knowledge and consent, or by
a person who is acting under the general or special authority of such candidate
with reference to the clection.

Explanation 2.-—* A promise of individual profit " does not include a promise to
vote for or against any particular measure which may come before a panchayat
for consideration, but subject thereto, includes a promise for the bencfit of the
person himself or any person in whom he is interested.

3 ’

Explanation 3.—The expression “ vehicle ” means any vehicle uséd or capable
of being used for the purpose of road transport, whether propelled by mechanical
power or otherwise, and whether used for drawing other vehicles or otherwise.

1[(7) If the validity of any election is brought in question only on the ground of
an error made by the Officer charged with carrying out the rules made in this behalf
under section 176 read with sub-section (2) of section 10 and section 11, or of an
irregularity or informality not corruptly caused, the Judge shall not set aside the
election,]

16. (1) If any member of a panchayat,—-
(a) who is elected or appointed as such, was subject to any of the disqualifi- Disability

cations mentioned in section 14 at the time of his election or appointment, or goﬂll 00;
. . . N nuin,
{b) during the term for which he has been elected or appointed, incurs any of mcmb%r.

the disqualifications, mentioned in section 14,

he shall be disabled from continuing to be a member, and his office shall become
vacant.

(2) ¥4If any question whether a vacancy has occurred under this section is raised
by the Collector suo motu or on an application made to him by any person in that
behalf, the Collector shall decide the question as far as possible within sixty days
from the date of receipt of such application. Until the Collector decides the
question, the member shall not be disabled vnder sub-section (/) from continuing
to be d member.] Any person aggrieved by the decision of the Coilector may, within
a period of fifteen days from the date of such decision, appeal to the State Govern-
ment, arxi the orders passed by the State Government in such appeal shall be final :

Provided that no order shall be passed under this sub-section by the Collector
against any member without giving him a reasonable opportunity of being heard,

17. [Fresh election if election or appointment is invalid] Deleted by Mah. 36 of
1965, 5. 11,

Sub-section (7) was added by Mah. 34 of 1970, s. 4. o
*This was substituted for the portion beginning with the words ** In every case ’ and ending with
the words “ from continuing to be a member ”” by Mah. 36 of 1965, s. 10,
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Prohibition 18- (/) No person shall. on the date or dates on which a poll is taken in any

of can- polling station, commit any of the following acts within the polling station, o7 in any
vassingin  public or private place within a distance of one hundred yards of the polling station,
o namely ~—

polling )

stations. (@) canvassing for votes, or

(b) soliciting the vote of any voter ; or
(c) persuading any voter not to vote at the election ; or
(d) persuading any voter not to vote for any particular candidate ; or

(&) exhibiting any notice or sign (other than an official notice) relating to the
clection,

(2) Any person who contravenes the provisions of sub-section (/) shall, on convic-
tion, be punished with fine which may extend to two hundred and fifty rupees.

(3) Au offence punishable under this section shall be cognizable.

Penalty for 19. (1) Mo purson shall, on the date or dates on which a poll is taken at any
disorderly  polling station,—

conduct
i Or nesr (@) use or operate, within or at the entrance of the polling station, or in any
a‘;‘,’fgﬁ public or private place in the neighbourhood thereof, any apparatus for amplifying

or reproducing the human voice, such as a megaphone or a loud-speaker, or

(b) shoui, or otherwise act in a disorderly manner, within or at the entrance of
tiie polling station or in any public or private place in the neighbourhood thereof,
s0 as to cause annoyance to any person visiting the polling station for the poll,
or so as to interfere with the work of the officers and other persons on duty at
the polling station.

(2y Any person who contravenes, or wilfully aids or abets the contravention of,
the provisions of sub-section (J) shail, on conviction, be punished with fine which
may extend to two hundred and fifty rupees.

3) If the presiding officer of a polling station has reason to believe that any
person is committing or has committed an offence punishable under this section he
may direct any police officer to arrest such person, and thereupon the police officer
shall arrest him.

(4} Any police officer may take such steps and use such force, as may be reasonably

necessary for preventing any contravention of the provisions of sub-section (I}, -

and may scize any apparatus used for such contravention.

Penalty for 20. (7} Any person who duaring the hours fixed for the poll at any polling station,
miscondnct  misconducts himself or fails to obey the lawful directions of the presiding officer
‘a: P'."“mg may be removed from the polling station by the presiding officer or by any police
station. officer on duty or by any person authorised in this behalf by such presiding officer.

(2) The powers conferred by sub-section (I} shall not be exercised so as to prevent
any voter who is otherwise entitled to vote at a polling station from having -an
opportunity of voting at that station,

() If any person who has been so removed from a polling station re-enters the
polling station without the permission of the presiding officer, he shall, on conviction,
be punished with fine which may extend to two hundred and fifty rupees.

(4) An offence punishable under sub-section (3) shall be cognizable.
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21. (1) Where an election is held by ballot, every officer, clerk, agent or other Maintenance
person who performs any duty in connection with the recording or counting of of sectacy of
votes at an election shall maintaip and aid in maintaining, the secrecy of the voting Y€
and shall not (except for some purpose authorised by or under any law) communicate
to any person any information calculated to violate such secrecy.

(2) Any person who contravenes the provisions of sub-section (1) shall, on convic-
tion, be punished with imprisonment for a term which may extend to three months
or with fine or with both,
~22. (/) No person who is a returning officer, or a presiding or polling officer at O‘ﬁ“"t""
an election or an officer or clesk’ appointed by the returning officer or the presiding elec.:t?ons
officer to perform any duty in connection with an election shall, in the conduct or nottoact
the management of the election, do any act (other than the giving of his vote) for the for
furtherance of the prospects of the election of a candidate. candidatos
Oripﬂuencc
. - . . votings.
{2) No such person as aforesaid, and no member of a police force, shall endea- otnegs
vour—
{@) to persuade any person to give his vote at an election, or
() to dissuade any person from giving his voie at an election, or

(¢) to influence the voting of any person at an ¢lection in any manner.
. (3) Any person who contravenes the provisions of sub-section (I) or sub-section (2)

shali, on conviction, be punished with imprisonment for a term which may extend
to six months or with fine or with both.

23. (1) If any person to whom this section applies is without reasonable cause Breaches of

guilty of any act or omission in breach of his official duty, he shall, on conviction, ﬁlmcf:;gé‘_'y
be punished with fine which may extend to five hundred rupees. tilon with
elections.

(2) No suit or other legal proceedings shall lie against any such person for damages
in respect of any such act or omission as aforesaid.

(3) The persons to whom this section applies are the returning officers, presiding
officers, polling officers and any other persons appointed to perform any duty in
connection with the maintenance of the list of voters, the receipt of nominations
or withdrawal of candidatures, or the recording or counting of votes at an election
and the expression * official duty ™ shall for the purposes of this section be construed
accordingly, but shall not include duties imposed otherwise than by or under this

Act.

24, (I) Any person who, at any election, fraudulently takes, or attempts to take Removal of
a ballot paper out of a polling station, or wilfully aids or abets the doing of any such a 0: p
act, shall, on conviction, be punished with imprisonment for a term which may go?i?n; rom

extend to one year or with fine which may extend to five hundred rupees or with stationsto
both. be offence.

(2) If the presiding officer of a polling station has reason to believe that any
person is committing or has committed an offence punishable under sub-section (1),
such officer may, before such person leaves the polling station, arrest or direct a police
officer to arrest such person and may search such person or cause him to be searched
by a police officer :

Provided that when it is necessary to cause a woman to be searched, the search
shall be made by another woman with strict regard to decency.

RBL-SCH
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(3) Any ballot paper found upon the person arrested on search shall be made over
for safe custody to a police officer by the presiding officer, or when the search is
made by a police officer, shall be kept by such officer in safe custody.

(4) An offence punishable under sub-section (1) shall be cognizable.

Other 25, (7) A person shall be guilty of an offence if, at any election, he—
offences and

penalties (a) fraudulently defaces or fraudulently destroys any nomination paper ; or

therefor. . . .
(b) fraudulently defaces, destroys or removes any list, notice or other document
affixed by or under the authority of-a returning officer ; or

(¢) fraudulently defaces or fraudulently destroys any ballot paper or the official
mark on any ballot paper ; or

(d) without due authority supplies any baliot pépér 10 any person ; or

(e) fraudulently puts inio any ballot box anything other than the ballot paper
which he is authorised by law to put in ; or )

(f) without due authority destroys, takes, opens or otherwise interferes with
any ballot box or ballot papers then in use for the purposes of the election ; or

(g) fraudulently or without due authority, as the case may be, attempts o do
any of the foregoing acts or wilfully aids or abets the doing of any such acts,

(2) Any person guilty of an offence under this section shall—

(a) if he is a returning officer or a presiding officer at a polling station-or any other
officer or clerk employed on official duty in connection with the election, on con-
viction, be punished with impriscnment for a term which may extend to two
years or with fine or with both ;

(b) if he is any other person, on conviction, be punished with imprisonment for
a term which may extend to six months or with fine or with both.

(3) For the purposes of this section, a person shall be deemed to be on official
duty if his duty is to take part in the conduct of an election or part of an election
including the counting of votes or to be responsible after an ele tion for the used
ballot papers and other documents in connection with such election, but the
expression “ official duty » shall not include any duty imposed otherwise than by or
under this Act.

(#) An offence punishable under clause (b) of sub-section (2) shall be cognizable.

Prosccution 26, No Court shalf take cognizance of an offence punishable under section 22 or
‘“tg"“a‘" under section 23 or under clause (@) of sub-section (3) of section 25 unless there is
OTene=s: complaint made by an order for under authority from, the Collector.

‘Termof . 27» (I) The members of a panchayat shall, save as otherwise provided in this
office of Act, hold office for a I[ term of five years).
members.

(2) The State Government may. after consulting the ?[Standing Committee] by
order in writing and for reasons recorded therein, extend the said term for a period
not exceeding in the aggregate 3[five years and six months]. Any such order shall be
notified in such manner as the State Government may approve.

* These words were substituted for the words ** term of four years ” by Mzh. 38 of 1973, s, 3(7).

* These words were substituted for the words * Panchayat Manial " by Mah. 5 of 1962, 5. 286,
Fenth Schedule. . A . .

* These words were substituted for the words “ five years * by Mah. 38 of 1973, 5. 3(2).

Bc-5¢E
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28. (/) The term of office of the thembers clected at a general election
[including the Chairman or Chairmen of the co-operative society or societies, as
the case may be, referred to in clause (a) of sub-section () of section 10] or
appointed under sub-section (3) of section 10 shall be deemed to commence on
the date of the first meeting of the panchayat. The first meeting of the panchayat
shall be held on a day fixed by the [Collector] within four weeks from the
date on which the names of elected members are published under section 10 :

s[Provided that, if such day fixed for the first meeting falls prior to the date
on which the term of office of the retiring members expires under section 27 or
prior to the expiry of the period for which the panchaya: has been superseded
under section 145, the first meeting shall be held on a date not exceeding ten
days from such expiry of the term of office of the members or the expiry of
the period of supersession.]

(2) The term of office of the outgoing members shall be deemed to extend
to, and expire with, the day before such meeting.

429, (/) Any member who is elected may resign his office by writing under
his hand addressed to the Surpanch and the Sarpanch may resign his office of
member by writing under his band addressed to the Chairman of the Punchayat
Samiti. The resignation shall be delivered in the manner prescribed.

(2) On receipt of the resignation under sub-section (J), the Sarpanch or, as
the case may be, the Chairman of the Punchayar Samiti shall forward it to the
Secrétary who shall place it before the meeting of the panchayat next following.

(3} If any member or the Sarpanch whose resignation is placed before the
meeting of the panchavat wants to dispute the genuineness of the resignation, he
shall refer such dispute ta the Collector within seven days from the. date on
which his resignation is placed before the meeting of the panchayat. On the
receipt of dispute, the Collector shall decide it, as far as possible, within fifteen
days from the date of its receipt. ‘

(4) The member or Sarpanch aggrieved by the decision of the Collector
may, within seven days from the date of receipt of the Collector’s decision.
appeal to the Commissioner who shall decide it, as far as possible, within fifteen
days from the date of receipt of the appeal

(5} The decision of the Collector, subject to the decision of the Commissioner
in appeal, shall be final.

(6) The resignation shall take effect,—

Commence-
meat of
term of

office.

Resignation
of member
and disputes
regarding
resignaticn.

(¢) where there is no dispute regarding the genuineness, after the expiry :

of seven days from the date on which it is placed before the meeting of the
panchayat

(B) where the dispute is referred to the Collector and no appeal is made
to the Commissioner, after the expiry of seven days from the date of rejection
of the dispute by the Collector ; .

1 These words were inserted by Mah. 36 of 1965, s. 12(1)..

% This word wassubstituted for the words ** Chief Executive Officer ”' by Mah. 43 0f 1962, 5. 26, Sch.
3 This proviso as added by Mah. 36 of 1965, s. 12(2).

¢ Section 29 was substituted for the original by Mah. 13 of 1975, s. 6.
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(¢) where an appeal is made to the' Commissioner, immediately after the
appeal is rejected by the Commissioner.]

Election of 38 Every panchayar shall be presided over by a Sarpanch who shall be
Sarpanch elected *[by the panchayar from amongst its clected members.] ?[If in a village
and Upa- notified by the Collector, the population of Scheduled Tribes or Scheduled Castes
Sarpanch-4r Nomadic Tribes and Vimukta Jatis, therein is not less than sixty per cent
of its total population, the Sarpanch shall be elected by the panchayat of such
village from amongst its elected members of Scheduled Tribes or Scheduled Castes
or Nomadic Tribes and Vimukta Jatis, as the case may be]. The panchayat shall

also ¢lect *[one of its elected members] to be Upa-Sarpanch ;

[Provided that if an Upa-Sarpanch is elected a Sarpanch, the office of
Upa-Sarpanch shall become vacant : ]

‘[Provided further that. no member shall be ecligibe for being elected, or for
continuing, as Sarpanch or Upa-Sarpanch if he holds the office of the President
or Vice-President of any Zilla Parishad or Chairman of any Subijects Committee
thereof or °fthe Chairman or Deputy Chairman of any Panchayar Samiti ; and if
a Sarpanch or Upe-Sarpanch is elected to any of such offices, his office ‘as
Sarpanch or, ‘as the case may be, Upa-Sarpanch shall become vacant from the
date of such election]. ’

Termiof 31, Save as otherwise provided in this Act, a Sarpanch and an Upa-Sarpanch
office of shall hold office for the term of the panchayat and when the term is extended

j,“g”;’,;f,_ also for such extended term.

Sarpanch.

Sarpanch  32. After the expiry of his term of office, the Sarpanch shall continue to

to carty o carry on the current duties of his office until such time as a new Sarpanch is
duties until €lected and takes over charge.
his successor
is appointed,

Travelling '[32A. The members of a panchayat (including its Sarpanch and Upa-Sarparich)

and daily may be paid such travelling and daily allowances for journeys undertaken in
toag%‘:n’ag';?. relation to any business of the panchayat as may be prescribed.]

Procedure  33. (/) On the establishment of a panchayat for the first time under this Act,
for election or on its reconstitution or establishment under sections 145 and 146, or on the
Ofasﬁp(“,”" expiry of the term or extended term of a panchayat a meeting shall be called

Sarpa,ﬂ: on the date fixed under sub-section (1) of section 28 by the *[Collector]. for

the election of the Sarpanch and Upa-Sarpanch.. In the case where the offices of
both the Sarpanch and Upa-Sarpanch become vacant simultaneously, a meeting
shall be called on the date fixed by the *[Collector] for the election of the

Sarpanch and Upa-Sarpanch.

1 These words were substituted for the words * by the members fromamongst their own number*
by Mah. 36 of 1965, s. 14(a). -

2 This portion was inserted by Mah. 13 of 1975, 5. 7 (a).

2 These words were subsiituted for the words “ orie of its members * by Mah. 36 of 1975, s. 14(5).

4 This proviso was inserted, ibid., s. 14(c).

& This proviso was inserted by Mah. 34 of 1970, s. 5. o

s This portion was substituted for the werds * the Chairman of any Panchayat Samiti "’ by Mah.

1975, 5. 7(b). :

13"08fection 32A(':3as inserted, by Mah. 36 of 1965, s. 15. )

® This word wassubstituted for the word ** ChiefExccuyive Officer by Mah. 43.0f 1962, 5. 26, Sch,
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(2) The meeting called under sub-section (/) shall be presided over by such
officer as the ![Collector] may by order appoint in this behalf. The officer
aforesaid shall, when presiding over such meeting, have the powers and follow
the procedure prescribed, but shall not have the right to vote.

(3) No business other than the election of the Sarpanch and Upa-Sarpanch
shall be transacted at such meeting.

4 If in the election of the Sarpanch or Upa-Sarpanch there is an equality
of votes, the result of the election shall be decided by lot drawn in the presence
of the officer presiding in such manner as he may determine.

S (5) In the event of a dispute arising as to the validity of the election of
a Sarpanch or Upa-Sarpanch under sub-section (/) ‘{the officer presiding over
such meeting or any member (other than an associate member) may, within
fifteen days from the date of the election, refer the dispute to the Collector for
decision. An appeal against the decision of the Collector may, within fifteen
days from the date of such decision, be filed before the Commissioner, whose
decision shall be final. The Coliector or Commissioner shall give his decision
as far as possible within sixty days of the receipt of the reference, or as the
case may be, appeal].

34. °[({) The Sarpanch may resign his office by writing under his hand Resignation
addressed to the Chairman of the Panchayat Samiti, ** * * * by Sarpanch

(2) The Upa-Sarpanch may resign his office by writing under his hand Up-Sarpanch
addressed to the Sarpanch,'* * *

(3) The notice of resignation shall be delivered in the manner prescribed.]

*[(4) The provisions of sub-sections (2), (3}, (4), (5) and (6) of section 29 shall
mutatis mutandis apply to the resignations tendered under sub-sections (/) and
{2) of this section as they apply to the resignation tendered under sub-section
(7) of that section.]

35. “[({) A motion of no confidence may be moved by not less than one-third of Motion of
the total number of the members (other than associate membersy who are for Do
the time being entitled to sit and vote at any meetling of the panchayat against confidence.

the Sarpanch or the Upa-Sarpanch after giving such notice thereof to the
Tahsildar as may be prescribed. :

(2} Within scven days from the date of recefpt by him of the notice under sub-
section (/), the Tahsildar shall convene a special meeting of the panchayar for
considering the motion of no confidence at the office of the panchayat at a time

* to be appointed by him and he shall preside over such meeting. At such special

el meeting, the Sarpanch or the Upa-Sarpanch against whom the motion of no
confidence is moved shall have a right to speak or otherwise to take part in the
proceedings at the meeting (including the right to vote). ‘

(3) If the motion is carried by a majority of not less than two-thirds of the
tolal number of the members (other than assoeiate members) who are for the time
being entitled to sit and vote at any mecting of the panchayat, the Sarpanch or
the Upa-Sarpanch as the case may be, shall cease to hold office after seven days

;ghsishword was substituted for the word “ Chief Exccutive Officer ” by Mah. 43 of 1962
8. 26, Sch.
12 This portion was substituted for the portion beginning with the words “ the dispute shalt be
referred ™ and ending with the words ** any such decision ** by Mah, 36 of 1965, s, 16.

* Section 34 was substituted, ibid.. s. 17.

‘sg';le words ""and his office shall thereupon become vacant * were delcted by Mah. 13 of 1975,
s. 8(a).

5 Sub-section (4) was inserted, ibid., s. 8(b).

* These sub-sections were substituted for sub-sections (D), (2)and (3), ibid., 5. 9.
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from the date on which the motion was carried untless he has resigned earlier or
has disputed the validity of the motion so carried as provided in sub-section (3B) ;
and thereupon the office held by such Sarpaneh or Upa-Sarpanch shall be deemed
10 be vacant.

(34) I the motion is not carried by a majority of not less than two-thirds of
the total number of the members (other than associate members) who are for the
time being entitled to sit and vote at any meeting of the panchayat, no such fresh
motion shall be moved against the Sarpanch or, as the case may be, the Upa-
Sarpanch within a period of six months from the date of the rejection of the

motion.

(3B) If the Sarpanch or, as the case may be. the Upa-Sarpanch desires to
dispute the validity of the motion carried under sub-section (3), he shall, within
seven days from the date on which such motion was carried, refer the dispute
to the Collector who shall decide it, as far as possible, within fifteen days from
the date on which it was received by him ; and any such decision shall, subject
to an appeal under sub-section (3C), be final.

(3C) Any person aggrieved by the decision of the Collector may, within
seven days from the date of receipt of such decision, appeal to the Commis-
sioner who shall decide the appeal. as far as possible. within fifteen days from
the date on which the appeal is received by him; and any such decision
shail be final. . :

(3D) Where on a reference made to him under sub-section (3B). the Collector
gpholds the validity of the motion carried under sub-section {3) and no appeal
is made by the Surpanch or the Upa-Sarpanch under sub-section (3C) within the
iimitation period specified in that sub-section. or where an appeal is made under
sub-section (3C) but it is rejected by the Commissioner. the Sarpanch or as the
cage may be, the Upa-Sarpanch shall cease to hold office, in the former case.
immediately alter the expiry of the gaid limitation period and. in the latter case.
immediztely after the rejection of the appeal. and thereupon the office held by
such Sarpanch or Upa-Sarpanch shall be deemed to be vacant.]
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(#) In cases where the offices of both the Sarpanch and Upa-Sarpanch become
vacant simultaneously, the District Village Panchayat Officer or such other officer
as he may authorise in this behalf shall, pending the election of the Sarpanch, exer-
cise all the powers and perform all the functions and duties of the Sarpanch but
shall not have the right to vote in any meetings of the panchayat.

36, The time and place of sitting, and the procedure at a meeting, of the pan- ;‘1'::: f,}'d
chayat shall be such as may be prescribed : sitting of
panchayat

1[Provided that, if the Sarpanch, or in his absence the Upa-Sarpanch, fails without and
sufficient cause, to convene the meetings of the panchayat in any financial year procedure at
according to the rules prescribed in that behalf, he shall be disqualified for continuing Mecting:
as Sarpanch or, as the case may be, Upa-Sarpanch or for being chosen as such for the
remainder of the term of office of the members of the panchayar. The decision of
the Collector on the question whether or not there was sufficient cause shall be final.]

Modification
37. No resolution of a panchayat shall be modified,amended, varied or cancelled or cancella-
by a panchayat within a period of three months from the date of the passing thereof, fion ol
except by a resolution supported by two-thirds of the total number of members of '
such panchayat *[(other than the associate members)].
Executive of
38. (!) The executive power, for the purpose of carrying out the provisions of %”’:Z'g""ng‘ ¢
this Act and the resolutions passed by a panchayat, vests in the Sarpanch who shali Sz,pa,zh and
be directly responsibie for the due fulfilment of the duties imposed upen the pan- Upe-
chayat by or under this Act. In the absence of the Sarpanch, the powers and duties Sarpanch.
of the Sarpanch shali, save as may be otherwise prescribed by rules, be exercised and
performed by the Upa-Sarpanch,

(2) Without preiudice to the generality of the foregoing provisions—

(i) the Sarpanch shall—

(a) ¥fsave where otherwisc provided in this Act, preside over] and regulate
the meeting of the panchayat ;

e’ - »* - » "]

(¢) exercise supervision and coatrol over the acts done and action taken
by all officers and scrvants of the panchayat S[including supervision over the
keeping and maintenance of records and registers of the panchayar in the
custody of the Secretary] ; :

ax »* * * * *

(h) cause to be prepared all statements and reports required by or under this
Act ; .

(i) exercise such other powers and discharge such other functions as may be
conferred or imposed upon him by this Act or rules made thereunder ;

1This proviso was added by Mah. 36 of 1965, 5. 18,

*These words were added by Mah. 34 0f 1970, 5. 7.

*These words were substituted for the words * preside over ™ by Mah. 13 of 1975, s. 10(a).
sSub-clause (p) was deleted by Mah. 36 of 1965, s. 19{a)i).

*This portion was added, ibid., s. 19a)(ii).

sSub-clauses (), (e), (f) and (g) were deleted by Mah. 4 of 1981, s. 2 (a).
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1[(-a) a Sarpanch may issue under his signature and under the seal of the
pancliayat, income certificates which are required to be issued under any directions

of Government ;]
h(j) call meetings of Gram Sabha as provided in section 7 and preside over
them ;

(i) the Upa-Sarpanch shall—
(@) in the absence of the Sarpanch preside over and regulate the meetings
of the panchayat *[except where otherwise provided in this Act];

(b) exercise such of the powers and perform such of the duties of the Sar-
panch as the Sarpanch may, from time to fime, delegate to him ;

(¢) pending the election of a Sarpanch ot in case the Sarpanch has been
continuously absent from the village for more than fifieen days or ig incapa-
citated, exercise the powers and perform the duties of the Sarpanch.

(3) Every meeting of a panchayat shall, in the absence of both the Sarparch and
the Upa-Sarpanch, be presided over by such one of the members present as may be
chosen by the meeting to be Chairman for the occasion.

3j(4) Save as otherwise provided by this Act, the powers, duties and functions
of the Saarpnch shall, in cases where there is no person competent to exercise or
perform them for any reason whatsoever, be exercised and performed by any member

of the Gram Sabha nominated by the Panchayat Samiti who is qualified to be elected.

The member so nominated shall, when presiding over any meeting of the panchayat,
bed, but shall not have the right to vote.]

have powers and follow the procedure prescri

4{(5) Nothing contained in this section shall make the Sarpanch liable for any
action taken by the Secretary for which he is made solely responsible under sub-

sactions (3) and (4) of section 57.}

Removal 39. (/) The ®[Standing Comunitiee] may % * * remove from office any
from office. member or any Sarpanch or Upa-Sarpanch who has been 7[guilty of misconduct
in the discharge of his duties, or of any disgraceful conduct, or of neglect of] or
incapacity to perform his duty, or is persistently remiss in the discharge thereof.

A Sarpanch or an Upa-Sarpanch so removed may at the discretion of the 5[Standing

Committee] also be removed from the panchayat :

such person shall be removed from office unless the Chiéf
Executive Officer under the orders of the President of the Zilla Parishad concerned
holds an inquiry after giving due notice to the panchayat und the person concerned;
and the person concerned has been given a reasonable opportunity of being heard
and thereafter the Chiel Executive Officer submits his report to the Standing

Committee.]

8{Provided that, no

1 Clause (i-a) was inserted by Mah. 34 of 1970, s. 8
2 These words were added by Mah. 13 of 1975, s. 10(h).
s Sub-section {4 ) added by Mah. 36 of 1965, 5. 19(b).

4 Sub-section {5) was insertea by Mah. 4 of 1981 5. 2 (5),
s These words were substituted for the words ™ Zilla Parishad, by Mah. 36 of 1965, s. 20(/).

4 The words “ after giving due potice to the painchayar and the the person concerned, and after

such inquiry as it thinks fir,"” were deleied by Mah. 34 of 1970, s. (1),
7 These words were subgtituted for the words ** guilty of misconduct, or neglect of * by Mak,

13 of 1975, s. 11,
* This proviso was substituted by Mah. 34 of 1970, 5. 9(2).
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1[(1A4) Where a person is removed from office of the Sarpanch or Upa-Sarpanch,
be shall not be eligible for re-election as Sarpanch or Upa-Sarpanch during the
remainder of the term of office of members of the panchayat.]

(2) The ‘[Standing Committee] may subject to like condition disqualify for
a period not exceeding five years, any person who has resigned his office as 2
member, Sarpanch or Upa-Sarpanch and has been guilty of the acts and omis-
sions specified in sub-section (/) :

rovided that such action is taken within a reasonable ti;ne after such
resignation,

(3) Any person aggrieved by an order of the “[Standing Committee] under sub-
section (/) or (2} may, within a period of thirty days from the date of the
comrunication of such order, appeal to the Commissioner.

49. () Any member of a Panchayat who, during his term of office—

{7) is absent for more than four consecutive months from the village, *[(such
absence not being on account of his being a Chairman or Deputy Chairman of
a Panchayat Samithl, unless leave not exceeding six months so to absent him-
self has been granted by the panchayat, or

(B absent himself for six consecutive months from the meetings of the
panchayat, without the leave of the said panchayat,

shall cease to be a member and his office shall be vacant.

‘{2 ¥f any question whether a vacancy has occurred under this section is raised
by the President of a Zilla Parishad suo mofu or on an application made to him
in that behalf, the President shall as far as possible decide the question within
sixty days from the date of receipt of such application. Until the President decides
the question, the member shall not disabled from continuing to be a member
of the panchayat. Any person aggrieved by the decision of the President may,
within fifteen days from the date of such decision, appeal to the State Govera-
ment ; and the decision of the State Government in appeal shall be final :

Provided that, no decision shall be given under this sub-section by the President
Zpainst any member without giving him a reasonable opportunity of being heard.]

(3) Wherever leave is granted under sub-section (I} to a member who is an
Upa-Sarpanch another member shall subject to the conditions to which the election
of the Upa-Sarpanch so absenting himself was subiect. be elected to perform all the
duties and exercise all the powers of an Upa-Sarpanch during the period for which
such leave is granted.

41. (1) The Collector may suspend from office any Sarpanch or Upa-Sarpanch
against whom any criminal proceedings have been instituted or who has been
detained in a prison during trial under the provisions of any law for the time
being in force.

{2) Where any Upa-Sarpanch has been suspended nnder sub-section () another
member shall, subject to the conditions to which the election of the UUpa-Sarpanch
so suspended was subject, be elected to perform all the duties and exercise all the
powers of an Upa-Sarpanch during the period for which such suspension continues.

1 Sub-gection (/A4)} was inserted by Mah. 36 of 1965, s. 20(2),

* These words were substituted for the words “‘ Zilla Parishad ™, ibid, s. 20(1).
* These brackets and words were inserted by Mah. 43 of 1962, s. 26, Sch.

¢ Sub-section (2) was substituted for the original by Mah. 36 of 1965, s. 21.

AC-57A
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4. A member of a panchayat whose office has become vacant under [section
it 16, if his disqualification or disability has ceased, or under section 49 shall] be
Eligibility of ">, . .
certain eligible for re-election.
members for i
re-eleciion. . e
43. - ({) Any vacancy of which notice has been given to the J[Collector] in the
Filling up prescribed manner due to the disablement, death, resignation, disqualification,
of vacancies. absence without leave or removal of a Sarpanch or Upa-Sarpanch or member shall
be filled, by the election of a Sarpanch or Upa-Sarpanch or member who shall hold
office so long only as the Sarpanch, Upae-Sarpanch or member, in whose place he -
has been elected, would have held office if the vacany had not occurred :

% % L *

- ‘[Provided that] notwithstanding anything contained in section 10, if the vacancy
occurs within four months preceding the datc on which the term of office of the
members of the panchayar expires under section 27, the vacancy shall not be filled.

{2) The meeting for the election of a Sarpanch under sub-section (/) shail be
convened by the °[Collector] in the manner described in sub-section (J) of
section 33. - ‘ : -

44. °[(1] During any vacancy in the panchayat, the cortinuing members may
Vacancy act as if no vacancy had occurred. '
not to affect ‘ _ .
p“"’eedmgfs 5{(2). *[Subject to the provisions of sub-section (7.4} of section 145. the panchavat]
panchayat. shall have power to act notwithstanding any vacancy in the membership or any
defect 1n the constitution thereof ; and such proceedings of the panchayat shall be
valid notwithstanding that it is discovered subsequently that some person who was -
not entitled to do so sat or voted or otherwise tock part in the proceedings,

(3) No act or proceedings &f a panchavut shall be decemed to be invalid on
account of any defect or irregularity in any such act or proceeding not affect-
ing the merits of the case or on account of any irregularity in the service of
notice upon any member or for mere informality.] '

% These words were substituted for the words and figures ““section 16 or under section 40 shall,

. if his disqualification or disability has ceased ™ by Mah. 36 of 1965, 5. 22, )

Sc:l This word was substituted for the words  Chief Executive Officer *' by Mah. 43 of 1962s. 26,
. 8 The first proviso was deleted by Mah, 13 of 1975, 5, 12(a). : ’

¢ These words were substitated for the words “ Provided further that ™ jbid., s, 12(4).

® Section 44 was renumbered as sub-section (7} and sub-sections (2) and (3) were inseited by
Mah. 36 of 1965, 5. 23, :

¢ This portion was substituted for the words ** The Panchayat ¥ by Mah, 13.of 1975, s, 13.

Bc-578
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CHAPTER Iil.

ADMINISTRATIVE POWERS AND. DUTIES

45. '[(]) Subiect to the general conirol of the Zilla Parishad and the Panchayat

" Samiti it shall be the duiy of a panchayat so far as the village fund at iis disposal

will allow to make reasonable provision within the village with- respect to-all
or uny of the subjects enumerated in Schedule 1 as amended from time to time
under sub-section (2) (in this Act referred to as “ihe Village List 7).

Administra-
tive powers
and duties of
panchayats.

(2) The State Government may, by notification in the Official Gazeite, omit

any entry from Schedule T or add any entry thereto or amend any such entry and

the Scheduie shall, on the issue of the notification, be deemed to be amended

Provided that—

~ (a) no such notification amitted any entry from Schedule 1 shall be issued
without the previous approval of the State Legistatuye ; and

(h) any other notification shall be laid before each House of the S:ate
Legislature as soon as may be after it is issued, and shall be subject to such
modification as the State Legislature may make, during the session in which
it is so laid, and publish in the Official Gazefte. '

(2A4) A panchayar may, with the previous sanction of the President of the
Zilla Parishad, also make provision for carrying out, outside the village, any
work in the nature specified in Schedule 1; and subject to any directions made
by the State Government in that behalf. miy also incur expenditure outside the
village in respect of any scheme or for any purpose sponsored by the Governmen.

(2B) A panchayat may, by resolution, [and subject to the prescribed limits,
give grant-in-aid to any institution (whether situated within or outside the village
but not outside the limits of the revenue taluka within which the panchavat
functions) in respect of matters falling in entries 17, 18, 19, 20, 22 and 23 of
that Schedule provided thai the institution serves the needs of the village, and
to any person in respect of matters falling in entry 23 of the said Schedule:] or
contribute to any fund sponsored by the Government for the purpose referred
to in entry 75 of that Schedule. I apy doubt arises, ‘[whether or not th:
institution serves the needs of the village, or] whether or not the fund is spon-

~sored by the Government, the quesiion shall be decided by the Collector, and

his decision shall be final :

Provided that, such grant-in-aid shall not be paid out of any grant made o
the panchavat by the State Government or Zilla Parishad or Panchayat Samiti.]

(3} A panchayat may also make provision for carrying out within the village
any- other work or measure which is Jikely to promote the health, safety. education,

comfort, convenience, or Social or economic, of cultural well-being of the
inhabitants of the village ‘ - ‘

1 Sub-sections {/4, {2). (24) and (21) were substituted for the original sub-sections (/) and (2) by
Mah, 36 of 19635, s. 24 '

* This portion was substituted for the portion peginning with  give grant-in-aid ” and ending
with * Schedule 17 by Mah. 13 of 1975, s. 14(I)a).

® These words were inserted, ibid,, 3. 14(/)6).
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(4) A panchayat may by resolution passed ai its meeting and supporied by two-
thirds of the whole number of its'members make provision for any public reception,
ceremony, or entertainment within the village or may make contribution towards
an annual gathering or such other gathering of panchayats in the district or the
State :

'[Provided that, the panchayar shall not incur expenditure on any such reception,
ceremony, entertainment or gathering exceeding fifteen rupees, but noi exceeding
fifty rupees, except with the previous sanction of the Chairman of the Panchayat
Samiti and exceeding fifty rupees, except with the previous sanction of the President
of the Zilla Parishad}

(5) If it comes to the notice of a Panchayar that on account of the neglect of
a landholder or dispute between him and his tenant the cultivation of his estate
has seriously suffered, the panchayar may bring such fact to the notice of the
Collector.

{6) A panchayat shall in regard to the mcasures for the amelioration of the
condition of Schedule Castes and Scheduled Tribes and other backward classes,
and in particular, in the removal of untouchability carry out the directions or
orders given or issued in this regard from time to time by the State Government,
the Collector or any officer authorised by the Collzctor.

‘[t6A) A panchayat shall endeavour to make use of voluntary organisations
*fof farmers of the village], and shall encourage co-operative socicties ‘[therein]
in increasing and improving agricuitural production.

*l(6B) A panchayat established for a village (being a village comprising eithe
a group of revenue villages or hamle's or wadis or any area called by any other
designation forming a revenue village or forming part of a revenue village) shall
execute works and development schemes in such village so however that in each
such revenue village, hamlet, wadi or area or part thereof, the village fund is
spent so far as may be practicable on the works and development schemes in
proportion to the population of such revenue village or hamlet, wadi or area.]

(6C} A panchayar shall supervise primary schools situate within the area of its
jurisdiction.]

(7) A panchayat shall perform such other duties and functions as are entrusted
to it by any other law for the time being in force.

46. ‘[Without prejudice to the provisions of sub-section (2) and sub-section &3]

and Samitis Of section 124 of the Maharashtra Zilla Parishads and Panchayat Samitis Act,
to transfer 1961 a Zilla Parishad or Panchayat Samiti with the consent of a panchayat may,
management ot irado

of institution 8t any time, transfer to such panchayar the management of any institution or
or exdcution the execution or maintenance of any work, and it shall thereupon be lawful for
mainte- such panchayat to undertake the management of such institution or the execution

of or maintenance of such work 4|

* This proviso was substituted by Mah. 5 of 1962, s. 286, Tenth Sch.

* Sub-section (64) to (6C) were inserted, ibid.

* These words were substituted for the words * of farmers ** by Mah. 35 of 196. , s. 80, Sch.

¢ This word was inserted, ibid.

& Sub-section (6B) was inserted by Mah. 13 of 1975, 5. 14(2).

* This portion was substituted for the portion beginning with the words " The Zilla Parishad
orzlgf(:?;hayat Samitis " and ending with the words ** execution of such work * by Mah. 36 of 1965,
s .

? This marginal note was substitated for the original, ibid., s. 25(3).

Mah.

1962,
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Provided that in every such case the fundr necessary for such management
I[execution or maintenance] shall be placed at the disposal of the panchayat by
the *[Zilla Parishad or Panchgyat Samils].

47. The State Government: with the consent of the panchayat may at any time Powere of
teansfer to such panchayat the execution of any work promoting directly or indirectly Sta¢

the welfare of the villagers and it shall thereupon be lawful for such panchayat o g"é‘é{;‘&ﬁ“‘
undertake the execution of such work: ;x:;mﬁm ;,?f
e VOrkS.

Provided that in every such case the funds necessary for such exccution shall
be placed at the disposal of the panchayat by the State Government.

48. Subject to such conditions as the State Government may impose, with the Other duties.
consent of the panchayat concerned, the panchayat shall perform such other adminis-
trative duties including the distribution of irrigation water, as may after consultation
with the [ Penchayat Samiti] be assigned to it by the State Government by notifica-
tion in the Oficial Gazetle.

49. () A panchayat may from among its members, constitute committees for Committees.
the purpose of exercising such powers, and discharging such duties and performing
such functions as may be delegated or assigned to them by the panchayat, and may
appoint any member or 2 committee of members to enquire into and report on any
matter referred to them. The panchayat may also regulate the procedure of
committees constituted by it.

(2) The panchayat may at any time withdraw the delegation or assignment of
powers, duties or functions made under sub-section (7).

50. (1) A panchayat may, from-time to time, concur with any other panchayqt Joint commi-
or with any municipal corporation, municipality; 4{ Zilla Parishad, Panchayat Samti] or :,sm(:-?ro:.[
cantonment autherity or committee appointed for a notificd area or with more than bedies.
one such parchayat, municipal corporation, municiaplity, *[Zilla Parishad, Panchayat
Samsti], authority or committee,—-

(a) in appointing out of their respective bodies a joint committee for any
purpose in which they are jointly interested and in appointing a Chairman of
such committee ;

(b) m delegating to any such committee power to frame terms binding ou each
such body as to the construction and future maintenance of any jont work
and any power which might be exercised by either or any of such bodics ; and

(¢) in framing and modifying rules for regulating the proceedings of any sach
committee and the conduct of correspondence, relating to the purpose for which
the committee is appointed.

(2) A panchayat may subject to the sanction of the State Government from
time to time, enter inte an agreement, with any other panchayat, or with any
municipal corporation, municipality, ** * * - * cantonment
authority or committee appointed fora notified area, or witha combination of sny

! These words were substituted for the words *‘ or execution " by Mah. 36 of 1965, s. 25 (.

3 Thege words were substityred for the words ** District Local Board ', by Mah. 5 of 1962
s. 286, Tenth Sch. ’

3 These words were substituted for the words © Pgachayat Manda!l”’, rbid.

4 These words were substituted for the words ** district local board ', bid.

5 The words * district local board ** were deleted. ibid.
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such bodies, for the levy of ostroi duty whereby the octroi duties, respectively,leviable
by the bodies so contracting may be ldvied together instead of separately within
the limits of the area subject to the control of the said bodies.

(3) Where & panchayat has requested the concurrence of any other local authority
under the provisions of sub-section () or (2} in respect of any matter and such other
local suthority has refused to concur, the Commissioner, may pass such orders
as ho may deem fit requiring the concurrence of such other local authority (not
being a catonment authority) in the matter aforessid, and such other local authority
ghall comply with such orders. '

{4) It sny;.diﬂ'erende of opinion arises between local bedies acting under this seo-
tion, the decision thereon of the State Government. or of such officer as it appoints
_in this béhalf, shall be final:

 Provided that, where one of the local bodies is a cantonment authority, the deci- |
sion of the State Government, or of the officer, shall be subject to the concurrence
of the Central Government.

5%. (1) For the purposes of this Chapter the State Government may, subject to
msy vest  such conditions and restrictions as it may think fit to impose, vest in & panchaye?,
open sites, waste, vacant or grazing lands or public roads and streets, bridges
panchayays, ditches, dikee and fences, wells, river beds, tanks, streams, lakes, nallas, canals
" water courses, trees orany other property in the village vesting in the Government.

1{14) Where the State (Government is of opinion that any property vested in
& under sub-section (1) is required for the purpose of any national or
State development plan or for any other pubtic purpose, or where any such
property ie not required by the panchayat for the purpose for which it was vested,
the State Qovernment may resume such property : and upon such resumption,
the property shall ceaee to vest in the panchayst and shall revest in the State
Government. : : ' o

{1B) Notwithstanding suything contained in sub-section (1) or in any order
vesting graxing or other lands in a panchayat, such of the grazing or other lands
vested in & panchayal as were under cultivation immediately before the day on
which the Bombay Village Panchayats {Amendeent) Act, 1965. Comes into Msh :
foree shall, on the commencement of that Act, cease to vest in such panchayat xxXVI 1
snd revest in the State Government, subject to all limitations, conditions and of

right or interest of any person in force or subsisting imrediately before such 1963.
commencement..} :

7 Theee mtb-sections weve inserted by Mah. 36 of 1965. s. 26.
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(2) Subject to any conditions and restrictions imposed by the State Government
under sub-section (7}, and with the previous sanction of the Collector, a
panchayat may discontinue or stop up any such public road or street ‘vested in
it by the State Government, but which is po longer required as a public roed or
street and may lease or sell any such land theretofore used for the purpeses of such
public road or street : :

Provided that at least one month before it is decided to stop up or discontinue such
public road or street the Sarpanch shall, by notice signed by him ard affized in ths

rt of the public road or street which it is proposed to discontinue or stop up
and published in such other manner as is prescribed, inform the residents of the
village of the said proposal, and consider any objections in writing made thereto.
The notice shall indicate the alternative route, if any, which it is proposed to
provide or which may already be in existence.

(3) Whenever any public road or street or any part thereof has been sc dis-
continued or stopped up reagovable compensation shall be paid to every person who
was entitied io use such road or street or part thereof, otherwise than as a mere
member of the public, a8 & means of access to or from his properiy and has suffered
damage from such discontinuance or stopping up, srd the provisions in the Bombay

Bowm. Highways Act, 1955, i relation to the assessment, apportionment and payment
LV of of compensation shall mutatis mutandis apply thereto as they appiy in relation to
1935 the closure of a highway under section 52 of that Act. 4 .

82. * (1) No person shall erect or re-erect or commence to erect or re-erect within Cuatrol on
the limits of the village, any building without the previous permission of the erection of
panchayat. '[Such permission may be granted with or without conditions or may be buildings.
refused.] ; ’

{2) Permission shall be presumed to have heen granted if the panchayat fails to
3[communicate its permission] or refusal in respect thereof within two months from
the date of receipt of the application for permission. 3[In & case of refusal or in case
of permission being granted subject to conditions, the panchayat shall communicate
to the applicant the reasons therefor ; and an avpeal shall lie against any such order
of refusal or of conditional permissior. i the Standieg Committee within & period
of thirty days from the date of communication of such order.]

(3) No person who becomes entitled under sub-section () or (2) to proceed with
any intended work of esection or re-erection shall commence such work after the
expiry of one year from the date on which he became entitled so to proceed there
with, unless he shall have again become so entitled by a fresh compliance with the
provisions of the preceding sub-sections. . '

(4) Whoever erects cr re-erects, or commences to erect or re-erect any building
withoat such permission or in any menner contrary to the provisions of
sub-section (I) or any by-law in force, or to any conditions imposed by the

shall be punished with fine, whick may extend to fifty rupees ; and in the
case of & continuing contravention, he shall be liable to an additional fine witich
may extend to five rupees for each day during which such contravention continnes
‘after conviction for the first such contravention. '

(5) Without prejudice to the penalty prescribed in sub-section (4) the panchayat

may— :
(a) direct that the erection or re-erection be stopped ;
1 These words were added by Mah. 36 of 1965, s. 27 (]).
3 These words were substituted for the words *‘ communicate its sanction »* ibid, . 27 (2) {a). ,

3 This portion was substituted for the portion beginning with the words “ In case of refusal **
and ending with the words * communication of such' refusal ”, ibid, s. 27 (2) (B).
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|
(b) by written notice require such erection or re-erection to be altered or
demolished as it way deem necessary ;

and if the requirement under clause (b} is not complied with within the time fixed
in the notioe *[{such time being not less than thirty days)], the panchayat may cause
the alteration or demolition to be carried out by its oflicers and servants and all the
expenses inonrred by the panchayat therefore, shall be recoverable in the same manner
18 an amount claimed on account of any tax recoverable under Chapter I1X.

{6) Nothing contained in this section shall apply to any building which is used
or required for public service, or for any public purpose, and is the property of the
State or Central Government or any local authority, or is to be erected or re-erected
by the State or Central Government or the local suthority ; but reasonable notice
of the proposed eonstruction shall be cansed to be given to the panckayal, and the
objections or suggestions of the panchayat, ifany, shall be considered. ?*{Nothing in
this ecetion shallalso apply to any building erected or reerccted for any industrial or
commercial purpose.]

E@p@e@a&zbn.——'fhe expreasion  erect ” or “re-erect ' with reference to a building
in thia section, includes—

(a) any material alteration. or enlargement of or in any huilding ;

(b) the conversion by structural alteration into a place for human habitation
of any building not originally constructed for human habitation ;

(¢} such alteration of a building as would effect a change in the drainage
or senitary arrangement or materially affect its secutity ;

{(€) the addition of any rooms, buildings, outhouses or other structures to
any building ;

(¢) the conversion by any structural altertion, into a place of religious
worehip or into a sacred huilding of any place or building not originally meant
or constructed for such purpose;

(f) roofing or covering an open space between walls and buildings, as
egards the structure which is formed by roofing or covering such space ;

(@) oonvergion into a stall, shop, warehouse, or godown of any building
not oziginally constructed for usze as such or vice versa ;

¢k} construction in a wall adjoining any strect ot land not vested in the
owner of the wall, of 2 door opening on such street or land.

Obstructions  53. (J) Whoever, within- the limits of the village.—
wed (s} builds or sets up any wall, or any fence, rail, post, stall, verandah, platform,

encraach- A - .
mentaupon  piinith, step or structare or thingor any other encroachment or obstruction, or
gﬁ:ﬁc streets (b} deposits, or causes to be placed or deposited, any box, hale, package or
G;m”_‘ - merchandise or any other thing, or

{c) without written permission given to the owtner or occupier of a building by
8 panchayat, puts up, so as to proect from an upper storey thereof, any verandsh,
baloony, room or other structure or thing,
in or over any public street or place, or in or over or upon any open drains, gutter,
sewer or aqueduct in such street or place, or contravenes any conditions
subjeot to which any permission as aforesaid is given or the provisiéns of any by-law
made in relation to any such projections or cuitivates or makes any unauthorised
use of any grazing land, not being private property shall on conviction, be
punished with fine, which may extend to fifty rupees, and with farther fine which

t *These brackets and words were inserted by Mih. 36 of 1965, s. 27 (3).
» This portion was sdded, ibid. s. 27 ().
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may extend to five rupees for every day on which such obstruction, deposit, projec-
tion, cuitivation or unauthorised use continues after the date of first conviction for
such offence.

(2) The panchayat shall have power to remove any such ohstrucetion or encroach-
ment and to remove any crop unanthorisedly cultivated on grazing land or any
other land, not being private property, and shall have the like power to remove any
unauthorised obstruction or encroachment of the like nature in any open site not
being private property, whether such site is vested in the panchayat or not. provi-
ded that if the site be vested in Government the permission of the Collector or any
officer authorised by him in this behalf shall have first been obtained. The expense
of such removal shall be paid by the person who has caused the said obstruetion or
encroachment and shall be recoverable in the same manner as an amount claimed on
account of any tax recoverable under Chapter 1X.

Y(24) ¥ any panchayar fails to take action under sub-section (2) within such

. time as may be prescribed, the Collector suo moetu or on an application made in

this behalf, may take action as provided in that sub-section. The expense of such
removal shall be paid by the person who has caused the said obstruction or encro-
achment or unauthorised cultivation of the crop and shali be recoverable from such
person as an arrear of land revenue.}

(3) The power under 2[sub-section (2) or sub-section (24)] may be exercised in

" respect of any obstruction. encroachment or 3[unauthorized cultivation of any crop]
--referred to therein whether or not such obstruction, encroachment.or Junauthorized

Mah.
X1

of
1966.

cultivation of any crop] has been made before or after the village i3 declared as such
under this Act, or before or after the property is vested in the panchayat,

4(34) Any person aggrieved by the exercise of the powers by the pantliayat under
sub-section (2) of (3) may, within thirty days fiom the date of exercise of such powers,
appeal to the Standing Committee and the Standing Committee, after making such
enquiry as it thinks necessary. shall pass such orders as it deems nccessary after
giving such person a reasonable opportunity of being heard.}

~ S{(3B) Any order made by the Collector in exercise of powers conferred on him
under sub-section (24} or (3) shall be subject to appeal and revision in accordance
with the provisions of the Maharashtra Land Revenue Code, 1966.]

{4) Whoever, not being duly authorised in that behalf removes earth. sand or other
material from. or makes any encroachment in or upon any open site which is rot
private property, shall, on conviction, be punished with fine which may extend to
fifty rupees, and in the case of an encroachment, with.further fine, which may extend
to five rupees for every day on which the encroachment continues after the date of
first conviction..

{5) Nothing contained in this section shall prevent the panchayar, from allowing
any temporary occupation of, or erection in, any public street on occasions of festivals
and eeremonies, or the piling of fuel in by-lanes and sites for not more than seven
days and in such manner as not to inconveniénce the public or any individual or
from allowing any temporary erection on, or putting projection over, or temporary
occupation of, any such public street or place for any other purpose in accordance
with the by-laws made under this Act. '

1 Sub-section (24) was inserted by Mah. 34 of 1970, 5. 10 (1.

* These words were substituted for the word and figure * sub-section (2) , ibid., 8. 10 (2) (@)
® These words were substituted for the words “ or projection 7, ibid., s. 10 (2}

¢ This sub-section was inserted by Mah. 36 of 1965, s. 28.

5. Sub-section (35) was inserted by Mah. 34 of 1970, 5. 10 (3).
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54. (I} The panchayat may from time to time by written notice require theé
owner of any premises or a part thereof either to put up by means of a metal plate
a number or sub-number on such premises or part thereof in such position and
manner as may be specified in such notice or to signify in writing his desite that
such work shall be executed under the orders of the panchayat.

(2) Any person who destroys, pulls down or defaces any such number or sub-
number or putsany number or sub-number different from that put up by order of the
panchayat and any owner of any premises or part thereof who does not at his own
expense keep such number or sub-number in good erder after it has been put up
thereon, shall, on conviction, be punished with fine which may extend to twenty
rupees.

(3) Where a number or sub-number is put up on any premises or part thereof
under the orders of the panchayat in accordance with sub-section (f), the expenses
of such work shall be payable by the owner of such premises or part thereof, as the
case may be. r

Explanation.—In this section, * premises ** means a house, outhouse, stable, shed,
hut or other structure whether of masonry, bricks, wood, mud, metal, or any other
material whatsoever whether used as a human dwelling or otherwise,

CHAPTER IV.
PANCHAYAT : ITS PROPERTY ANP FUND.

55. Every panchayat shall be competent to lease, sell or otherwise transfer
moveable or immoveable property which may become [vested in (otherwise than
under the provisions of sub-section (7) of section 51)] or be acquired by it and to
contract and do all other things necessary for the purposes of this Act :

Provided that no lease of immovable property other than property referred to in
sub-section (7) of section 56 for a term cxceeding three years, and no sale or other
transfer of any such property shall be valid unless such lease, sale or other transfer
has been made with the previous sanction of the #[Chief Executive Officer].

56 (J) It shall be competent for a Zilla Parishad from time to time to direct
that any property vesting in it] shall vest in a panchayat and on such direction being
issued, “[the property shall, subject to rules made in that behalf, vest] in the panchapat IV of
notwithstanding anything contained in the Transfer of Property Act, 1882, or the 1883,
Indian Registatiron Act, 1908 : ﬁ\&of
Provided that no lease, salc or other transfer of any such immovable property

by the panchayat shall be valid without the previous sanction of the ¥ Chief Executive
Officer]. 4

{(2) Every work constructed by a panchayat out of the village fund, or with Govern-~
ment assistance or peoples’ participation shall vest in such panchayar Sand every
work constructed by a panchayar with the assistance of a Zilla Parishad ot Panchayat
Samiti shall vest in a panchayat in the manner provided by rules made in that behalf]

57. . {}) There shall be in each village a fund, which shall be called the village fund.

! These words were substituted for the words ** vested in ” by Mah. 36 of 1965, . 29.

* These words were substituted for the word ** Collector * by Mah. 5 of 1962. 5. 286 Tenth Sch.

¥ These words were substituted for the words ** It shall be Competent to a Zilla_Parishad or pan-
chayar Samiti from time to time to direct that any property vesting in such Zilla Parished or Par-
chayat Samiti,”” by Mah. 36 of 1965, s. 30 (J).

¥ These words were substituted for the words * the property shall vest *, ibid, s, 30 (1)

> These words were added, ibid., s- 30 (2,
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(2) The following shail be paid into, and form part of, the village fund, namely :—
{a) the amount which may be allotted to the village fund by the State Govern-
ment under the provisions of the section 19] of the Bombay District Municipal

Act, 19014; or ¥ * * * under section 8 of the Central Provinces
and Berar Municipalities Act, 1922%;

(b} the proceeds of any tax or fee imposed under section 124 ;
(¢) the proceeds of a tax on professions, trades, callings and employments

assigned to the panchayat 2[under clause (b) of section 163 of the Mabharashtra
" Zilla Parishads and Panchayat Samits Act. 1961] ;

3k * * & * * * *

. {e) all other sums ordered by a court to be placed 1o the eredit of the village
fund ;

(f) the sale proceeds of all dust, dirt, dung, refuse or carcasses of animals,
except in so far as any person is entitled to the whole or a portion thereof ;

(g) sums contributed to the village fund by the State Government or a Y Zilla
Parishad or Panchayat Samilti];

(k) all sums reccived by way of loans from the State Government or the i Zilla
Parishad] or out of the District Village Development Fund constituted under
section 133 and all sums borrowed under section 57-A];

(#) all sums received by way of gift or contributions by the panchayat ;
(j) the income or proceeds of any property vesting in the panchayat :

3 * * * » * * *

(!) the net proceeds (after qeducting the expenses of assessment and collection)
of the cess authorised by section 127 ;

(m) all sums realised by way of rent or penalty otherwise than as the amount
of any fine in a criminal case ;

(n) all sums realised as pound fees after deducting the expenses ;
8((e) all sums reeeived by way of commission by a panchayat, when acting as

an insurance agent for implementing any Rural Insurance Scheme of the Life
Insurance Corporation of India.] :

! The word s ** under the said Act in its application to the Saurashtra atea of the State of Bombay
and ™" were omitted by the Maharashtra Adaptation of Laws (State and Concurrent Subjects) Order,
1960,

* This portion was substituted for the words, brackets, letters and figures * under clause (5) of sub-
section (1) of section 102C of the Bombay Local Boards Act, 1923, by Mah. 36 of 19653, 5. 31 (1)

3 Clasues (d) and (k) were deleted by Mah. 3 of | 975,515,

* These words were sulstituted for the words ** Distriet Local Board by Mah. 5 of 1361 s, 286,
Tenth Sch, 3 .

* This portion was added by Mah. 15 of 1963, s. 80, Seh.

¢ Clauss (o) was added by Mah. 36 of 1965,5,31 [2).

T See now the Maharashira Mundcipalitics Act, 1965 (Mah. X1 of 1963),
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1{(3) Subject to the provisions of sub-section (5) of section 38, the Secretm'y
shail be solely responsible for the safe custody of the village fund, the Village
Emp:oyment Fund and other moneys received on behalf of the panchayat, from
time to time, and shail operate them for the following purposes, namely :— :

(a) authorisation of payments, issue of cheques and refunds in compliance
with the provisions of this Act and the rules made thereunder or the resolutions
duly passed by the parchayat; '

() receive all sums of money on behalf of the panchayat in response to notices,
bills, appeals and other processes issued by the panchayat ;

(c) issue of receipts in the prescribed manner for all sums of money received
on behalf of the panchayat and crediting them in the relevant fund;

{d) hold cash imprest on hand, of not more than Rs. 50 at a time, for contingent
purposes of the panchayat ;

() incur contingent expenditure up to ten rupees at any one occasion;

(f) for performing such other duties and exercising such other powers in regard
to the funds as -may be preseribed.

(4) The Secretary -shall submit a weekly statement of account to the Sarpanch,
and a monthly statement of account to the Block Development Officer, giving in”
particular the details of the receipts into and payments from and the balance in
the funds under his control.}

Powerof 2[87A. A panchayat may borrow moncy for the purpose of carrying out its
P“g‘:’“" functions under this Act from such body or association (whether incorporated or
to Borrow. ;1) as may be approved by the State Government in this behalf.] .

Application 58, All property vested in the panchayat under this Act and all funds received
of villags by it in accordance with the provisions of this Act and all sums accruing to it under
the provisions of any law for the time being in force shall be applied subject to the
provisions and for the purposes of rhis Act and all such funds and sums shall be kept

jn such custody as may be prescribed.

Decision of 59, (/) Inany village®  * *  * where any property or any right in or
claimsto any property is claimed by or on behalf of the pabchayat, or by any person against
property bY 1. sanchayat, it shall be lawful for the Collector, after formal enquiry, of which

mz;‘;‘ due notice has been given, to pass an order deciding the claim.

1 Sub-sections {(3) and () wete added by Mah. 4 of 1981, s. 3.

t Section STA was inseried by Mah. 35 of 1963, s. 80, Sch.

s The words ™ to which a survey of lands being lands not ordinarily used for the purpose only
of agriculture has been or is extended under any law for the time being in force ” were deleted by

Mah. 34 of 1970, s. 11.
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~ '(2) Any suit insittuted in any Civil Court after the expiration of one year from
the date of the communication of any order passed by the Collector under sub-
section (I), or if one or more appeals have been made against such order within
the period of limitation, then, from the date of the communication of any order
passed by the final appellate authority, as determined according to section 204 of
Bora.the Bombay Land Revenue Code, 1879t* * * * sub-section (2)
;’s%;ﬁ“f‘ section 158 of the Hyderabad Land Revenue Act, 1317 Faslit, or section 4! of
9 the Madhya Pradesh Land Revenue Code, 19541, shall be dismissed (zithough
VI limitation has not been set up as a defence) if the suit is brought to set aside such
of order or if the relief claimed is inconsistent with such order, provided that the
» 13#;- plaintiff has received due notice of such order.
Act J} (3) (a) The powers conferred by this section on the Collector may be exercised
1955, also by an Assistant or Deputy Collector or by a Survey Officer or such other officer
appointed under any of the Acts referred to in sub-section (2).

with the provisions relating to such enquiry under the Acts referred to in
sub-section (2).

() A person shall be deemed to have due notice of any inquiry or ordet under
.this section if notice thereof has been given in the prescribed maaner.

\
|
! | CHAPTER V
\

| '(b) Fhe formal inquiry referred to in this section shall be conducted in accordance
|

ESTABLISHMENT, BUDGET AND AGCOUNTS.

60, (I) There shall be Hone or more Secretaries] for every panchayat, of & BTOUDP Secretary of
of panchayats as the {Chief Executive Officer] may (having regerd to the extent panchayat.
and population of the village and income of the panchayat), by a general or special

order, determine.

+ See now the Mabarashtra Land Revenue Code, 1966 (Mah. XL1 of 1966}.

1 The words “or that section of the said Code as applied to the Sa tra and Kutch areas
of the Stats of Bombay” were omittad by the Maharashtra Adaptation of Laws (State and Con-
current Subjects) Order, 1960.

' These words were substituted for tHe words ** a Secretary ™ by Mah. 36 of 1965,s. 32,

» These words were substituted for the words ** State Governmen: ™ by Mah. 35 of 1963, 5. 80, Sch.
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'{t2) The Chief Executive Officer shall appeint a Secretary (who may bear
such other designation as a Zillu Parishad may assign to him) from District
Service (Clags III). The Secretary shall be posted to panchayar but his salary
and allowances shall be paid ftom the district fund.].

2% * * % * »

Y Explanation—In this gection the expressions * District Fund ” and * District
Service (Class I1I) * ghall have the meanings, respectively, assigned to them in
the Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961.]

61. *[{/Y] A panchuywn may appeint such servants ag may be necessary for Appaintmcnt

the proper discharge of iis duties under this Act and pay their salaries from the ©
village fund. A Sarponch may also, in cases of emergency, engage such femporary
servants as he may deem necessary. A panchayar may, from time to time, by
written erder, fine, suspend or dismiss any scrvant appointed by it; but an
appeal shall lie against any such order passed by the panchayat to the ‘[Block
Development Officer]. within  one month from the date of the communication
of the order to the servant. “[An application for revision may be made to the
Chief Executive Officer againgt the decision of the Block Development Officer in
such appeal :

Provided that. no such application shall be entertained if it is not made within
a period of onec menth from the date of such decision :

Provided further that, no such appeal or applicatian shall be decided uniess
the servant aof the panchayat is given an opportunity of being heard.]

“[(2) Without prejudice to the power of a parchayat under sub-section (/), the
State Government may ‘[make rules to regulate recruitment and] the terms and
conditions of service of servants appainted under sub-Section (7).}

62, (1Y A punchayal ghall determind annuvally and shall submit to the

*[Fanchayar Samiti] on or before such date and in such form as may be prescribed accounts.

a statement of—
(a) the cpening balance in the fund and estimated income of the panchaynt
for the following °[linancial year}.
(b) the cxpendlture propased on establishment and discharge of it duties
under 0% * section 45 ;
(c) the amount to be contributedsto the District Village Development Fund
established under section 133.
1A 1f a panchayat fails fo submit such staternent as required by sub-section
(7) on or before the date prescribed under that sub-section, the Secretary shalt
prepare such statement and submit it to the Panchayat Samiti in the form pres-
cribed under that sub-section on or before such date ag may be prescribed]

t Sub-sections (2) was substituted by Mah, S of 1962, s, 286, Tenth Seh.

* Sub-sections (3) and (4) were deleted, ibid.

* This explanation was added, ibid.

t Sccti;)n 61 was re-numbered as sub-section (/) and sub-section {2) was inserted by Mah. 36 of
1965, 5. 33.

¥ These words were substituted for the words ** Panchayat Mandal > by Mah. 35 of 1963, s, 80, Sch.

¢ This portion was added, ibid.

7 These words were substituted for the words * make rules regulating ”* by Mah. 34 of 1970, s. 12,

* These words were substituted for the words ** Panchayat Mandal ™ by Mah. 5 of 1962, s. 286,
Tenth Sch.

* These words were substituted for thc word “ year ' by Mah, 36 of 1963, s. 34(/).

18 The words * sub-section (7) of ** were deleted, ibid., s. 34(2):

11 Sub-sectien (/A4) was inserted by Mab. 13 of 1975, 5. 16,

servants.

Budget

and
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(2) The ‘[Panchayat Samifi]l shall, withm two months from the* date of the

receipt of such statement. either approve the same or direct that the proposed

cxpenditure on any of the dutics *[falling under section 45] shali-be increased -

or decreased : g

Provided that the ‘[Panchayar Samiri] shall not have power ' [either 1o

disapprove the statement or] fo direct that the total proposed expenditure shall

exceed the estimated income of the puncheyat for the follewing ‘[financial year}

and the opening balance in the fund ;

‘[Provided further thal, if a Panchayat Samiti fails cither to approﬁe such

statement or to direct that the expenditure on any of the duties falling under
section 45 be increased or decreased, within two monthg fram the date of receipt

of such statement, the statement shall be deemed to have been duly approved

by the Ponchayat Samiti.]

{3) A panchayat shall contripute every ‘[financial year] to the “[IYistrict Village

Development Fund] constituted under section 133 such percentage of its income
from !l sources (including contribations from the State Gevernment” Thut not
including any sums received from the State Government, Zilla Parishad or
Panchayar Samiti by way of grant or loaus for all specific work)] not exceeding:
10 per cent thereof as may be prescribed.

{4} The Sccretary shall keep the accounts of the panchayat in such form as

may be prescribed. He shall prepare the annual report of the administration of
the panchayat and shall place the accounts and the report -for approval before
the penckayat. The gnnual statement of such accounts together with the apnual
report as approved shall be sent to the '[Zilla Parishad] on or before such date
and in Such form as may be prescribed.

Revised of

62A. A panchayar may al any time during the financie/ year for which any
P by ) y 5

supplement- such statement has been approved as aforesaid cause a revised or supplementary

ary budget. goament 1o be prepared. Every such revised or supplementary statement shall
be considered and approved by the Panchayat Samiti in the same manner as if
it were an original statement, and the provisions of section 62 shall apply
in relation 1o such revised or supplementary statement.]

CHAPTERS VI, VII and VIII
*[Deleted by Mah, 13 of 1975. 5. 17]

1 These words were substituted for the words « Panchayat Mandu! ™" by Mah. 5 of 1962, s. 186

Tenth Sch.

3.

® These words were substituted for the words *specified in Section 45~ by Mah. 36 of 1965,
34(3).

2 These words were inserted by Mah. 34 pf (970, 5. 13(a).

2 These words were substituted for the word « ycar ** by Mah. 36 of 1965, s. 34(/).

s This proviso was added by Mah. 34 of 1970, . 13(b).

s These words were substituted by Mah, 28 of 1973, s, 5.

* These words were inserted, by Mah. 36 of 1965 5. 34(4).

8 Section 62A was inserted by Mah. 34 of 1970, 5. 14,

* On the deletion of Yhese chaptors.—

() all Nyaya Panchavars functioning immediately before such commencement shall be deemed;
to have bren abolished, and the members thereaf shail be deemed to have vacated theiv offices ,
{ht allsuits and all cases pending before a Nvaye Pancheyar immedidtely before such commencement
shall stand transferted to the civil or eriminal court competent to try the same 1 and such civil or
criminal court may proceed to hear and dispose of such suit or case from the stage it reached before
its transfer to it. or may commence the proceeding de novo by itself ;

{c) all other pending proceedings and appl’ncntions for the cxecution of decrees or orders in
suits and for the recovery of fines and compensation in cases, shall stand transferred to the civil
or criminal court, as the case may be: who would have been competent to try the suit or case if
the Nyaya Fenchayar had not been constituted. and such civil or criminal court, shall deal with
the proceedings or applications as if the suit or case out of which the proceedings or applications
aroze had been heard and decided by such civil or criminal court ;

{d) the unckpended balance of the funds provided to Npaya Panchapars shall vest in the State
Government.

(vide scction 38 of Mah. 13 of 1975)
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CHAPTER IX

TAXATION AND RECOVERY OF CLAIMS

*124. (1) '[Subject to the minimum and maximum rates which may be fixed Lovy of
by the State Government 2nd in such manner and subject to such exemptions as taxes
may -be prescribed, a panchayat shall levy taxes referred to in clauses (i) and (i-a) fees BZ "
of this sub-section and may levy all or any of the taxes and fees referred to in the panchayas.
remaining clauses of this sub-section.}

(i) a tax on buildings (whether subject to payment of agricultural assessment
or not) and lands (which are not subject to payment of agricultural assessment),
within the limits of the village ;

2[(j-a) a betterment charge on the lands benefited from schemes or projects
undertaken by a panchayat from the village fund ;]

(7¢) 3fwith the previous sanction of the State Government, octroi] ;
(iif) a pilgrim tax ; '

(iv) a tax on fairs, festivals and other entertainments ;

() a tax on bicycles and on vehicles drawn by animals ;

(vi) subject to the provisions of article 276 of the Constitution, a tax on the
following professions, trades, callings or employments, that is to say :—
(@) shop-keeping and hotel-keeping 3
(b) any trade or calling (other than agriculture) which is carried on with
the help of machinery run by steam, oil or electric power or by manual labour ;

(¢) the profession or calling of brokers in cattle markets ;

(vii) a general sanitary cess for the construction or maintenance, or both the
construction and maintenance, of public latrines and for the removal and disposal
of refuse ;

(viii) a general water tate which may be imposed in the form of a rate assessed
on buildings and lands or in any other form as may be best adopted to the
circumstances of any class of cases ;

4f(viii-a) a lighting tax ;}

(ix) any other tax 5[(not being a tax or_toll on motor vehicles save as provided
in section 20 of the Bombay Motor Vehicles Tax Act, 1958)} which the State
Legislature has, under the Constitution, power to impose in the State and which
has been sanctioned by ihe State Government ;

(x) a fee on markets and weekly bazars ;

() a fee on-car-stands and tonga-stands ;

(i) a special water rate for water supplied by the panchayat through pipes,
which may be imposed in any form including that of charges for such water supplied,
fixed in such mode or modes as shall be best adopted in the circumstances of any
class of cases ;

1 This porticn was substituted for the portion beginning with * It shall be competent”’ and
ending with * prescribed, namely :—" by Mah. 13 of 1975, s. 18(1)a).

12 Clause {i-a) was inserted, ibid., 5. 18(1)(b).

3 These words were substituted for the word ** octroi ™ by Mah. 36 of 1965, 5. 48(7){a).

+ This clause was inserted, ibid s. 48(71)(b).

s This portion was substituted for * (not being a toll on motor vehicles or trailers, save as provided
by section 14 of the Bombay Motor Vehicles Tax Act, 1935} by the Maharashtra Adaptation of
Laws (State and Concurrent Subjects) Order, 1960.

* Amendments made by section 18 of Mah. 13 of 1975 have not been brought in to force.

3c-59A
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{xiii) a fee for the supply of water from wells and tanks vesting in it, for purposeé
other than domestic use and for cattle ;

{xiv) afee for temporary erection on, or putting up projections over, or temporary
occupation of, any public street or place ;

(xv) aspecial sanitary cess upon private latrines, premises or compounds cleaned
by the panchavar agency ;

(xvi) a fee for cleansing a cess pool constructed on land whether belonging to
a panchayat ot not :

(xovii) afee for grazing cattle or grazing lands vesting in a panchavar ;

(xviii) afee on the registration of animals sold in any market or place belonging
to or under the control of a panchavat.]

(2) The tax on buildings or Tands referred to in clause (i) of sub-section ( 1) shall be
leviable from the owners or occupiers thereof :

Provided that when an owner of a building or land has left the village or cannot
otherwise be found, any person to whom such building or land has been transferred
shall be liable for the tax leviable from the owner.

(3) The State Government may, by notification in the Official Gazette, direct
that tax upon buildings or lands referred to in clause (7) of sub-section () shall not
be levied on all buildings and lands or on any class of building or lands situated
in an area predominantly populated by member of Scheduled Castes or Scheduled
Tribes.

2[(34) For the purposes of levying a betterment charge, the panchayat shall
give notice to persons believed to be owners of, or interested in, the lands benefited
by any scheme or project, make an inquiry and after hearing any objections, determine
the lands benefited by the scheme or project, increase in the value of the land as
a result of any such scheme or project, the rate of betterment charge leviable on
each of such lands and the date from which the betterment charges shall be Jeviable.
The State Government may make rules for such supplemental’and incidental matters
including provisions for giving exemption from such charges in respect of the levy
of betterment charges as it thinks fit,]

2% » * * #

* This clause was added by Mah. 36 of 1965, s. 48(1)(c). ‘
3 Sub-sectior (34) was inserted by Mah. 13 of 1975, s. 18(2).
2 Sub-cection (4) was deleted by - Mah. 16 of 19735, Schedule I1.

BC-5913
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(5) Any person aggrieved by the assessment, leavy or imposition of any tax or fee
may appesl to the *[Panchayat Samitr] *[A further appeal against the order of the
Panchayat Samiti shalllie to the Standing Committee, whose decision shall be final.}
[ The first appeal shall be made within thirty days after the presentation of the
bill complained of, and the further apeal within thirty days from the date on
which the Panchayat Samiti decides the appeal.]

4[(6) If at any time it appears to the State Government on complaint made or
otherwise, that any tax or fee leviable by a panchayat is unfair in its incidence, or
that the levy thereof, or any part thereof is obnoxious to the interests of the general
public or violates any promises made or undertakings given by the State Govern-
ment or adversely affects the development of the village or any part thereof, the state
Government may require the said panchayat, within such period as it fixes in
this behalf, to take measures for removing any objection which appears to it to
exists to the said tax or fee. If, within the period so fixed, such requirement 18
not carried into effect to the satisfaction of the State Government, the State Govern-
ment may, after giving the panchayat an opportunity to give an explanation, by
notification in the Official Gazette, suspend. the levy of such tax or fee, or such part
therenf, until such time as the objection thereto is removed ]

125. (7) Subject to any rules that may be made under the Act, and regard Lump sum
being had to the fact that a factory itself provides in the factory area all or any of contribution
- et : . ‘ . M by factories
the amenities which such panchayal provides, a panchayat may arrive at an agree-jnyjeu of
ment with any factory with the sanction of the State Government to receive a lump taxes

sum contribution in lieu of all or any of the taxes levied by the panchayat. levied by
k Panchayats.

(2) Where no such agreement as is referred to in sub-section (I) can be reached
the matter may be referred to the State Government in the manner prescribed
and the State Government may after giving to the panchayat and the factory
concerned an opportunity of being heard decide the amount of such contribution.
The decision of the State Government shall be binding on the panchayat and the
factory concerned.

126. Tt shall be lawful for a_panchayat to lease by public auction of private Framing of

contract the collecting of any fees levied by it on markets and weekly-bazars : fees on
: . markets, etce

Provided that the lessee shall give security for the due fulfilment of the conditions
of the lease.

5[127. (1) TheState Governmentsh alllevy a cessat the rate of twenty naye paise, Levy and
or at such increased rate not exceeding one hundred naye paiseas may be determined collection of
by the State Government under this section on every rupee of every sum payable ;,‘;;:tze;’:y ¢
to the State Government as ordinary land revenue in the area within the jurisdic- on every
tion of a panchayat and thereupon, the State Government shall (in addition to any {up‘;e of
coss leviable under the Maharashtra Zilla Parishads and Panchayat Samitis Act, rf‘l,mue,

1961) levy and collect such cessin such area.]

¥ Thege words were substituted for the words ‘“ Panchayat Mandal’', by Mah. 5 of 1962, s. 286,
Tenth Sch.

2 These words were substituted for the words The decision of the Panchayat Mandal thereon
shall be final »’, 1bid.

3 This portion was added by Mah. 36 of 1965, s. 48 (2}

4 This sub-section was substituted for the original, ibid, s. 48 (3).

5 Section 127 was substituted, by Mah. Y of 1962, s. 286, Tenth Sch.
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(2) A panchayat to which the cess on land revenue is payable may passa resolution
at its special meeting called for the purpose to the effect that the rate of cess on land
revenue leviable in the area may be increased by tie State Government and forward
that resclution to the State Government for its consideration :

Provided that, where a cess on ordinary land revenue at an increased rate has
been levied under the provisions of the Maharashtra Zilla Parishads and Panchayat man,
Samitis Aet, 1961, in the district including the area within the limits of a panchayat V of
it shallbe lawful for that panchayat to recommend the levy of cess at an increased '96%
rate by passing a resolution to that effect, so however, that the increase in the rate
of cess on land revenue in the aggregate in that village does not exceed one hund-
red mwaye paise on every rupee.

(3) The resolution shall state the reasons for which such increase has been
proposed, and the special purpose for which the proceeds of the increase in the rate
are to be utilized. ,

(4) On veceipt of the resolution under sub-section (2), the State Government may,
by order having regard to the reasons stated in the resolution, the special purpose
and other relevant factors, determine the increasein the rate of cess on land revenue
80 however, that the rate does not exceed one hundred naye paise and specify in the
order ’[the date on which the increase in the rate shall take effect and the period
{not exceeding ten years) during whick it shall continue].

() For the purposes of levying and collecting the cess referred to in sub-section
(1), m the Bombay area the provisions of sections 144 (including thé Fourth
Schedule), 145, ?[147]and 149, in the Vidarbha area, the provisions of section 151, and
in the Hyderabad area, the provisions of section 152 of the Maharashira Zilla vah,
Parishads and Panchayat Samitis Act, 1961, shall apply thereto as they apply to V of
thelevy of cessleviable under section 144, section 151, or as the case may be, section 1962.
152 of that Act.]

Suspension 3127A. The State Government may, on the application of a panchayat to
or remission which the cess is payable, suspend or remit the collection of cess or any portion
of cesses. ) reof in any year in any area subjeét to'the jurisdiction of such panchayal.]

Power of 128. (1) If in the opinion of the 4[Panchkayat Samiti] the income of the

;&ﬁ:.’;?fg“‘ panchayet falls below what is necessary for the proper discharge of the duties

increasc specified in sub-section (2) of section 45, the ¢[Panchayat Samati] may require

taxation on  the panchayal to take steps within six months, to increase its income to

panchayat. o ch extent as the ‘[Panchayat Samiti] considers necessary. If the panchayat fails
to take adequate steps to increase its income to the required extent, the 4 Panchayat
Samiti] may require it to leavy any of the taxes or fees specified in section 124 or
increase the rate at which any of such taxes and feesis levied :

Provided that the *[Panchayat Samsts] shall not compel the panchayat to levy
any tax or fee or increase the rate thereof beyond the maximum rate prescribed
in this behalf, )

(2) A panchayat may appeal to the 5[Standing Committee] against an order made
under sub-section (1) and the *[Standing Committee] may stay the execution of
such order until *{it] he has decided the appeal.

! These words were substituted for the words * the date on and from which the i ;
the 3ate shall take effect,” by Mah. 36 of 1965, 5. 49 (I). nicrease m

2 These figures were substituted for the figures *“ 148 "', ibid, s. 49 (2).

3 This section was inserted, tbad, s. 50.

4 These words were substituted for the words * Panchayat Mandal " by Mah. 5 of 1962, s. 286,
Temhhsc}ledu::; bstituted for the word * Commissioner ”* by Mah, 36 of

5 These words were substf 0! ssioner ) .360 .51,

6:}.:his word was substituted for the word “ be ™, ibid, 5. 51. 1965, 5. 51
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129. (/) When any tax or fee has become due, a panchayat shall, with the least Recovery of

pratiicable delay, cause to be presented to the persens liable for the payment thersof
a bill for the amount due from him, speciving the date on or before which tha amount
shall be paid.

(2) If any persen fails to pay sny tax or fee or any other sum due from him to
a panchayat under this Act or the rules on or before the spetiiied date of payment,
the panchayar shall cause 8 writ of demand in the prescribed form to be served on
the defaulter.

(3) The presentation of every bl'[.l under sub-szetion (/) and the service of every
writ of demand under sub-section (2) shall be effected by an officer or servant of
the panchayat in this behalf—

(@) by giving or tendesing the bill or wiit te the person to whom it is addrossed ;
or

{b) il such person is not found., by leaving the bill or writ at his last known place
of abode, if within the limits of the viiluge. or by giving or tendering the bill or
writ to mome adult male member or servang of his fumily ; or

(¢) if such person does net reside within the limits of the village, and his address
clsewherc ic known to the Sarpaich or other person directing the issue of the
bill or writ. then by lorwarding the bill or writ to such puison by registered post,
under cover bearing the said address ; or

(d) if none of the means aforesaid b available, then by causing the bill or writ
to be affixed on some conspicuous part of the building or land, if any, to which the
bill or writ relates in the precence of at loast two paichus,

(4) If the sum for which a writ of demand hus been served is not paid within thirty
days from the date of such service. the panchavat may levy such sum by distraint

and sale of the moveable property of the defvilier in the prescribed manner.
(5) Fees for
(a) every writ of demand issued under sub-section (2),
(D) cvery distress made under sub-scotion (4),
(c) the costs of maintaining any livestock seized under sub-section (),
shall be chargeable at such rates as mav be prescribed.

(6) Notwithstanding anyvthing contained in the foregoing sub-sections, any tax
or fec payable on demand in accordance with the rules shall be recoverab'c in such
manner as may be proscribed.

(7) Il a panchayat is vnable 10 recover @ tu.x or foe or other sum due to it as aforesaid,
it may furnish to the Mamlatdar, Tahsildar o MNaih-Tuhsildar, or Mahalkari
a statement of thc arrears due with a request for the reeovery of the same 1+ * *
and on rceeipt of such statoment of arrears. the Mamlatdar, Tahsilday or Naib-
Tahsildar or Mahalkari shall proceed to recover the same as an arrear of land
revenue 1k &* * 2% & &

*(8) (a) If a panchayar fails to recover any tax, fec or any sum due to it, or neg-
lects to take action under sub-sections (2) and (4) of this section 4* *

[ £ ] * B3 * * . % . *
the Panchayat Samiti may apply to the Coilcctor to recover the same as an arrear
of land revenue.]

! The words ** through the village officers  were deleted by Mah. 34 of 1970, s. 18(N). :
*The wards “ For the recovery of such sums. the village officers shall be remunerated by th
panchayat in s::ch manner as may be prescribed * were deleted, ibid., 5. 15(2),
Sub-section (8) was substitited for the erigingl by Mah. 26 of 1963, s. 3, Second Sche.
The word “ or ” and clause () was deleted by Mah. 130f1975,s. 19,

taxes and
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On receipt of such application, the Collector shall, after holding such inquiry as
he thinks fit {and after ascerfaining that three years from the datc when the same
has become recoverable have not elapsed], proceed to recover the sum as an arrear
of land revenue unless such sum is, under section 130, directed to be written off.

Colicctor’s 130, The Collector may direct—

powet to . .
directirre- (@) ™* * * . * * *
sl‘:&f{gbég any sum recoverable by him on an application by the Panchayat Samiti]

written off,  under sub-scction (8) of scction 129,

(b) any arrears of a tax or fee or any other sﬁm due to a panchayat and recover-
able through a Mamlatdar, Tahsildar, Naib-Tahsildar or Mahalkari under sub-
section {7) of section 129,

4(bb) any sum forming part of the village fund which has been stolen or mis-
sppropriated and any person prosecuted in that behalf has been duly acquitted,]

(c) any other sum due to a panchaya! whether under this Act or otherwise
to be written off, if in the opinion of the Collector such suin or arrears are irre-
coverable :

Provided that no sum excecding rupess five hundred shall be written off under
Hclause (bh) or clause ()], excopt with the previous sanction of the Commissioner.

6% » * % * L] *

CHAPTER X.

FINANCIAL ASSISTANCE TO Panchayats.

wGrant of 1131, (1) Subject to the provisions of this section, cvery panchayat shall, after a
sum equal due appropriation made by law in this behalf, be entitled to reccive cvery year 8com-
; o &";{3%‘; mencing on the 1st day of April 1972] a grant from the Statc Government of a sum
Cand rovenue SQual to ™ #  # = the average of the amounts of the ordinary land revenuc
realised (including non-agricultural assessment) realised during each quinguennium commenc-
dariir;gqeaech ing on the 1st day of April 1964 from lands within the limits of the village panchayats.
uiguen- :
mum 0Py Where a panchayat has been established for any wadi or any area called
%?ﬂc,"f\'gﬁl by any other designation and such wadi or area forms part of a revenue villags,
1964.] the payment of grant of land revenue shall be in the same proportion as the popula-

tion of such wadi or area bears to the population of the entire revenue village.

1% ® * * * * 3}]

1 These words were inserted by Mah. 36 of 1965, s. 52.

* The words and figures *‘ any sum certified by a Nyaya Panchayat and recoverable by him undef
sections 114, 135 and 117 and** were deleted by Mah. 13 of 1975, s. 20. .

* These words were substituted for the words “ any sum certified by a panchayat and recoverable
by him* by Mah. 26 of 1963, s. 3, Second Sch.

1 This clause was inserted by Mah. 34 of 1970, s. 19(J).

E These words were substituted for the words *“ clause (¢)*, ibid., 5. 19(2)

¢ The second proviso was deleted by Mah, 36 of 1963, s, 53.

¥ Section 131 was substituted by Mah. 34 of 1970, 5. 20.

s These words, figures and letters were inserted by Mah, 13 ¢f 1975, s. 21(a)}

* The woids * thirty per cent of ” were deleted by Mah. 38 of 1973, 5. 6(7).

10 G b-section (2) was deemed to have been substituted for 1st April 1972 from sub-secticns (2)
to (6), ihid., s, 6{2).

il The Explanation was deleted by Mah. 13 of 1975, s. 21(b).

18 This marginsl note was substituted by Mah. 38 of 1973. 3. 6(3).
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132. Notwithstanding anything contained in [the Maharashtra Zilla Parishads Loans by
Mah. and Panchayat Samitis Act, 1961, the Zilla Parishad] may, subject to rules, grant a *[Zilla
1;’63’. loan to a panchayat within the district for the purposes of this Act. Parishads.}

3[132A. Where the amount of grant of land revenue payable to a panchayar Equalisation
under sub-section (1) of section 131 is found to be less than the amount arrived at srant.
on the basis of one rupee per capita of the population of the village, then that pan-
chayat shall be entitled to an equalisation grant equal to the difference between
the amount arrived at on a per capita basis and the amount payable to the panchayat

under sub-section (/) of section 131 ; and such grant shall be made by the State
Government.

'™ . T o oW .o *

*]

5[1328. ¢[(/) With effect from the financial year 1972-73 and every year thereafter, "[Constitu--
every panchayat shall credit an amount not less than thirty-five per cont of the amount tion Village
of grant received by it under sub-scction () of section 131 to a separate fund g}ﬂ“{mem
called the Village Employment Fund of that village. In the case of a Panchayat )
constituted for any Devasthan’ Inam village, such amount shall be in accordance
with such order as the State Government may, from time to time, maks in this behalf,

regard being had to land thercin which may be exempt from the payment of land
revenue, either wholly or partially.]

(3) The State Government may make rules relating to all matters connected
with the Yund and its accounts, including the purpose, for which the fund shall be
utilized and the manner in which the fund shall be maintained, operated upon and
expended.]

133. 1In each district, there shall be established out of the contributions made by Distriet
panchayats under sub-scction (3) of section 62, a fund to be called the District Village Yillage
Development Fund. The fund shall vest in such officer or authority ®[(including ?ﬁ,ﬁlomm‘
any officer or authority of the Zilla Parishad or of Panchayat Samiti concerned)] )
and shall be investel in such manner as may be prescribed. The fund shall be
utilised for the purpose of granting loans to panchayats, and the payment of interest
on contributions made by panchayats 9[and with the sanction of the Commissioner,
for mecting expenditure on staff engaged for operating the fund and on all charges
incidental thereto, such as, printing, stationery, stamps and the like]. The State
Government shall make rules prescribing from time to time the purposes for which '
such loans may be granted, the terms and conditions (including ths rate of interest)
on which such loans may be made, the period therefor, the manner of repayment,
and all matters incidental 1o the grant of such loans.

! These words and figures were substitt ted for the words and figures ** the Bombay Local Boards

Act, 153:23, or any corresponding law in force in the State of Maharashtra » by Mzh. 43 of 1962,
s. 26, Sch.

1 These words were substituted for the words * District Local Boards ** ibid.

3 Section 132A was substituted by Mah. 34 of 1970, s. 21,

¢ The Explanation was deleted by Mah. 13 of 1975, s. 22,

¥ Sec.ion 132B was inserted by Mah. 35 of 1972, s, 5.

® Sub-section (/) was substituted for sub-sections (/) and (2) by Mah. 38 of 1973,.8. 7(1).
? This marginal note was substituted, ibid., s. 7(2).

¢ These brackets and words were inserted by Mah. 43 of 1962, s. 26, Sch.

? These words were inserted by Mah. 34 of 1970, 5. 22,
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CHAPTER XI
CONTROL.

134. [Constitution of District Village Panchayat Mandal.] Deleted by Mah. 5
of 1962, 5. 286, Tenth Schedule.

134A.  [Speciaf provision consequent on Bombay Re-organisation Act, 1960.] Deleted
by Mah. 43 of 1962, s. 26, Sch.

Dutiesof 135, Subject to the provisionsTof this Act and the rules made thereunder it

Par:ﬁi% shall be the duty of the Y{Zilla Parishad and the Panchayat Samiti] to—

and {a) encourage the establishment and foster the development of panchayats

Pa;:,ﬁ?m in the 3[area for which they are established] ;

{(b) supervise and control the administration of panchayats in the 3[area for which
they are established] ;

(¢) perform such other functions as are imposed by this Act, and as the State
Government may from time to time prescribe,

Appointment 41136, The State Government may appoint for each district such officer working
of DIsti¢t ynder a Zilla Parishad as it may specify to be a District Village Panchayat Officer,

Par:?kll;i'ﬁ to discharge such functions as may be prescribed under this Act.)

-Officers.

P‘(’:‘:ﬁ’fz’? 137. (1) The YZilla Parishad or Panchayar Samiti] shall have power—
proceedings, (@) to-call for any proceedings of a panchayat or an extract therefrom, any

“ete.  book or document in the possession or under the control of a panchayat, and
any return, statement, account or report which the '[Zilla Parishad or Panchayat
Samiti] thinks fit to require such panchayat to furnish ; and

(h) to require a panchayat to take into consideration—

{i) any objection which appears to the Y{Zilla Parishad or Panchayat Samiti}
to exist to the doing of anything which is about to be done, or is being done
by such panchayat ; or

{if) any information which the [ Zilla Parishad or Panchayat Samiti] is able
to furnish and which appears to the '[Zille Parishad or Panchayat Samiti] to
necessitate the doing of a certain thing by the panchayat,

and to make a written reply to the '[Zilla Parishad or Panchayat Samiti| within
a reasonable time stating its reasons for not desisting from doing or for not doing
such things.

5(2} All or any of the powers given to the Zilla Parishad or Panchayet Samiti
under sub-section (1) may be delegated by the Zillz Parishad or to the President er any
other officer of the Zilla Parishad or by the Panchayat Samiti to the Chairman
or any other officer of the Panchayat Samirti]

T * These wards were substituted. for the words ** Panchaye: Mandal® by Mah. 5 of 1962, 5. 286,
enth Seh.
* These words were substituted for the wards “ Panchayat Mandai > by Mah. 36 of 1965, s. 36.
* These words were substituted for the word “ district”” *y Mab. 5 of 1962, s, 286, Tenth Sch.
¢ Section 136 was substituied for the original by Mah. 43 of 1962, 5. 26, Sch.
F 8 bsection {2) was substiteted by Mah. 5 of 1962, s. 286, Tenth Scb,
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138. () Y The Zilla Parishad or the Panchayat Samiti may dclegate to any of Delegation
its presiding authorities or any officer], the duties of encouraging the establishment of duties, etc.
and fostering the development of panchayats and of assisting panchayats in  the
proper excrcise of the powers and performance of the duties conferred or imposed

by or under this Act.

{2) 1t shall be competent to the 2[Zilla Parishad or Panchayat  Samiti] to sccept
and utilise in an honorary capacity, in the performance of any of the duties which
may be delegated under sub-section (/), the services of any person who in the opinion
of S[such Zifla Parishad or as the casé may be, Panchayat Samiti] is specially fitted
to assist it in this behalf,

139, The 4[Zilla Parishad may authorize its President or Chief Executive Officer Power of
or the Panchayar Samiti may authorise its Chairman] S[or Block Development ety
Officer] to enter on and inspect, or cause to be entered -on and inspected, at all
reasonable times any immovable property occupied by any panchayat or any work
in progress under its direction.

1 These words were substituted for the words © The Panchayat Mandal may delegate to the Chair-
man, Vice-Chairman or the District Village Panchayat Officer, ” by Mah. 5 0f 1962, 5. 286, Tenth

Sch. -
2 These words were substituted for ithe werds * Panchayar Mandal © ibid.
> These werds were substituted {'t_)r the words ' such Mandal ™, ibid. )
4 Thase words were substituted for the words *“ Panchayar Mamddd may authorise its Chairinan.

Vice-Chairman or Secretary ™, ibid.
5 These words were inserted by Mah. 36 of 1965, 5. 57.

BC-do A
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1[139A.- If for the purpose of efficient and economical execution of maintenance Power of
of any works or development schemes undertaken by a panchayat, an officer or authorised
person authorised by general or special order‘of the Zilla Parishad considers it neces- officer or
sary for that purpose to give technical guidance or assistance-to the panchayat P o
then the officer or person so authorised may periodically inspect such works or deve- ;’}iﬁiciﬂicﬂ,
lopment schemes, and may give such guidance, assistance or advice as he thinks guidance,
necessary in relation to such works or development schemes; and shall forward to ¢tc.
the Sarpanch through the Block Development Officer, a report on the inspection
made, pointing out therein any irregularities noticed, and his suggestions for
imprevement. :

139B, The Chief Executive Officer or any officer not below the rank of an Exten- Power of
-sion Officer duly authorised by him in writing in this behalf may enter the office of Chief _
any panchayat, and inspect any records, register or other document, kept therein; g’gg;‘r‘“’f
and the panchayat shall comply with the inspection notes, if any, made by the Chief y officer to

Executive Officer or as the case may be, the officer.) inspect
. : office of
panchayal.

140. (#) The audit of the accounts of a panchayat shall be carried out by such Audit of
- authority and] in such manner as may be prescribed and a copy of the audit note 2ccounts of
shall be forwarded [to 4{the Chief Exccutive, Officer), the Panchayat Samiti and the PArchavats.
panchayat] within 3[two months] of the completion of the audit. :

(2) On receipt of the audit note referred to in sub-section (1), the panchayat shall
either remedy any defects or irregularities which may have been pointed out in
the audit note and send to the {Panchayat Samiti] within three months an intimation
of its having done so or shall, within the said period, supply to the %[ Panchayat
Samiti] any further explanation in regard to such defects or irregularities as it may °
wish to give. s o

(3) On receipt of such intimation or explanation, the ®[Panchayat Samiti] may,
in respect of all or any of the matters discussed in the audit note,— .

-
(a) accept the intimation or explanation giver: by the panchayat and recommend
to the "[Chief Executive Officer] to ®[drop] the objection,

(b) %[suggest] that the matter be reinvestigated at the next audit or at any earlier
date, or -

{¢) hold that the defscts or irregularities pointed out in the audit note or any
of them, have not been removed or remedied.

1 These sections were inserted by Mah. 36 of 1965, s. 58.

;;f(h«;(sg words were subs.ituted for the words by the State Government ” by Mah. 13 of 1975,
s. 23(a)(@). .

2 These words were substituted for the words “‘ to the panchayat and the Zilla Parishad and Pan-
chayat Samiti** by Mah. 36 of 1965, 5. 59(7).

4 Fhese words were substituted for the words “the Collector, the Zilla Parishad» by Mah, 13
of 1975, s. 23(a)(i). ’

® These words were substituted for the words ““one month ** by Mah. 34 of 1970, s, 23.

¢ These words were substituted for the words ** Panchayat Mandal’' by Mah, 5 of 1962, 5. 286»
Tenth Sch. . _

7 These words were substituted for the word ** Collector ** by Mah. 13 of 1975, s. 21(a)(id).

* This word was substituted for the word ** withdraw ** by Mah. 36 of 1965, s. 59(2)(a).

* This word was substituted for the word * direct**, ibid., s. 59(2)(b}.
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(4) The Y Panchayat Samiti] shall send a report of its decision to the #[Chief Execu-
tive Officer] within one month of the date of receipt by it of the intimation or ex-
planation referred to in sub-seetion (2), or in the event of the panchayat faiiing to give
such intimation er explanation on tho expiry of the pericd of three months referred
to in the said sub-section (2} ¥and shall forward a copy of such report to the auditor
and the panchayat].  If the {[Panchayar Samiti} holds that any defects or irregularities
have not been removed or remedicd, the Y{Panchayat Samiti] shall state in the report
whether in its opinion the defecis or frregularitics can be regularised and if so, by
what method and if they do not admit of being regulariscd, whether they can be
condoned, and if so, by what authosity. The Y Panchaya: Semiti] shall also state
whether the amounts to which the defects or irregulerities relate sheuld in its oplnion
be Ysurcharged or charged] as hereinafier provided.

%[(3) The Chief Executive Officer may, after considering the report of the Panchayat
Samiti znd after making such further inquiry as he considers necessary, disallow any
item which appears to him contrary to-law and surcharge the same on the person
making, or authorizing ihe making of, the illegal payment, and may charge against
any person responsible therefor the amount of any deficiency or loss caused by the
gross negligence or misconduct of that person, or any sum received which wught
to have been, but is not, brought intoe account, by that person; and may after taking
explanation of such persons, direct by order in writing that such person shall pay to
the panchayat the zmount surcharged or charged and where the Chief Executive
Officer considers it necessary, also an interest .on the ameunt so surcharged or
charged at such rate a3 may be determined by him. -If the amount or interest directed
to be paid by the Chief Executive Officer under his arder is rot paid by the person
aforesaid within one month from the date of receipt of such order by him, the Chief
Excecutive Officer shall request the Coliector to recover it as an arrear of land revenue
and ciedit it to the village fund, and thereupon the Collector shall be bound to do 56}

(6) Any person aggrieved by any order of 8 surcharge or charge or interest thercon]
made by the J{Chief Executive Officer] under this section may, within one month
from tho receipt by him of the decision of *[Chief Exceutive Officer], apply to the
Distrigt Court to modify or set -aside such order, and that Court after taking such
evidence as it thinks necessary. may confirm, modify or remit such %surcharge or

. charge or interest thercon) and make such order as to costs as it thinks proper in the
circumstances.

* * * * * : »

Reduc ion 141, ([) Tf, in the opinion of the ¥Standing Committee] the number of persons

of establish- yainiained by & panchayar as Officers or servants, or the remuneration given or

“proposed to be given by the panchayat to such persons. is exeessive, the panchayet

shall, on being required by the $[Standing Committec] reduce such number or
romuneration. : ' o

(2) The panchayat may appeal to the Commissioner against any requisition made
under sub-section (1), and the decision of the Commissioner shall be final.

1 T;,hﬁ words were substituted for the words “ Paachayat Mandal®® by Mah, § of 1962, s. 286,
Tenth Sch.

* These words were substituted for the word * Collecter, ”* by Mah. 13 of 1975, 5. 23,

* These words were substituted for the words “ and shall forward a copy of such report to the
panchayar ™ by Mah. 36 of 1965, 3. 59(3)(a). :

s These words were substituted for the word “surcharged ™, ibid., s. 59(3)b).

® Sub-section (5) was substituted by Mah. 13 of 1975, 5. 23. .

® These words were substituted for the words *“ surcharge or charge *”, ibid., s. 23(d).

' Sub-section (7) was deleted by Mah. 5 of 1962, s. 286, Tenth Sch. )

* These words were substituted for the word * Collector *” ibid., s. 286, Tenth Sch.
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142. () If, in the opinion of the {Standing Committee], the execution of any Suspension
order or resolution of a panchayat or the doing of anything which is about to be done, of exzcution
or is being done by or on behalf of a panchayat, is causing or is likely to cause of arder.
injury or annoyance to the public, or to lead to a breach of.peace, or ¥is, in the
public interest, unlawful] 3it] may by order in writing suspended the execution or
prohibit the doing thereof. '

(2) When the [Standing Committee] makes an order under sub-section (I),
3(it] shall forthwith send to the panchayar affected thereby a copy of the order, with
a statement of the -reasons therefor.

(3) The YStanding Committee] shall [forthwith forward] to the Commissioner
a report of every case occurring under this section, and the Commissioner may revise
or modify any order made therein and make in respect thereof any other order which
the }Standing Committee] could have made. '

143. () In cases of emergency the Y[Standing Committee] may provide for the Execution
execution of any waork or the doing of any act which a panchayat is empowered to of “"’ffkm
execute or do, and the immediate execution or doing whereof is, in [its] opinion, gg‘;;i;’ ermer-
necessary for the health or safety of the public and may direct that the expense of ‘
executing the work or doing the act shall be forthwith paid by the panchayat.

(2} If the expense is not so paid, the }[Standing Committee] may direct the
“[person in whose custody the village fund is kept] to pay such expense or so much
thereof as is possible, from the balance of such fund in his hands "[and such person}
shali comply with such directions.

(3) The ![Standing Committee] shall forthwith report to the Commissioner
every case in which #[it] exercises 8[its] powers under sub-section (1).

144. (1) If at 4ny time, it appears to the ![Standing Committee] that a panchayas Default in
has made default in the performance of *[any duty under section 45], it may order performance
the duty to be performed within a specified period, and if the duty is not performed of duty.
within the period specified, the [Standing Committee] may appoint a person to per-
form it, and direct that the expense of performance shall be paid by the defaulting
panchayat within such period as the Y[Standing Committee] may fix.

(2) If the expense is not so paid, the '[Standing Committee] may direct the persoR
in custody of the village fund to pay such expenses, or so much thereof as is possible,
from the balance of such fynd in his hands, and such person shall pay such expense
or part thereof accordingly. :

1[(24) If at any time it appears to the [Standing Committee] that a panchayat
has failed to contribute or pay in any financial year the amount as required by
sub-section (3) of section 62 or has committed default in payment of any instal-
ment towards repayment of the loan taken by the panchayat from the District
Village Development Fund, in accordance with the rules made for the purpose
in pursuance of the provisions of section 133, the Standing Committee] may, by
an order in writing, direct the person in custody of the village fund to pay to the
credit of the District Village Development Fund such sums as may be due to it
at such intervals-and in such instalments as it may, regard being had to the finances
of the panchayat, direct, and the panchayat shall comply with such directions.]

1 These words wete substituted for the word * Collector by Mah. 5 of 1962, 5. 286, Tenth Sch.
1 These words were substituted for the words “ is unlawful” by Mah. 36 of 1965, s. 60.
8 This word was substituted for the word * he ** by Mah. 5 of 1962, s. 286, Tenth Sch.
4 These words were substituted for the words “ forthwith submit ™, ibid.
* This word was substituted for the word * his *, ibid.
* These words were substituted for the words * officer in charge of the treasury in which the
village fund is kept ” by Mah. 36 of 1965, s. 61,
7 These words were substituted for the words “and the officer in charge of the treasury *', ibid.
® This word was substituted for the words “'He ™ and "it’*, respectively, ibid.
* These words and figures were substituted for the words, figures and brackets ** any duty specified
in sub-section (/) of section 457, ibid.; 5. 62.
W Subesection (24) was-inserted by Mah. 38 of 1973, 5. 8(J).



0

5578 Bombay Village Panchayats Act, 1958 {1959 : Bom, {31

(3) If at any time it appears to the State Government or any officer authorised by
the State Government in this behalf, that a panchayat has made default, in the
performance of fany duty under section 45] or in the payment of any amount to
the ¢credit of the District Village Development Fund under sub-section (24)] and
that the *[Standing Committee] has failed or neglected to take action under sub-
section (/) *for under sub-section (24)], the State Government or the officer authorised,
as the case may be, may take such action as could have been taken by the 3[Standing
Committee] “[under sub-sections (1), (2) and (24)].

(4) The *[Standing Committee] or the officer authorised, as the case may be,
shalt forthwith report to the Commissioner every case occurring under this section
and the Commissioner may revise or modify any order made therein, and make in
respect thereof, any other order which 3(Standing Committee] could have made.

Dissalution 145, () I, in the opinion of the State Government, a panchayat exgeeds or
o 5"‘?"';5"';;, abuses its powers or is imcompetent to perform, or makes persistent default in
Pa,fc;f;m,_ the performance of, the duties imposed on it or functions entrusted to it under sub-
s == section () of section 45 or any other provision of this Act or by or under any other
law for the time being in force, %[or has failed to levy taxes referred to in clauses
(/) and (/-a) of sub-section (1) of section 124,] or fails to ebey an order made by the
[ Panchayar Samiti] under section 128 or persistently disobeys any of the orders of
the 3Standing Committes] or Commissioner under section 142 #or wilfully dis-
regards any instructions given by the Zilla Parishad or Panchayat Samiti ander section
152 ‘or by any competent authority arising out of audit of accounts under this Act
or inspeetion of the office and work of the panchayat or instructions given or direc-
tions issued by the State Government under section 153A], the State Government may,
after consultation with the 7 Zilla Parishad] and after giving the Panchayat an oppor-

tunity of tendering an explanation, by order in the Official Gazette— :

(¢) dissolve such pasichayat, or ' .

(i1} supersede such panchayat for the period specified in the order. - Such period
may be longer than the term for which the members of the panchayat would have
held office under section 27, if the panchayat had not been superseded under this
section. .

’[(74) If more than half the total number of seats in a pgichavat have become
vacant, the State Government may, by order #n the Official Gazette, dissolve such
Panchayat.) - :

B¥[(2) When a panchayar is dissolved or superseded as provided in the preceding
sub-sections] the following consequences shall ensue, that is to say:— -

(o) all members of the panchayat shall, in the case of dissolution, as from the
date specified in the order of dissolution, and in the case of supersession, as from.
the date of the order of supersession, vacate their office as such members;

{(h) all powers and duties of the panchayat shall, during the period of dissolu-
tion or supersession, be exercised and performed by such person or persons as
the State Government may, from time to time, appoint in that behalf; and

(c) all property vested in the panchayat shall, during the period of dissolution
or supersession, vest in the State Government.] '

! These words and figures were substituted for the words, brackets and figures “any duty specifled
in sub-section (/) of sectien 45 by Mah, 36 of 1965, s. 62.
" 2 These words were inserted by Mah. 38 of 1973, s. 8(2)(a).
¢ These words were substituted for the word ** Collector ”* by Mah. 5 of 1962, s, 286, Tenth Sch.
4 This portion was inserted by Mah, 38 of 1973, s. 8(2)(b). ‘
& This was substituted for ““ under sub-sections (I) -and (2) ¥, ibid, 5. 8(2)(c).
® This portion was inserted by Mah. 13 of 1975, 5. 24(a). . .
T 1tlTI]Sf:S]f'WL)rds were substituted for the words * Panchayat Marda/** by Mah.. 5 of | 1962; 5..286,
en .
8 This portion was inserted by Mah. 36 of 1965, s. 63(1).
? Sub-section (I4) was inserted by Mah. 13 of 1975, s. 24(b). )
10 Sub-section (2) was substituted by Mah. 36 of 1965, s. 63(2).
9“ These 24&;0)rds were substituted for the words “ is so dissolved or superseded ” by Mah. 13 of
1975, s. €},
"Is The words * for default ”* were deleted, ibid., 5. 24(d).
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(3) When the panchayat is dissolved, it shall be reconstituted in the manner
provided in this Act. ' '

{4) On the cxpiry of the period of supersession;_ the panchapat shall be reconsti-
tuted 'in the manner provided in this Act, and the persons vacating office shall be
eligible for re-clection.]

146. (/) When during the term of the panchayar, the limits of a village are Dissolution
al_tered, the Commissioner may, by order in writing, dissoive such panchayat and t‘ﬂgo;"g‘fmﬁhu:
direct a panchayat— c‘,‘my? p“
. . . . alteratl
(i) to be reconstituted for the village for which the panchayat has been g‘f"“mi(,‘of”

dissolved, or village.

(i) to be established for a village which has been newly declared.

The members of the panchayat which has been dissalved shall vacate their office
from the date specified in the order.

(2y The panchayar reconstituted or established under the provisions of sub-
section (})  shall consist of such members, either elected, or  appointed in such
manner as the Commissioner shall, by arder in writing, direct.

The Sarpanch and Upa-Sarpanch of the panchayat so reconstituted or established
shall be elected in the manner provided in this Act.

(3) The terms of the panchayat so reconstituted or established shall be for such
reviod, not cxceeding one vear, as the Commissioner shall, by order in writing,
specify. - )

(4) On the éxpiry of the term of pancharat in _accor‘dance with the provisions of
sub-section (3), the panthapat shall be constituted in the manger provided by this
- Act. :

147. {7) When a panchavat has been dissolved and reconstituted or establisl‘_ned Vesting of
under sectton 146 and so much of the village fund  and other property vesting p;"l””y’ ete.
b . ; . , L : of panchayas

-in the panchayat which has been dissolved shall vest in. am} such portion o_f the oiich has
debts and obligations shall ,be transferred to, the reconstituted or established been dis-

panchayat as the Commisstoner may, by order in writing, direct. solved and
. : B reconstituted

" (2} The riglits and liabilities of the panchayat which has been dissolved in respect ;’{,_"S‘“"l““'

of contracts, agreements and other matters or things arising in or relating to any
part of the area subject to the authority of the reconstituted or established
panchayat shall vest in such panchavat.

{(3) Any notice, tax, order, licence, permission, rule or by-law, issued, 'imposed,
granted or made in respect of any part of the area subject to the authority of the
reconslituted or established panchayat shall be deemed to have been issued,
imposed, granted or made by or in respect of such panchayat, unless and until it is
superseded by any notice, tax, order, licence, -permission, rule or by-law made,
issned, imposed, granted or made by or in respect of such panchayat.

t Sph-section (4) was substiteeted for the original by Mah, _36 of 1965, 5. 63(3,
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Eficct of 148, Where by a notification under section 4 any local area forming part of
area being a village is excluded from such village, and such area is not included in or declared
excluded tg be a village, so much of the viflage fund and other property vesting in the
from village. ,ouchayat of the village of which such area formed part, as the Commissioner may
by order in writing direct, shall-vest in the Collector to be utilized for the benefit

of the area as the Collector may think it. :

Bffect of  149. Oun any area ceasing to be a village by virtue of any notification under
area ‘x?)smg section 4,—
t.ﬁngg:_ (a) the pairchayat shall be dissolved and all members of the panchayar shall

vacate office as from the date of the notification ;

(&) the unexpended balance of the village fund and the property vesting in the
panchayat shall vest in the Collector, to be utilised for the benefit of the
inhabitants of the areas as the Colflector may- think fit.

1% ® ' * * * * *

150. [Effect of dissolution or supersession of panchayat or of withdrawal of judicial
powers of Nyaya panchayat on Nyaya panchayats and proceedings pending before
them.] Deleted by Mah. 13 of 1975, 5. 20. , :

powers and I51. (1) (@) Notwithstanding anything contained in this Act or the rules or bye-
dutics laws made thereunder, if at any time it appears to the State Government that

,‘;f pancha- 5 panchayat has not been validly constituted under this Act, the State Government

¥ “not validly may, by notification in the - Official Gazette, cause all or any of the powers and duties
constituted performed by such, person or persons, in such manner and for such period and

tg b:d Deg- subject to such conditions as it may think fit ¢
orm Y . I .

person  Provided that on the reconstitution of the panchayat under sub-section (2), such
gggg‘r‘;ﬁeﬁ' notification shall cease to have effect fromthe date on which the first meeting of the
b panchayat so reconstituted is held under section 28. e

2% * * * * * * -

_ (2) On the issue of such notification al] the members of t he panchayat shall be
deemed to have vacated their office as members and the panchayat shall be recons-
tituted before the expiry of the period specified in such notification in the manner
provided in this Act.

(3) All the powers and duties of the panchayat ** * * * exercised and
performed bona fide till the date of the notification referred to in- sub-section (1) by
the persons who constituted such panchayar * * * * ghall be deemed
to be and always to have been validly exercised and performed by the said persons ;
and no acts done: by the said persons shall be deemed to be invalid or be called in
question -on the ground merely that the persons were not members of a validly
constituted panchayat 3* * * and the said persons shall be deemed to have been
indemnified and discharged from liability in respect of such acts. .

Panchayatto  §[152. A panchayat shall conform to any. instructions that may, from time to
iﬁé’t‘fﬁéﬁ‘oﬁi time, be given to it by the Zilla Parishad or the Panchayat Samiti or both, in
given by the execution by the panchayat of its duties and functions under this Act.]

Parishad
and Samitj.

1 Clause (¢) was deleted by Mah. 13 of 1975, s. 25.
 Clause (b) was deleted 7bid s. 27(a).

* The words " or Nava Panchayat * were deleted , ibid. 5, 27 (b)'.4

¢ The words *‘ or Naya Panchayat, as the case may be, ¥ were deleted, ibid.

; ;[%h;a words *“-or Naya Panchayat> and-* or by courts, as the case may be ** were deleted, #hid.,
s, 27(c). N

¢ Section 152 was insérted by Mah. 36 of 1965, s. 66,
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153. (1) The Statc Government may order an inquiry to be held by any Inquiry by
officer appointed by it in this behalf into any matters concerning the village admini- officers of
stration of any panchavat or any matters with respect to which the sanction, approval, ([;Sc:ﬁéfn_

consent or order of the State Government is required by this Act.]. ment.]
(2} The officer holding such inquiry shall have the powers of a Court under
v of the Code of Civil Proecdure, 1998, to take evidence and to compel the attendance
1908. of witnesses and the production of documents for the purposes of the inquiry.
(3) The State Government may make orders as to the cost of inquiries under
sub-section (7) and as to the parties by whom and the funds out of which they shall
be paid and any such order may, on the application of the State Government or
LN of any person named thersin, he executed as if it were a decree of a civil court.

H153A. The State Government may give to any panchavat goneral instructions as Power of
to matters of policy to be followed by the panchayat in respect of its duties or State
functions, and in particular. it may issue directions in the interest of the national or tGoog,re“mem
State development plans in vespect of the execution and maintenance of works and instructions

development svhomes.  Upon the issue of such fnstructions and directions it shall be and issue of

the duty of the panchayar to give effect to such instructions and directions.) dhﬂ’:ﬁmi to

; pancnayats.

! e - e . . . .

? 154, 4(N)] T all matlers connceted with this Act, the State Government, and *[Authority
the Commissioners and Collestors shall have and cxercise the same authority and (gos\,t:rt: .
control over the Commissioners. the Collectors and their subordinates, respectively Commis. "
as they have and exercise over them in the general and revenue administration. sioners and

4[(2) In all matters connected with this Act, the State Government shall have and Coliectors.]
cxercise the same authority and control over the Zilla Parishad and the Panchayat
Mah. Samiti as it has and excrcises over them under the Maharashtra Zilla Parishads and
lgéf Panchayat Samitis Act, 1961].

" 155, The State Government may call for and examine the record of procee- State
dintgs of the *[Zilla Parishad, Panchayat Samiti or Standing Committee, as the case Government
may be] or of any officer 7* * % * * * «  may call for
for the purpose of satisfying itseif as to the legality or propricty of any order
passed and may revise or modify the order as it shall deem just,

CHAPTER XII

-*
PROVISIONS FOR CONVERSION OF A MUNICIPALITY INTO A Panchayat
AND FOR AMALGAMATION AND DIVISIONS OF Panchayats.

156. For the purposes of this Chapter, unless the context Otherwise [nierpreta-
requires, the expression— * * * * tion.

(@) “* municipality ” includes 2 person or  persons appointed to exercise the

Bom. powers and perform the functions  of a municipality under scction 179 of the

It of  Bembay District Municipal Act, 1901, ®* * % * or under section 57 of the Central

» 1901 Provineos and Borar Municipalities Act, 1922, or of a Town Municipality under

" C. P section 254 of the Hycderabad District Municipalities Act, 1956 (the aforesaid Acts
serar  boing liorealter in this chapter referred to as ** the municipal laws™) ;

Act 1T (b} ** panchayat " includes a person or persons appointed to exercise the powers
1922, aad to perform the functions of a panchayat under scction 145.

proceedings,

‘Sab-section (/) was substituted by Mah. 5 of 1962, s, 286, Tenth Sch.

2 These werds were sibstituted for the words ** Panchavat Mandal™ by Mith. 36 of 1965, s, 67.

® This section was inserted, ibid.. s. 68.

* Section 154 was reauwmbered as sub-section {1 and sub-section (2) was inserted, ibid., s. 69(i).

* This was substituted for the origim] marginal nete, ibid., s. 63(ii}.

- 'The%e words were substituted for the werds ** Panchayar Mandal™ by Mah. 5of 1962,s. 386,
Tenth Sch.

‘ The brackets and words * [except any proccedings of the District or the Sessions Court in
Judical proceedings in revision or reference fram the procecdings of a MNaya Panchayat) ** were
deleted by Mah, 13 of 1975, 5. 28. :

* The words " or that Act in its application o the Saurashtra area of the State of Bombay " were
omitted by the Maharashtra Adaptation of Laws (State and Concurrent Subjects) Order, 1960,

BC 444




5582 Bombay Village Panchayats Act, 1958 [1959 : Bom, I1I

Effect of 157, When any local area ceases to be a municipal district by virtue of, or
conversions when the whole area comprised in a municipality is withdrawn from, or when any
nga.ligu?r‘\?c; municipality ccases to be a municipality by virtue of, any municipal law, and such
panchayat. 8re€d is declared to be a village under section 4, with effect from the date on which

such local area is so declared to be a village (in this section referred to as “the
said date ™), the following consequences shall notwithstanding anything in the
relevant municipal law, ensue, that is to say—

(@) the municipality of such local area shall cease to exist;

(b) there shall, notwithstanding anything contained in any law for the time being
in force, be constituted for the village an interim panchayat consisting of persons
vacating office as councillors of the municipality or members of the Committee
or members of a Town Committee of such municipality and the President and
Vice-Presidént of the Municipality or as the case may be of a Committee or
Town Committee shall, respectively, be deemed to be the Sarpanch and Upa-
Sarpanch of the interim panchayat;

(¢) the unexpended balance of the municipal fund and property including arrears
of rates, taxes and fees, belonging to the municipality, and all rights and powers,
which prior to such notification, vested in the municipality shall, subject to all
charges and liabilities affecting the same, vest in the interim panchayat as the
village fund until the new panchayat is constituted in pursuance of the provisions
of sub-section (/) of section 158 ;

(d) any appointment, notification, notice, tax, order, scheme, licence, permission,
rule, bye-law or form made, issued, imposed or granted under any municipal
law immediately before the said date in respect of such local area shall coutinue
in force and be deemed to have been made, issued, imposed or granted in respect of
the village until it is superseded or modified' by any other appointment, notifica-
tion, notice, tax, order, scheme, licence, permission, rule, bye-law or form made,
issued, imposed or granted under this Act;

(e) all budget estimates, assessments. assessment lists, valuations or measure-
ments made or authenticated under any of the municipal laws immediately
béfore the said date in respect of such local area shall be deemed to have been
made or authenticated under this Act;

(f) all debts and obligations incurred and all contracts made by or on behalf of
the municipality immediately before the said date and subsisting on the said date
shall be deemed to have been incurred and made by the interim panchayat in
exercise of the powers conferred on it by or under this Act;

(g) all officers and servants in the employ of the municipality immediately before
the said date shall be officers and servants of the interim panchayat under this Act
and shall, until other provision is made in accordance with the provisions of this
Act, receive salaries and allowances and be subject to the conditions of service
to which they were entitled or subject on such date:

Provided that it shall be competent to the interim panchayat subject however,
to the previous sanction of the State Government, to discontinue the services of
any officer or servant who, in its opinion, is not necessary or suitable to the re-
quirements of the service of the interim panchayat, after giving such officer or
servant such notice as is required to be given by the terms of his employment and
every officer or servant whose services are discontinued, shall be entitled to such
leave, pension, provident fund and gratuity as he would have been entitled toftake
or receive on being invalided out of service as if the municipality in the employ
of which he was, had not ceased to exist; '

Bc-¢l8
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(1) all proceedings pending at the said date before the municipality shall be
deemed to be transferred to, and continued by the interim panchayat;

(i) all appeals pending at the said date before the municipality shall, so far as
may be practicable be disposed of as if such local area had been included in the
village when they were filed;

(/) all prosecutions instituted by or on behalf of the municipality and all suits
or other legal proceedings instituted by or against such municipality or any officer
of such municipality pending at the said date shall be continued by or apainst the
interim panchayat as if such local area had been included in the village when such
prosecutions, suits or proceedings were instituted.

158. (1) The Collector shall, within a period not cxceeding one year from the Term of
date on which the interim panchayar has been constituted, take steps to hold election office of

A mernbers of
for a new panchayat ; _ interim

(2} The members of the interim panchayat shall hold office until the day imme- ﬁf;ﬁ:{{;’
diately preceding the day of the first meeting of the new panchayat ; powers,

(3) Any vacancy in the office of the interim panchayat, shall be filled as soon as
conveniently may be, by appointment by the }[Standing Committee] ;

2% * »* * » * * *

(5) All arrears of rates, taxes and fees vesting in the interim panchayat shall be
recoverable under the provisions of this Act as ifthe rates, taxes and fees were imposed
and recoverable under this Act:

Provided that steps to recover arrears of rates, taxes and fees shall be taken within
a period of three years from the date on which they vest in the interim panchayat ;

(6) Tn other respects the provisions of this Act shall, mutatis mutands, apply
to the interim panchayat and its members ;

(7) If any difficulty arises,—

(#) in the constitution of the interim panchapatl or the new panchayat which
succeeds it, or :

(i) in giving effect to the provisions of this section,

the State Government may by order, as occasion may require, do notwithstanding
anything. contained in this Act or in any municipal law, anything which appears
to it to be necessary to remove the difficulty.

159. (I) When two or more villages cease to be villages and the local areas pfect to
constituting such villages are amalgamated and declared to be one village (herein- amalgama-
after in this section referred to as * the amalgamated village ”,) by virtus of a noti- tion of
fication under section 4, with effect from the date on which such notification is Villages-
issued (hereinafter in this section referred to as “the said date ) the following
consequences shall ensue, that is to say,—

(a) the panchayats of such local areas shall cease to exist and all the members
of such panchayats shall vacate office ;

1 These words were substituted for the word ** Collector ” by Mah. 5 of 1962, s. 286, Tenth Sch.
% Sub-section (4) was deleted by Mah. 13 of 1975, 5. 29,
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(b) all powers and duties of such parchayats shall be exercised and performed
by such person or persons (hereinafter referred to as the administrator ot adminis-
trators) as the State Government appoints in this behalf ;

(¢) the miexpended balance of the village funds and all the properties including
arrears of rates, taxes and fees belonging to such panchayats and all rights and
powers which prior to the said date, vested in such panchayats shall, subject to all
charges and liabilities affecting the same, vest as tlie village fund,—

() in the administrator or administrators, until the panchayat for the amal-
gamated village is constituted and holds its first meeting under sub-section ()
of section 28, and

(ii) thereafter, in the amalgamated panchayat ;

(d) the unexpended balance of the village funds and all the properties (including
arrears of rates, taxes and fees) shall, until the amalgamated panchayat is consti-
wuted and holds its first meeting, be utilised for the benefit of the inhabitants of
such local areas in such manner as the adminisirator or administrators may think

fit ; .

(¢) any appointment, notification, notice, tax, order, scheme, licenco, permis-
sion, rule, by-law or form made, issued, imposed or granted in respect of such
local areas and in force on the said date shall continue in force and be deemed to
have been made, issued, imposed or granted in respect of the amalgamated village
until it is superseded or modified by any appointment, notification, notice, tax,
order, scheme, licence, permission, rule, by-law or form made, issued, imposed
or granted uuder this Act ;

(f) all budget estimates, assessments, assessment lists, valuations or measure-
ments made or authenticated by such panchayars immediately before the said
date shall be deemed to have been made or authenticated in respect of the amal-
gamated viilage under this Act;

(g) all debts and obligations incurred and all contracts made by or on behalf of
such panchayats immediately before the said date and subsisting on the said date
shall be deemed to have been incurred and made by the amalgamated panchayat
in exercise of the powers conferred on it by this Act ;

(k) all officers and servants in the employ of such panchayats immediately
before the said date shall be officers and servants of the amalgamated panchayat
and shall, until ether provision is made in accordance with this Act, receive salaries
and allowances and be subject to the conditions of service to which they were
entitled or subject on such date :

Provided that it shall be competent to the administrator or administrators
or the amalgamated panchayat, subject however, to the previous sanction of
the State Government, to discontinue the services of any officer or servants who,
in his, their or its opinion, is not necessary or suitable to the requirements of the
service of the amalgamated village, after giving such officer or servant such notice
as is required to be given by the terms of his employment and every officer or servant
whose services are discontinued, shall be entitled to such leave, pension, provident
fund and gratuity, as he would have been entitled to take or receive on being
invalided out of service, as if the panchayat in the employ of which he was, had

not ceased to exist ;
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(i) all proceedings pending at the said date before such panchayats shall be
deemed to be transferred to, and continued by, the administrator or adminis-
trators or the amalgamated panchayat, as the case may be ;

(j). all appeals pending before such panchayats at the said date shall, so far
as may be practicable, be disposed of by the administrator or udministrators or
the amalgamated panchayat, as the case may be ;

(k) all prosecutions instituted by or on behalf of such panchayats and all suits
or other legal proceedings instituted by or against such panchayats or any officer
of such panchayats pending at the said date shall be continued by or against the
amalgamated panchayat.

(2) Within one year of the said date a panchayat for the amalgamated village shall
be constituted in accordance with the provisions of this Act.

160. (/) Where any local area comprised within the limits of a village ceases Effect of
to be a village and is declared as constituting two or more new villages by virtue of division of
a notification under section 4, with effect from the date on which such notification village.
is issued (hereinafter in this sectjon referred to as ‘ the said date ™), the following
consequences shall ensue, that is to say,—

(@) the panchayat constituted in respect of such local arca shall cease to exist
and all the members of the panchayat shall vacate office ;

(b) until panchayats are constituted for the new villages the State Government
shall appoint an administrator or administrators to exercise the powers and perform
the functions of the panchayar for ecach of the new villages ; .

(¢) the unexpended balance of the village fund and all the property (including
arrears of rates, taxes and fees) belonging to such panchayat shall west in the new
panchayat in such proportion and in such manner as the State Government may
direct ;

(d) the officers and servants of such panchayat shall be allocated by the State
Government to the new panchayats in such manner as the State Government
may direct ;

() subject to clauses (a) to (4) the provisions of section 159 shall mutatis mutandis
apply to the administrator or administrators of the new panchayats and their
members ; .

1%k * * * * * * *

(2) Within one year of the said date the panchayats for the new villages shall be

constituted in accordance with the provisions of this Act.

(3) If any difficuity arises in giving effect to the provisions of section 159 or thi®
section, the State Government may, by order, as the occasion may require, do any-
thing which appears to it to be necessary to remove the difficulty.

CHAPTER XIII

CATTLE POUNDS

161. In any local area which is declared tobea village under section 4 of this Act, Cattle- tres-
or deemed to be a village under sub-section (1) of section 186 the provisicns of the pass Act

Iof Cattle-trespass Act, 1871, or any law corresponding to that Act in force in any part to ceast to
1871 ¢ the State shall cease to apply in relation to.such local area : apply.
Provided that—

(@) nothing in this section sh*qll affect the liability of any person to any penalty
under any law so ceasing to be in force ; :

1 Clause {f) was deleted by Mah..13 of 1975, s, 30.
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() any appointment, notification, order, rule made or issued under any such
law in respect of any cattle pounds within the limits of any panchayal ates shall,
so far as it is not inconsistent with the provisions of this Act, be deemed to have
been made or issued under this Act and continue in force until superseded by
any notification, order or rule made under this Act ;

(¢) any cattle pound in the local area established under any law =0 ceasing to
be in force shall be deemed to be vested in the panchayal within whose limits it
is situate and shall be maintained and managed by the penchayat in accordance
with the provisions of this Act.

162. () Notwithstanding anything contained in any law for the time being Power to
in force, every panchayat within the limits of its jurisdiction shall from time to time, es;‘fl’hs'h s
appoint such places as it thinks fit to be public pounds, and may appoint to be o somoin

d appoint
keepers of such pounds such persons as may be approved by the District Magistrate. ;Ifl’“nd "
The duties of pound keepers shall be such as may be prescribed. keepers.

(2) Every pound keeper so appointed shall, in the performance of his duties, be
subject to the direction and control of the panchayat.

163. (1) Whoever, within the limits of a village, allows any cattle which are Penalty for
his property or in his charge to stray in any street or to trespass upon any private 223?:?5
or public property shall, on conviction, be punished— ) stray in
(i) for the first offence, with imprisonment for a term which may extend to priveeivaing
one month or with fine which may extend to three hundred rupees or with upon private
both ; 4 or public

.. s . . . property.
(i2) for a second or subsequent offence, with imprisonment for & term which

may extend to six months or with fine which may extend to five hundred rupees,

or with both. .

(2) The Magistrate trying the offence under sub-section (I), may order,—

(a) that the accused shall pay such compensation, not exceeding two hundred
and fifty rupees as the Magistrate considers reasonable, to any person for any
damage proved to have been caused fo his property or to the produce of land, by
the cattle under the control of the accused, trespassing on his Jand ; and also,

(5) that the cattle in respect of which an offence has been committed shall be
. forfeited to the State Governient,.

(3) Any compensation awarded under sub-section (2) may be recovered as if it
were a fine imposed under this section. '

(4) An offence under this section shall be cognisable.

164. (1) It shall be the duty of every Police Officer and & Watch and Ward Irmpounding
appointed by the pancheyat, and it shall be lawful for any other person, to seize and castle.
take to sny such public pound for confisement therein, any cattle found stxaying '

in any street or trespassing upon any private or public property within the firbits
of the village.

{2) Whoever forcibly opposes the seizure of cattle liable to be seized under this
Act, and whoever rescues the same after seizure, either from a pound or from any
person taking orabout to take them to a pound, shall, on conviction, bé punished

with imprisonment for a term not exceeding six months or with fine not exceeding
five hundred rupees, or with both.
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Delivery 165. If the owner of cattle which are impoundéd under section 164 or his agent

Zfafﬁf;ée appears and claims the caitle, the pound-keeper shail deliver them to him
payment of the pound-fees and expenses chargeabie in respect of such cattle ander

section 167.

Saleofcatle  166. (I) If within ten days after any-cattle has been impounded, no person

not claimed. appearing to be the owner of such cattle offers to pay the pound-fee and expenses
chargeable under section 167 such cattle shall be forthwith sold by auction in the
prescribed marner and the surplus remaining after deducting the fece and expenses
aforesaid from the proceeds of the sale, shall be paid to any person who, within
fifteen days after the sale, proves to the satisfaction of such officer as the
authorises in this behalf, that he was the owner of such cattle and shall in any
other case, form part of the village fund :

‘[Provided that, when s complaint is made under section 168, no auction shall
be held until the complaint is exawined and disposed of as provided by that section.]

(2) No Police Officer, or officer, member or servant of the ponchayat including
the pound-keeper shall, directly or indirectly, purchase any cattle at a sale under
_ sub-section (7).

Pound-fees 167. (1) The pound-fee chargeable shall be such as the State Government
and expenses may, from time fo time, by notification in the Official Gazette, specify for each kind
chargeable £ cattl )

to be fixed, O CAUUIE.

{2) The expenses chargeable shall be at such rates for each day during any part
of which any cattle is impounded, as shall from time to time be fixed by the panchayat
with the previous approval of the *[Panchayat Samitz)

Complaints  168. (I} Any person whose cattle have been seized under this Act or having

::i;l:l;i%ﬂir been so seized, have been detained in contravention of this Act, may, at any time

detention.  Within ten days from the date of the seizure, make a complaint to the Magistrate
of the first class.

(2) The complaint shall be made by the complainant in percon, or by an agent
personally acquaintedt with the circumstances. If the Magistrate on examining the
complaint or his agent sees reason to believe the complaint to be well founded, he
shall summon the person complained against, and make an enquiry into the case,

{3) If the seizure or detention be adjudged illegal, the Magistrate shall sward
to the complainant for the loss caused by the seizure or detention reasonable
compensatiqn not exceeding one hundred rupees to be paid by thé person who
made the seizure or detained the cattle, together with all fees paid and
expenses incurred by the complainant in procering the release of the cattle, and, if-
the cattle have not been released the Magistrate shall, besides awarding such com-
pensation order their release, and direct that the feesand expenses leviable under this
Act shall be paid by the person who made the seizure or detained the cattle.

{4) The compensation, fees and expenses mentioned in this section may be
recovered as if they were fines imposed by the Magistrate.

I This proviso was added, by Mzh. 36 of 1965, s. 70. ' _
% These words were substituted for the words * Panchayat Mandal * "by Mash. 5 of 1962, s. 286,

Tenth Sch. -
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1{68A. 1/} In any local ares within the jurisdiction of a panchayar to which Secu”“”fﬂ
he Siate (“c-»m ament may, by notification in the Officiel Gozette, apply this section, ’gfggﬁ‘n%ed
v pound-keeper shall, before releasing any impounded cattle, require the owner caile.
e impounded cattie o1 h;s ageni to teake, in the prescribed form, a declaration
riing the ownership of such cartle and to deposit by way of Security such sum
State Government may. by rules, prescribe. Difierent scales may be pres-

L far different srcas or different classes of catite.
i2) 3 any cattle belonging fo such cwney are impounded within 3 period of six
f»nm the date on which the Sccurity is deposited, and if the seizure i not
tHegal, the amount of F‘D(\Sif T pdﬂ thereol, 25 may be direcied by the
svernment by rules made 1n this behalf, shall stand forfeited o the panchowr,
attle are not impoutnded as aforesaid. thie amount of security deposit shall,
el fication made by or on behalf of the depositor, be re funded to him on the
of thet peried.
» On e\cry occasion on which the release of the cattle impounded under this
i ciaimed, the owner of the cattle shall deposit a fresh security.

1681, (1) Ifa Mamiatdar, Tahsildar, MNaib-Tahsildar or Mahalkari is satisfied

iX

o
T

Ramoval of
that the crops or grass standing on any agricultral land or grazing land set apart for ;;;L'fﬁe‘g
ihe use of cattle of one or more wl!ages mthm ‘the jurisdiction of a panchayai are piaces.
likely to be damaged by cattle belonging to any persons. (whether or not residents
of such village or villages}), who own more than twenty head of cattle. he may, by

special or general order. direct the owner of such cattle to_remove or cause to be
removed, within a period specified in the order. all or any of the cattle to such place
or places with in the State as may be specified in the order.

(2) If the owner of the cattle fzils to remove the cattle as directed under sub-
section (1), the Mamlatdar, Tahsildar, Naib-Tahsildar or Mahalkari, as the case
may be, may direct a pohce officer not below the rank of a head constable to
remove or cause to be removed such cattle to the place or places Specified in the
order. '

(3) If the Mamlatdar, Tahsildar, Naib-Tahsildar or Mahzlkari i3 satisfied that
the order issued by him under sub-section (/) is contravened by any owner or keeper
of cattle, he may impose a fine not exceeding five hundred rupees, Any fine so
imposed, may, on failure of such owner or keeper to pay the same within the
specified time, recovered by sale of all or any of the cattle ordered to be removed
under 5ub-section (/)].

CHAPTER XIV.

| Deleted by Mah. 13 of 1975, 5. 31)

CHAPTER XV.
RULES AND BYE-LAWS,
176. (1) The Siate Government may, by notification in the Official Gazette, make Ruyles.
rules for carrying into effect the purposes of this Act.
(2) In particular but without prejudice to the generality of the foregoing provision,
the State Government may make rules—-
(i) under scction 4, regulating the manner in which inquiry may be held ;
(7i) under sub-section (/) of section 7, prescribing the date, place and time for
meetings of the Gram Sabha |, -
¥[(ii-a) under clause (b) of sub-section (I) of section 10, prescribing the manner
in which the number of wards and the number of members to be elected from each
ward may be determined ;]

! Sections 168A and 168B were inserted by Mah. 36 of 1965, s. 71.
* This clause was inserted, ibid., s. 73(/).

BC-62R
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(iii) under sub-section {2) of section 10, ![the manner in which the Collector
shall determine the number of seats to be reserved] for the Scheduled Castes and
Scheduled Tribes in eack panchayat and under sub-section (3) of the said section,
prescribing the manner of publication of elected and appointed members of a
panchayat ;

{(iv) under section 1!, prescribing the manner in which the election of members
shall be held ;

¥ (iv-aa) under sub-section (/) of section 2%, prescribing the manner in which
the resignation shall be delivered; ]

3[(iv-a) under section 32-A, prescribing the travelling and daily allowances to be
paid to the members of the panchayar including its Sarpanch and Upa-Sarpanch;)

(v) under sub-section (2) of section 33, prescribing the powers of, and the
procedure to be followed by, the 4% " ® *  officer presiding;

5[(v-g) under sub-section (3) of section 34, prescribing the manner in which
the notice of resignation shall be delivered ;] .

(vi) prescribing the form of notice under sub-secticn (I) of section 33 ;

{viii) under section 36, prescribing the time and place of sitiing and the procedure
at 3 meeting of the panchayat ;

(viii) under sub-section (/) of section 38, prescribing the rules for the performance
and exercising of powers and duties of Sarpanchby Upa-Sarpanch in the absence
of Sarpanch '

8% & * % ¥ * % *

(ix) under sub-section (/) of section 43, regulating the manner in which the
notice of a vacancy in the office of a Sarpanch, Upa-Sarpanch or members of
a panchayat shall be given ; '

(x) *[under entry 44 of Schedule I}, prescribing the principles for the extension of
village sites and regulation of buildings;

8[(x-a) under sub-section (2B) of section 45, prescribing the limits subject to
which grant-in-aid may be given by a panchayat to institutions specified in that
sub-section ; ] .

(xi) ®[under entry 50 of Schedule ], prescribing the persons in the village from
whom agd the manner in which the costs of watch and ward shall be levied and
recovered ;

'These words were substituted for the words ** prescribing the number of seats to be reserved *
by Mah, 13 of 1975, 5. 32 (a)(i).
*Clause (iv-az) was insevted, ibid., s. 32(a)(i).
*This clause was inserted by Mah. 36 of 1965, s. 73(2).
‘Thg: words “Collector or other ” were deleted by Mah. 5 of 1962, s. 286, Tenth Sch.
“This clause was inserted by Mah. 36 of 1965 5. 73(3).
*Clause (viii-a) was deleted by Mah. 4 of 1981, s. 4.
19:;'15‘1113 %alé )s:lbstituted for the words, figures and letter “under seetion 45 (1) Li(p)” by Mah. 36 of
, 8. . .
Clause (x-a) was inserted by Mak. 13 of 1975, s. 32 (a){iif). ]
f"ll‘ghég was ;su(g;ututed for the words, figures and letter ““under section 45(7) IV (aq}”, by Makh. 36.
o s 8. .

BC-6218
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(xii) under the provmo to sub-section (2) of section 51, prescribing the manner
of publishing the notice for the stoppage or discontinuance of public road or
street;

Y(xii-a) under sub-section (I} of section 56, for the purposes of vesting pro-

perty of the Zilla Parishad or Panchayat Samitis in a panckayat and under sub-
section (3) of the said section, for the purpose of vesting work in a panchayat;]

(xiif) under section 358, prescribing the custody in which all funds received by
and all sums accruing to a panchayat shall be kept;

(xiv) under clause (¢) of sub-section (3) of section 59, prescribing the manner
in which the notice of any inquiry shall be given to any person;

2% ’ B % E *

3f(xv-a) under section 61, prescribing the rules regulating' the terms and
conditions of service of servants referred to therein;] .

(xvi) under section 62, prescribing the date and form of the statement, the
percentage of the total income from all sources to be contributed to the District
Village Development Fund and the form in which account shall be kept ;

ax * * * *

% * * * *

(xxvi) under section 124, laying down the maximum and the minimum rates
and the manner in which and the exemptions subject to which taxes and fees
specified in the section shall be leviable;

(xxviiy under section 125, prescribing the manner in whijch the dispute regardmg
lump-sum contribution by factories may be referred to State Government;

(xxviii) under sub-section (/) of section 128, prescribing the maximum rate of
tax;

(xxix) under sub-section (2) of section 129, prescribing the form of the writ to be
presented to the defaulter;

(xxx) under sub-section (4) of section 129, prescribing the manner of distraint
and sale of the movable property of the defaulter;

(xxxi) under sub-section (5) of section 129, prescribing the rates of fees for
writ of demand, distress and cost of maintaining any live-stock seized;

®[(xxxif) under sub-section {6) of section 129, prescribing the manner of recovery

of any tax or iee payable on demand;]
kE S * * * #*

(xxxiv) prescribing the manner in which refunds may be allowed and paiq, i
respect of any amount of tax, fee or other sum, not due or paid in excess;

8[(xxxiv-a) under sub-section (3) of section 132B, prescribing for .all matters
connected with the Village Employment Fund;]

1 This clause was inserted by Mah. 36 of 1965, s. 73(7), -

2 Clause (xv) was deleted by Mah. 11 of 1976, s. 3, Second Sch.

3 This clause was inseried by Mah. 36 of 1965 s. 73(8)

4 Clauses (xvii), (xvm), (xix), (xx), (xxi); (xxu), (xxiif), (xxiv) and (xxwm) were deleted by
Mah. 13 of 1975; s. 32(a)iv). - ‘

5 Clause {(xxv) was deleted by Mah. 36 of 1965, s. 73(1I).

8 Clause (xxxii) was inserted by Mabh. 43 of 1962 s. 26, Sch.

7 Clause (xxxiil) was deleted by Mah. 34 of 1970, s. 25.

8 Clause (xxxiv-a) was inserted by Mah. 35 of 1972, s. 6.
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1% % * * * *
*

{(xxxvi) under section 133 prescribing the officer or authority in whom the
District Village Development Fund shall vest, the manner of the investment of the
fund, the rate of interest to be paid on the contributions made to the fund by
panchayats, the purpose for which and the terms and conditions on which foans
may be granted, and all matters incidental to the grant and repayment of such
loans; _

2% £ * *# * %

1% ® * # * *

{xxxix} under section 135, prescribing the other functions which mav be
periormed by a 3 Zilla Parishad and Panchayat Samiti];

{x!} under section 136, prescribing the functions of the District Village Panchavai
Officer;

(xli} under section 140, prescribing 4[the authority by which and] the manner
in which the audit of accounts of a panchayar shall be carried out;

(xlii) under section 162, prescribing the duties of the pound-keeper;
(xliii) under section 166, prescribing the manner in which auction shall be held:

8[(xliii-a) under section 168A, prescribing the form of, and the procedure
relating to the declaration, and the scales of deposits to be made;]

(xIiv) under sub-section (2) of section 179, prescribing the form of the warrant;

Bk * * * * * &

{xlvi) authorising the payment of contributions, at such rates and subject to
such condiuons as may be prescribed in such rules, to any provident fund which
may be established by a panchayai or with the approval of the panckayat by the
officers and servants of the panchayar:

(xMvii) for any other matter for which rules are required to be made under this
Act, or generally for carrying out the purposes thereof.

(3) In making any rule under this section, the State Government may provide
that for any breach thereof the offender shall, on conviction, be punished. with fine
which may extend to fifty rupees, and in the case of continuing breach, with fine
which may extend to five rupees for every day during which the breach continues,
after conviction for the first breach.

{¢) The rules to be made under this section shall be subject to the condition of
previous publication:

Provided that rules under clause (iif) of sub-section (2) may be made without
previous publication. ‘

“I(5) Every rule [excepi rules made under clause (xxvi) of sub-section (2)] made
under this section shall be laid, as soon as may be, after it is made, before each
House of the State Legislature while it is in session for a total period of thirty days
which may be comprised in one session or in two successive sessions and if before the
expiry of the session in which it is so laid or the session immediately following, both
Houses agree in making any modification in the rule or both Houses agree that the

t Clauses {xxxv) and (xxxviii) were deleted by Mah. 5 of 1962, s, 286, Tenth Sch.

2 Clause (xxxvif) was deleted by Mah. 43 of 1962, s, 26, Sch.

? These words were substituted for the words “ Zilic Parishad > by Mah. 36 of 1965, s. 73(12%
¢ These words were inserted by Mah. 13 of 1975, s, I2a¥y).

% This clause was inserted by Mah. 36 of 1963, s, 73{/3).

8 Clause (xkv) was deleted oy Mah. 13 of 1975, s. 32(a)(ui}.

7 Sub-section (3} was substituted for the original, ibid., s. 32(5).
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rule should not be made and notify such decision in the Official Gazetre, the rule shall
from the date of publication of such notification have effect only in such modified
form or be of no effect, as the case may be; so, however, that any modification
or annulment shall be without prejudice to the validity of anything previcusly done
or omitted to be done under that rule.

(6) The draft of every rule made under clause (xxvi) of sub-section 1[(2)] shall, as
soon as may be after it is published in the Officiel Gazette as required by sub-section
(4), be laid before each House of the State Legislature and shall be subject to such
modifications as may be made by the State Legislature, before it is finally published
as required by sub-section (/).

177. (I) The 2{Zilla Pariskad] may, with the previous sanction of the Commis-
sioner, make bye-laws generally for the carrying out of the purposes of this Aci.

(2) Without prejudice to the generality of the foregoing provision, the 3[Zille
Parishad] may make bye-laws—
(a) under section 45---

(#) for the purification ang protection from poliution of all sources of water
used for drinking purposes;

(ii) for the prohibition of the removal or use for drinking purposes of any
water from any stream, tank, well or other source, where such removal or use
causes, or is likely to cause, disease or injury to health, and the prevention
of such removal or use by the filling in or covering over of such tank, or well,
or by any other method which may be considered advisable;

(iii) for the prohibition of the deposit or storage of manure, refuse or other
offensive matter in 2 manner or in places prejudicial to the public health, comfort
or convenience;

(iv) for the regulation of offensive callings, or trades;

(v) for the disposal of corpses by burning or,burial;

(vi) for the excavation of earth and the filling up of excavations and depressions
injurious to the health or offensive tc the neighbourhood;

(vii) for the removal of noxious vegetation;

(viii) for the repair and removal of dangerous or ruinous buildings;

{ix) for the prevention of the erection of buildings without adequate pro-
visions for ventilation, or the laying out and location of streets;

() for the control of fairs and bazars, and the regulations of markets, slau-
ghter-houses and cart-stands;

{xi) for the inspection and destruction of unfit food and drink exposed for
sale; and

(xii) for the general regulation of sanitation and conservancy and the disposal
of carcasses of dead animals;

(b) under section 53 for the temporary erection ou, Or projections over, of
temporary occupation of, any public street or place.
(3) Any bye-law made under the foregoing sub-sections may provide that a contra-

vention thereof shali be punishable—

{g) with a fine which may extended to fifty rupees;

{b) in the case of a continuing contravention with a fine, which may extend to
five rupees per day after conviction for the first contravention, during the period
within which such contravention continues.

1 These brackets and figure were substituted for the brackets and figure “ (1) by Mah, 11 of 1976,
S. 3, Second Sch.

£ These words were substituted for the words * Panchayat Mandal®® by Mah. 5 of 1962, s. 86,
Tenth Sch.

s These words were substituted for the words * District Village Panchayat Mandal ”, ibid.

Bye-faws,
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CHAPTER XVI.

MISCELLANEOUS.

178. () Every member of a panchayat shall be personally liable for the loss,
waste or misapplication of any money or other property of the panchayat to which
he has been party or which has been caused or facilitated by his misconduct or
gross neglect of his duty as a member.

(2) 1f after giving the member concerned a reasonable opportunity for showing
cause to the contrary, the Collector is satisfied that the loss, waste or misapplication
of any money or other property of the panchayar is a direct consequence of mis-
conduct or gross neglect on his part, the Collector shall by order in writing direct
such member to pay to the panchayat before a fixgd date, the amount required to
reimburse it for such loss, waste or misapplication.

{3) If the amount is not so paid the Collector shall recover it as an arrear of land
revenue and credit it to the village fund. _ , _

(4) Any person aggrieved by the decision of the Collector may apply to the District
Court as provided in sub-section (6) of section 140, within the like time for redress
of his grievance, and that Court may pass any order thereon which it can pass under
that section. )

179. (2) Where on an application of a panchayat [or otherwise] the Collector
is of the opinion that any person, who in his capacity *[as a Sdrpanch, U 'pa-Sarpanch,
member,] officer, servant, or Secretary of a panchayat had in his custody any record
or money belonging to the panchayar is $[on his vacating or ceasing to hold, his office
for any reason whatsoever,] or suspension from office, as the case may be, not likely
to deliver such record or pay such money, the Collector may by a written order
require that the record or money so detained be delivered or paid to the panchayat
forthwith. -

(2) If any such person as aforesaid shall not deliver the record or pay the money
as directed, the Collector may cause him to be apprehended and may send him with
a warrant in such form as may be prescribed, to be confined in a civil jail till he
delivers up the record or pays the money:

Provided that no such person shall be so detained in confinement for a period
longer than one calendar month.
(3) It shall be lawful for the Collector—

(a) for recovering any such money to direct that such money be recovered as
an arrear of land revenue and on such direction being given, such money shall be
recoverable as an arrear of land revenue from such person;

(&) for recovering any such record to issue a search warrant and to exercise all
such powers with respect thereto as may lawfully be exercised by a magistrate
under the provisions of Chapter VII of the Code of Criminal Procedure, 1898.

(4) No action under sub-section (1), (2) or (3) shall be taken unless reasonable .

opportunity has been given to tlie person concerned to show cause why such action
should not be taken against him, i

! These words were inserted by Mah. 43 of 1962, s. 26, Sch.

3 These words were substituted. for the words *“ as 2 member », ibid.

® These words were substituted for the words * on the expiry of his term of office or, after his
removal ” by Mah. 36 of 1965, s, 74. .

Vof
1898,
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180. (I) No action shall lie against any member, cfficer, servant or agent of a Bar of action
panchayat 1* * # acling under its direction, in respect of anything in good faith against

done under this Act or any rule or by-law. panchayats,
etc., and

'(2) No action shall be brought against any panchayat ¥* = * * or any Pf‘f.‘"ml‘)s
member, officer, servant or agent of such panchayat *. %  *  acting under ot gﬁ“m
its direction for anything done or purporting to have done by or under this Act, until )
the expiration of threc months next after notice in writing has been left or delivered

at the office of the panchkayat  * * *  and also at the residence of the

member, officer, servant or agent thereof against whom the action is intended to be

brought. The notice shall state the cause of action, the nature of the relief sought,

the amount of compensation claimed and the name and place of abode of the person

who intends to bring the action.

(3) Every such action shall be commenced within six months after the accrual
of the cause of action, and not afterwards. ‘

(4) If any panchayat ¥ * * or person to whom a notice under sub”
section (2) is given shall, before an action is brought, tender sufficient amends to
the plainiiff and pay into court the amount so tendered, the plaintiff shall not recover
moye than the amount so tendered. The plaintiff shall aiso pay all costs incurred -
by the defendant after such tender.

181. (/) No suit shall be conunenced against any 2[{Zifla Parishad, Standing Bar of action
Committes or Panchayat Samiti] or against any officer or servant or a 2[Zilla Parishad, against ~
Standing Committee or Paschayat Samiti] or any person, acting under the orders =5zgza StP e
of a YZilla Parishad, Standing Committee or Pamchehat Samiti] for anything done fr;g » Srand
or purporting to have been done in pursuance of this Act, without giving lo such Committee

2[Zilla Parishad, Standing Committee or Panchayat Samiti], officer, servant or person, or Panchayat

one month’s previous notice in writing of the intended suit and of the cause thereof ft‘ém”g}l d
nor after three months from the date of the act complained of. previous

\ . . . ti
(2) In the case of any such suit for damages, if tender of sufficient amounts shall f;;;tﬁt?j;f’“

have been made before the action was brought, the plaintiff shall not recover more
than the amount so tendered, and shali pay all costs incurred by the defendant
after such tender.

182, (J) The State Government may by notification in the Official Gazettes pelegation of
authorise the Commissioner or any other officer to exercise 3 * *  any of the powers. :
powers which may be exercised by the State Government under this Act 4+ * %

5% * * - * *

{4) Subject to the general or special orders of the State Government, the Com-
missioner or Collector may delegate to an officer not below the rank of a Mamlatdar,
Tahsildar, Naib-Tahsildar or Mahalkari, powers exercisable by the Commissioner,
ot as the case may be, the Collector under this Act.

8(5) Subject to the general or special ordérs of the State Government, the Chief
Executive Officer may delegate to any officer working under a Zilla Parishad all
or any of the powers exercisable by him under this Act.]

1 The words ““ or Naya Panchayat * were deleted by Mah. 13 of 1975, s. 33,

2 These words were substituted for the words ¢ Panchayat Mandal ”* by Mah. 5 of 1962, s. 286,
Tenth Sch.
19' ghezvg?r;is ““in respect of panchayats ** were deemed always to have been deleted by Mah. 34 of

70. 5.26(1). ‘

¢ The words ** except the powers in respect of Nvaya Punchayat under Chapter V1 ** were deleted
by Mah. 13 of 1975, s. 34(a).

* Sub-sections (2) and (3) were deleted ibid., s. 34(b).

8 Sub-section (5) was inserted by Mah. 43 of 1962, s. 26, Sch.
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tocat 183, Tt shall be the duty of every parchiayut to enquire and report in any of the

enquiry and following cases :— g
reptris Dy {ay a5y case where o Maoktrate has dirocted that evious local -
seitchayar, i any case where a Magiivate has directed that a previous local investiga-

ton be made by g panchayar wnder section’202 of the Code of Crinainal Procedure, V of
1895, und i words  such other person 7 in sub-soction (/) of the said scction gog.
shall be deemed 1o inciude a pancihavar '

&

snich 2 Magistraie making an enguiry under section 488 of
Proosdure, SN it in whose ¥ of

the pane

ar ehild for whoswe wnoe Tha dion 15 made 998

il resides, roporl as to

slreumsianses of the

Ghos I such enguiry

. Ball b quired 1o =itend as a

£ OnY ma ] vothe repoart is s but the

Rombers, 184, Every momber of g ' * # panchayat 2% * * and
cle., wvesy nfflicer and servant mamtained by or emploved under o 1% * ¥ oxyy

H-’““ﬁ”"l";f‘gg panelayar W * & shail be deemed to be a public servant within the of

p‘u‘puc meaning of scction 21 of the Indian Penal Code. 1360.

SCTvants.

Sf; ‘;’:’Cf’:@lﬂg 184A. (/) Nothing in this Act shall be construed as cmpowering a Panchayat
" exercise Samiili 10 exercise any powers or perform any functions under this Aect in relation
dutics in Lo a panchayat the area of whichis not within its jurisdiction.
’522552}23 (2) If any Block cemprises only a part of 4 village for which a panchayat has been
within its established, the State Government may, by notification in the Official Gazette,
T4, declare which Panchayat Samiti shall exercise the powers and perform the functions
under this Act in respect of such panchayat.]

P owf,{fligg *[184B. Tt shall be the duty of every police officer to give immediate information

officers, to the panchayat % * *  of any offence committed against this Act
or the rules or bye-laws made thereunder, and to assist the panchayar ¢ % =
in the exereise of its lawful authority.]

ofsﬂ:ﬁgﬁ:gg [184C. If the State Government is satisfied that circumstances have arisen by

of Act, rules reason of earthquake or similar natural calamity rendering it necessary that certain

and by-laws. provisions of this Act or any rules or by-laws made thereunder, which impede or
delay the rapid rehabilitation or giving of relief to persons aflected thereby, should
be suspended or relaxed in the public interest, the State Government may, by noti-
fication in the Official Gazette, suspend or relax for such period and in such areas
as may be specified in the notification the operation of any of the provisions of this
Act ot any rules or by-laws made thereunder.]

‘'t The words * Panchayar Mandal or ** were deleted by Mah, 5 of 1962, s. 286, Tenth Sch.,
* The words “ or Nyaya Panchayat* were deleted by Mah, 13 of 1975, s. 35(a).

* The words ' or Nyaya Panchayat ™ were deleted, ibid., s. 35(b).

4 Section 184A. was inserted by Mah, § of 1962, s, 286, Tenth Sch.

5 Section 184B was inserted by Mah. 36 of 1963, 5. 75.

*The words “ or Nyaya Panchayat” were deleted by Mah. 13 of 1975, s. 36.

7 Section 184C was inserted by Mah. 10 of 1968, s, 2, This section shall remain in force for
a period of three years and then expire, except as respects things done or omitted to be done
[See Mah, 10 of 1968, s. 1(2).]
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Bom. 185. The Bombay Village Panchayats Act, 1933, or that Act in its application to Repeal,
VI of the Kutch area of the *State of Bombay, the Saurashtra Gram Panchayat Ordinance,
1933. 1949, the Hyderabad Gram Panchayat Act, 1956 and the Central Provinces and

Osrfgi" Berar Panchavats Act, 1946, are hercby repealed.

No.57.
of
1943.
Hyd.
LAct

186. Notwithstanding the repeal of the said laws and the foregding provisions Savings,
of this Act—

{I) any local area declared to be a village immediately before the coming into
force of this Act shall be deemed to be a village under this Act ;

(2) the panchayats constituted under the said Acts immediately before the
said date (hereinafter called * the old panchayats ) shall be deemed to be panchayats
of the respective villages (hereinafter called ** the new panchayats ) ;

(3) the Sarpanch, the Deputy Sarpanch or Upa-Sarpanch and the members or
panchas elected or appointed for the old panchayats and holding office imme-
diately before the said date shall respectively be deemed to be the Sarpanch, the
Upa-Sarpanch, and the members of the new panchayats ;

(4) the said Sarpanch, the Upa-Sarpanch and the members shall hold .office
as such Sarpanch, the Upa-Sarpanch and the members for the period for which they
would have held office under the said Acts, subject however to the provisions
relating to disqualifications, resignation, removal and vacancy provided in this

Act ;

1x * 0 * x *

(6) the unexpended balance of the village fund and all the properties (including
arrears cf rates, taxes and fees) vesting in the old panchayats shall from the said
date vest in thz new panchayats and such arrears of rates, taxes and fees shall
be recoverable under the provisions of this Act as if they had been imposed and
recoverable under the provisions of this Act ;

1x * * * * *

(7) all debts and obligations incurred and all contracts made by or on behalf
of the old panchayats immediately before the said date and subsisting on the
said date shall be deemed to have been incurred and made by the new pancha-
yats in exercise of the powers conferred on them by this Act ;

3 Clauses (5) and (64) were deleted by Mah. 13 of 1975, s. 37(a).
* The words ** State of Bombay * shall stand unmodified vide Maharashtra Adaptation of Laws
(State and Concurrent Subjects) Order, 1960

2634
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(8) any appointment, notification, notice, tax, fees, order, scheme, licence,
permission, rule, by-law, or form made, issued, imposed, or granted in respect
of the said villages and in force on the dare of the commencement of this Act shall
in so far as they are not incomsistent be deemed to have been made, issued,
imposed or granted under this Act in respect of the village and shall continue in
force until it is superseded or modified by any appointment, notification, notice;
tax, fee, order, scheme, licence, permission, rule, by-law or form made, issued,
imposed or granted under this Act ;

(9) ali budget estimates, assessments, assessments lists, valuations or measure-
ments made or authenticated immediately before the commencement of this Act
by the old panchayats shall be deemed to have been made or autheniicated by the
new panchayats under this Act ;

(16) the Secretaries, Karbharis, 111 officers and servants in the employ of the old
panchayats immediately before the said date shall be the Secretarizs, Karbharis,
officers and servants of the new panchayats ;

(1D) all proceedings pending before the old Panchayais ™ * * ® shail
be deemed to have been instituted and to be pending before the now Panchayats,

i ® % and shall be heard and disposed of by the said panchayats 3% »* #
under this Act

(12) all appeals pending before the old panchayats at the said date shall be
disposed of by the new panchayats ;

(13) &l prosecutions instituted by or on behalf of the old panchayats and  all
suits or other legal proceedings instituted by or against the old panchayats or
any officer of such panchayais pending at the said date shail be continued by
or against the new panchayats. ;

(14) the Saurashtre Gram Panchayats Madhyastha Mondal constituted under
section 45 of the Saurashtra Gram Panchayats Ordinance, 1949, or any District sau,
Panchayat Mandal or Taluka Panchayat Mandal appointed by it shall be dis- ?.f%f
solved and cease to function and any unexpended balanices of money in their 1949,
custody shall vest in the State Government. The provisions of sub-section {4
of se.tion 60 shall, so far as may be applicable, apply in relation to the officers
and servants of the Saurashtra Gram Panchayat Madhyastha Mandal, or the

District Village Panchayat Mandal or Taluka Village Panchayat Mandal ;

(15) any reference to any enactment or in any instrument to any of the laws
repealed or to any provision thercof or any authority elected or appointed there- ‘
under shall be construed as a reference to theIBombay}Village Panchayats Act, Bom.
1958, or to the corresponding provision thereof or to the carresponding authority H,Isgf
elected or appointed thereunder. . )

‘3_’/1(’2;3 words “ and Nyaya Panchayats of the old Panchayats ** were deleted by Mah, 13 of 1975,

3. .

ibi:t The words “ and Nyaya Paichayats of the New Panchayats, as the cass may be, . wers deleted,
4 _i'!;a- Wards " or Nyapg Panchayges, as the case may b, ™ were deleted, 1b/d,

BC-£38
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187. If any ditficuliy arises in giving effect to the provisions of this Act, the provision for
State Government may, by an order published in the Official Gazette, do anything E‘jﬁ‘c’ﬂ?‘lm‘:f
not inconsistent with the provisions of this. Act which appear to it to be necessary
or expedient for the purpose of removing the difficulty.

188. During such time as this Act and the rules and bye-laws made thereunder Amendmcnt
1
are in operation in any village, the enactmenis mentioned in Schedule II shall be Actf ertain

amended, modified or repealed in the manner and to the extent specified in the
third column thereof.

USCHEDULE 1.
(VILLAGE LisT)
{See section 45)
Subjects of Activities (inciuding Development Activities)

A grrcu lture

1. Making arrangement for co-operative management of lands and other resources
in village, organisation of collsctive co-operative farming.

2. Tmprovement of agriculture (including provision of implements and stores)
and establishment of model agricultural farms.

3. Bringing under cultivation waste and fallow lands vested by Government in
the panchayats.

4. Reclamation of waste land and bringing waste land under cultivation with
the previous permission of the State Government.

5. Establishment and maintenance of nurseries for production of improved
seeds and encouraging their use.

6. Crop experiments.
7. Crop protection.

8. Ensuring con.ervation of manurial resources, preparing compost and sale
of manure.

9. Securing minimum standards of cultivation in the village with a view to
increasing agricultural production.

10. Assistance in the implementation of Jand reform schemes.

11. Establishment of granaries.

' Schodule T was inseriod by Mah. 3§ of 1965, o, 77.
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Animal Husbandry.

12. Improvement of cattle and cattle breeding and general care of livestock.

Forests.

13. "Raising, preservation, improvement and regulation of the use of village
forests and grazing lands including lands assigned under section 28 of the Indian
Forest Act, 1927. .

Social Welfare.

14. Relief of the crippled, destitute and the sick.

I5. Promotion of social and moral welfarc of the village including promotion
of prohibition, the removal of untouchability, amelioration of the condition of back-
ward clusses, eradication of corruption and the discouragement of gambling and
useless litigation, , ’

16. Women’s and Children’s organisations and welfare.

Education.

17. Spread of education.

18.  Other educational and cultural objects. _

15, Provision of equipment and playgrounds for schools.
20. Adult literacy centres, libraries and reading rooms.
21. Rurzl Insurance. )

Medical and Public Health.

22. Providing medical relief.

23, Maternity and child welfare,

24. Preservation and improvement of public health. '

25. Taking of measures to prevent outbreak, spread or recurrence of any infec-
tious discase. o

26. Encouragement of human and animal vaccination.

27. Regulation by licencing or otherwise of tea, coffee and milk shops.

28. Construction and maintenance or control of slaughter houses. :

29. Cleansing of public roads, drains, bunds, tanks and wells (other than tanks
and wells used for irrigation} and other public places or works.

30. Reclaiming of unhealthy localities.

31. Removal of rubbish heaps, jungle growth, prickly pear, filling in of disused
wells, insanitary ponds, pools, ditches, pits or hollows, prevention of water logging
in irrigated areas and other improvement of sanitary conditions.

32. Construction and maintenance of public latrines. .

33. Sanitation, conservancy, prevention and abatement of nuisance and disposal
of unclaimed corpses and carcasses of dead animals. :

34. Supply of water for domestic use and for cattle.

35. Excavation, cleansing and maintenance of ponds for the supply of water to
animals.

36. Management and control of bathing or washing ghats which are not managed
by any authority.

37.  Provision, maintenance and regulation of burning and burial grounds.
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Buiidings and Conununications.

38. Miaintenance and regulation of the use of public buildings, tanks and wells
(other than tanks and wells used for irrigation) vesting in or under the control of
the panchayat.

35. Removal of obstruction and projections in public strects or places and in
sites, nct being private property, which are open to the public whether such sites
are vested in the panchayat or belong to Government [removal of unauthorized
celtivation of any crop on ary grazing land or any other land not being private
property].

40. Constractiop, maintenance and repéir of public roads, drains, bunds and
bridges :

Provided that, if the roads, drains, bunds and bridges vest in any other public
authority such works shall not be undertaken without the consent of that authority.

41. Planting of trees along roads, in market places and other pablic places and
their majntenance and preservation.

42. Provision and maintenance of play-grounds, public parks and camping
grounds.

43. Construction and maintenance of dharmashalas.

44. Extension of village sites and regulation of buildings in accordance with such
principles as may be prescribed.

45, Lighting of the village,
Irrigation.
46, Minor irrigation.
Industries and Cottage [udﬁstrt‘es.

47. _Promotion, improvement. and encouragement of cottage and village
industries. .

Co-operation.

48. Organisation of credit societies and multipurpese co-operative societics.
49. Promotion of co-operative farming.

Self Defence and Village Defence.

50. Watch and Ward of the village :

Provided that the cost of watch and ward shall be levied and recovered by
the panchayat from such person in the village, and in such manner, as may be
préscribed. ‘

51. Village Valunteer Force and Défence Labour Bank.

52. Rendering assistance in extinguishing fires and protecting lite and property
when fire occurs.

53, Reguiating, checking and abating ot oflensive or dangerous trades or practices

e e e e e e b S s i D A me o e e

R

e e e e e e —————

1 Thesc words weré¢ added by Mah, 34 of 19_10, s.27
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General Administration.
54. Preparation, maintenance and upkeep of panchayat records.
55. NMumbering of premises.
50. Registration of births, deaths and marriages in such manuver and in such form
as may be laid down by Government by general or special order in this behalf,

57. Collection of land revenue Ywhen entrusted by the State Government under]
section 169

58. Maintenance of village records relaiing to land revenue in such manner and
in such form as may be prescribed from time to time by or under any law relating
to land revenue.

59. Preparation of plans for the development of the village.

€0. Drawing up of programmes for increasing the output of agriculture and non-
agricultural produce in the village.

61. Preparation of the statement showing requirement . of supplies and finances
needed £ carrying out rural development schemes.

62. Bstablishment, control and management of cattle pounds.

63. Destruction of stray and ownerless dogs and pigs.

64. Disposal of unclaimed cattie.

65. Construction and maintenance of houses for the conservancy staff of the
panchayat.

66, Reporting to proper authorities village complaints which are not removable
by the panthayat.

67. Making surveys.

68. Acting as a channel through which assistance given by the Central or State
Government for any purpose reaches the village,

69. Establishment, maintenance and regulation of fairs, pilgrimages and festivals

70. FEstablishment and maintenance of markets, provided no markets shali be
established without prior permission of the Zilla Parishad.

71. Control of fairs, bazars, tonga stands and cart stands.
72. Establishment and maintenance of warchouses.

73. Establishment and maintenance- of works or the provision of employment
in times of scarcity. _

%73-A. Provision of employment to needy local persons secking manual work
under any scheme for employment guarantee undertaken or adopted by, or trans-
ferred to, the panchayat.] ‘

74. Preparation of statisties of unemployment.

75. Assistance to the residents when any natural calamity occurs,

76. Organising voluntary labour for community works and works for the uplift
of the village.

77. Opening fair price shops.

78. Control of cattle stands, threshing floors, grazing grounds and community
lands.]

379, Securing $for continuing] postal facilities of experimental post offices in
the village by providing for payment of non-refundable contribution to the Posts
and Telegraphs Department, wherever necessary.]

e e e e e o e e e e o e e o e MU At i . i o S e e T A W M

of 1965, s. 3(¢c). _
* Entry 73-§)was added by G. N., R. D. D., No. VPA.1070/20354-E, dated 25th July 1570.
3 Batry 79 was added by G. N, R. D. D, No. VPS, 1266/1737-E, dated 20th February 1969,
¢ These were inserted by G. N., R. D. D, No. VP5.1266/1737-E, dated 24th November 1970.
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SCHEDULE i1
{See Section 188.)

TG . e e B S e B B A e M W S e St e e

Number and year of Subject or title Extent of repeal or
enactment emendment
1 2 ) 3

——— e e b e —

1. Bombay Act VII of 1867. - The Bombay District Police Act, Sections 33 and 34 shall be
1867. repealed.

2, C.P.and Berar Act XXX- The Cenfral Provinces and (1) In section 3, in sub-section
VI of 1548, Berar Local Government Act,  (9) the words ** Subject to the
1948. general power of contrel
vested in a Sabha over the
Gram Panchayais > shall be
deleted.

(2) Section 52A shall be re-
pealed.

(3) In secticn 109, sub-section
(1) shali be repealed.

3. Hyderabad ActIof 1956.., The Hydegaébad District Boards Section 203 shall be repealed.
Act, 1955, ’

4. Saurashtra Act XXV of TheSaurashtra District Pancha- (1) In section 28, in the first
1956. yat Act, 1956, paragraph for the words,
“Gramm Panchayalt” wher-

ever they occur the words

‘*“Viilage Panchayat”, and

Sau. for the words and letters
Ord. * Savrashtra Gram Pan-
57 of chayats Ordinance, 1949
1949, the words and letters “the
Bom. Bombay Village Panchayats
IIf Act, 1958 ** shall respectively
of be substituted ; and . the
1959, proviso shall be repealed.

(3) Sections 30 and 23 shall be

repealed.
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In pursuance of clause (3} of article 348 of the Constitution of India, the following translation in
English of the Bombay Village Panchayats and the Maharashtra Zilla Parishads and Panchayat Samitis

{Amendment) Act, 2006 (Mah. Act No. XXX VII of 2006), is hereby published under the authority of the
Governor.

By order and in the name of the Governor of Maharashtra,

A.M. SHINDEKAR,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXXVII OF 2006
(First published, after having received the assent of the Governor, in the " Maharashtra Government
Gazette "', on the 21st December 2000).

An Act further to amend the Bombay Village Panchayats Act, 1958 and the
Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961

Bom. WHEREAS it is expedient further to amend the Bombay Village
j0s9. Panchayats Act, 1958 and the Maharashtra Zilla Parishads and Panchayat
Mah. Samitis Act, 1961, for the purposes hereinafter appearing; it is hereby

1; 6gf enacted in the Fifty-seventh Year of the Republic of India as Follows :—

CHAPTERI|
PRELIMINARY

1. This Act may be called the Bombay Village Panchayats and Shert iitle.
the Maharashtra Zilla Parishads and Panchayat Samitis (Amendment)
Act, 20006.
(¢33)

AT HATSG—] Y [ fpaa: 398 R.o0 ]
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of section
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CHAPTER I

AMENDMENTS TO THE BOMBAY VILLAGE
PANCHAYATS ACT, 1958.

2. After section 10 of the Bombay Village Panchayats Act, 1958
{hereinafter referred to as “ the Village Panchayats Act"), the

Bom. Il of following section shall be inserted, namely:—

1959.

Person
contesting
election
for
reserved
seat to
submit
Caste
Certificate
. and
Validity
Certificate.

“10-1A. Every person desirous of contesting election to a seat
reserved for Scheduled Castes, Scheduled Tribes or, as the case
may be, Backward Class of Citizens, shall be required to submit,
alongwith the nomination paper, Caste Certificate issued by .the
Competent Authority and the Validity Certificate issued by the
Scrutiny Committee in accordance with the provisions of the
Maharashtra Scheduled Castes, Scheduled Tribes, De-notified
Tribes (Vimukta Jatis) , Nomadic Tribes, Other Backward Classes
and Special Backward Category (Regulation of Issuance and Veri-
fication of } Caste Certificate Act, 2000:

Provided that, a person who has applied to the Scrutiny
Committee for verification of his Caste Certificate before the date
of filing of the nomination paper but who has not received the

Validity Certificate on the date of filing of the nomination paper .

shall submit, alongwith the nomination paper,—

( a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the Validity Certificate or
any other proof for having made such application to the Scrutiny
Comrmttee and

(i) an undertaking that he shall submit, within a period of
three months from the date of his election, the Validity Certifi-
cate issued by the Scrutiny Committee: ‘

" Provided further that, if the person fails to produce the Valid:ty
Certificate within a perlod of three months from the date of his
election, his election shall be deemed to have been terminated

" retrospectively and he shall be disqualified for being a member.".

- Amendment
of sectionl4
of Bom. III

of 1959,

Armendment

of .sectioni1 -
of Bom. HI'
. of 1959.

8. In section 14 of the V111age Panchayats Act, sub-sections 2
and (3) shall be deleted. .

4, ' In section 15 of the Vlllage Panchayats Act in sub-sechon
[5), in clause (a), the words “or submitted a false claJm or false

caste certificate” shall be deleted

1 of
1659,

Mah.

of

2001,
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CHAPTER III

AMENDMENTS TO THE MAHARASHTRA ZILLA PARISHADS
AND PANCHAYAT SAMITIS ACT, 1961. :

Mah. B. After section 12 of the Maharashtra Zilla Parishads and Insertion

1" sgf Panchayat Samitis Act,1961 (hereinafter referred to as * the Zilla ©f section
962 Parishads Act"), the following section shall be inserted, 22 ™

. namely :— 1962.

“12A. Every person desirous of cOntesting election to a seat Person
reserved for Scheduled Castes, Scheduled Tribes or, as the case gfe";‘t?ﬁﬁ“g
may be, Backward Class of Citizens, shall be required to submit, . for
alongwith the nomination paper, Caste Certificate issued by the reserved

* Competent Authority and the Validity Certificate issued by the ooty

Scrutiny Comrmittee in accordance with the provisions of the Caste

M)ggli Maharashtra Scheduled Castes, Scheduled Tribes, De-notified ;:gguﬁcate
ot Tribes (Vimukta Jatis), Nomadic Tribes, Other Backward Classes vandity
2001. and Special Backward Category (Regulation of Issuance and Veri- Certificate.

fication of ) Caste Certificate Act, 2000:

Provided that, a person who has applied to the Scrutiny Commit-
tee for verification of his Caste Certificate before the date of filing
of the nomination paper but who has not received the Validity Cer-

tificate on the date of filing of the normnatlon paper shall submit,
alongwith the nomination paper,—

. ' (D a true copy of the application preferred by him to the Scru—
tiny Committee for issuance of the Validity Certificate or any

other proof for having made such application to the Scrutiny Com-

mittee; and '

(i) an undertaking that he shall submit, within a period of
three months from the date of his election, the Validity Certifi-
cate issued by the Scrutiny Comiittee:

Provided further that, if the person fails to produce the Validity-

| Certificate within a period of three months from the date of his

% election, his election shall be deemed to have been terminated
. retrospectively and he shall be disqualified for being a member.".
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Amendment @, [n section 16 of the Zilla Parishads Act, sub-sections (4) and
of section
16 of Mah. (D) shall be deleted.

V of 1962.

Amendment 7. [n section 58 of the Zilla Parishads Act, in sub-section {2, for

oy SPSUON the words and figures * sections 19 to 27" the words, figures and

Vv of 1962, letter * sections 124,19 to 27" shall be substituted.
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" In pursuance of clause (3) of article 348 of the Constitution of India, the follc)v?ing translation in
English of the Bombay Village Panchayats {(Amendment) Act, 2006 (Mah. Act No. X3XX VI of 2006),
is hereby published under the authority of the Govemnor.

By order and in the.name 6f the Governor of Maharashtra,

A M. SHINDEKAR,
Secretary to Govermiment,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXXVIII OF 2006.
(First published, after having received the assent of the Governor,
in the “ Maharashtra Government Gazette *, on
the 21st December 2006). -

An Act further to amend the Bombay Villagé Panchayats Act, 1958.

I?I?m% WHEREAS, it is'expedieht further to amend the Bombay Village
o)

gy Panchayats Act, 1958, for the purposes hereinafter appearing ; it is

" hereby enacted in the Fifty-seventh Year of the Republic of India as
follows :—

1. This Act may be called the Bombay Village Panchayats (Amend- Short title.
ment) Act, 2006,

{c3®)
9T FE— Tl Ifpae : w1 R.00]
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1)
Amend- 2. In section 3 of the Bombay Village Panchayats Act, 1958 {herein- Bom.
s;é‘gg;g after referred to as “ the principal Act”), after clause (4), the following 1%153f
of Bom. 1 clause shall be inserted, namely :— :
of 1959. “(4A) “ Commissioner " means the Commissioner of a revenue
division appointed under section 6 of the Maharashtra Land Revenue Mah.
Code, 1966; ". : ‘ xg;
Amend- 3, In section 8 of the principal Act.— ' 1966.
ment of
section 8 {a} after sub-section (1), the follomng sub-section shall be inserted,
of Bom. 1II namely -—
of 1959.

“(14) The panchayat shall place the report of the expenditure \
incurred on the development activities before the Gram Sabha once - {
in every six months, and dlsplay the mformatlon thereof on the '
notice board of the panchayat. ” ;

{b) in sub-section (2), for the words, brackets and figure “ under
sub-section {1) " the words, brackets, figures and letter " under sub-
section (1) or sub section (14) " shall be substituted. .
Amend- 4. 1In section 14 of the principal Act in sub-section (1), after clause
ment of (;.9), the following clause shall be inserted, namely :—
section 14
°fOBf°i‘;5gI “(7-3) has encroached upon the Government tand or public property ;

or”.
Amend- 5, [n section 38 of the principal Act, in sub-section (5), for the words,
Secﬁg;‘t S‘g brackets and figures “sub-sections (3) and (4) " the words, brackets and
of Born. 111 figure “ sub-section (4) " shall be substituted. -
of 1959,

Amend-f 6. In section 39 of the principal Act,—
t
sec?fgﬂ 309 {a} forsub-section (1), the following sub- sectlon shall be substituted,

of Bom. Ill namely :— . .
of 1959. . o o ‘ -
(1) The Commissioner may,— ‘

() remove from office any member or any Sarpanch or Upa-
Sarpanch who has been guilty of misconduct in the  discharge of
his duties, or of any disgraceful conduct, or of neglect of or inca-
pacity to perform his duty, or is persistently remiss in the dis-
charge thereof. A Sarpanch or an Upa-Sarpanch so removed may
at the discretion of the Commlssmner also be removed from the
panchayat ; or

(i) remove from office the member, Sarpanch or, as the case
may be, Upa-Sarpanch, if not less than twenty per cent. of the total

- number of voters in the village who have paid all dues of the
panchayat regarding taxes on buildings and lands and water charges,
make a complaint that the annual accounts and the report of the
expenditure incurred by the panchayat on the development
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activities are not placed before the Gram Sabha ; and the informa-
tion thereof is not displayed on the notice board as required by
sub-section (1) or {1A) of section 8 :

Provided that, no such person shall be removed from office unless, in
case of clause (i), the Chief Executive Officer or in case of clause (i),

-the Deputy Chief Executive Officer as directed by the Chief Executive

Officer ; under the orders of the Commissioner, holds an inquiry after
giving due notice to the panchayat and the person concerned ; and the
person concerned has been given a reasonable opportunity of being
heard and thereafter the Chief Executive Officer or, as the case may
be, the Deputy Chief Execuitive Officer concerned, through the Chief
Executive Officer, submits his report to the Commissioner. The in-
quiry officer shall submit his report within a period of one month :

Provided further that, the Commissioner shall, after giving the per-
son concerned a reasonable opportunity of being heard, take a decision
on the report submitted by the Chief Executive Officer or, as the case
may be, the Deputy Chief Executive Officer, within a period of one month
from the date of receipt thereof. " ;

{b) for sub-sections (2) and {3), the following sub sections shall be
substituted, namely :—

“(2 The Commissioner may subject to like condition disqualify
for a period of not exceeding five years, any person who has re-
signed his office as a member, Sarpanch or Upa-Sarpanch and has

been guilty of the acts and omissions specified in sub-section (I).’

{3) Any person aggrieved by an order of the Comrnissioner un-
der sub-section (1) or (2) may, within a period of fifteen days from
the date of the receipt of such order, appeal to the State Govern-
ment and the Government shail decide the appeal within a period
of one moenth from the date of receipt thereof. *

7. After section 39 of the principal Act, the follomng section shall
be inserted, namely :(—

* 39A. (I} Notwithstanding anything contained in section 39, the
State Government may, suo motuor on an application made to it against
any member, Sarpanch or Upa-Sarpanch regarding any act or omission
specified in sub-section (1) of section 39, direct the Chief Executive
Officer concerned to hold an inquiry against such member, Sarpanch
or, as the case may be, Upa-Sarpanch, and submit its report, within a
period of one month, to the Commissioner. -
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{2} The Commissioner shall, after giving a reasonable opportunity
of being heard to the panchayat and the person concerned, take a
" decision, within a period of one month, on the inquiry report.

{3} Any person aggrieved by an order of the Commissioner under
sub-section (2), may, within a period of fifteen days from the date of

receipt of such order, appeal to the State Government and the deci- -

sion of the Government thereon shall be final. ".
8. In section 53 of the principal Act,—

(@ in sub-section (2] the following shall be added at the end,
namely :— ‘

“It shall be the duty of the panchayat to remove such obstruction

or encroachment immediately after it is noticed or brought to its
notice, by following the procedure mentioned above. ”

{b) in sub-section (2A),—

() the words " within such time as may be prescr1bed shall be
deleted ;

(i) for the words “ provided in that sub-section” the words
“provided in that Sub—section, and submit the report thereof to the
Commissioner " shall be substituted ;

(0 in sub-section (3A), for the words “ appeal to the Standing Com-
mittee and the Standing Comrnittee, after making such enquiry as it
thinks necessary, shall pass such orders as it deems necessary ” the
words " appeal to the Commissioner and the Commissioner, after mak-
ing such ‘enquiry as he thinks necessary, shall pass such orders as he
deems necessary ” shall be sulystituted.

9. In section 57 of the principal Act,—

(@) in sub-section (3}, for the words, brackets and figures * Subject to
the provisions of sub-section {5} of section 38, the Secretary shall be
solely responsible for the safe custody of the village fund, the Village
Water Supply Fund and other moneys received on behalf of the panchayat,
from time to time, and shall operate them for the following purposes "
the words “ The Secretary and the Sarpanch shall be jointly responsible
for the safe custody of the village fund, the Village Water Supply Fund
and other moneys received on behalf of the panchayat, from time to
time, and shall jointly operat e them for the following purposes " shall be
substituted ;

(b) in sub-section (4),—

{9 for the words, " Sarpanch™” the word * panchayat” shall be sub-
stituted ;

_(ii) the word “ under his control ” shall be deleted.
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10. After section 60 of the principal Act, the followmg section shall
be inserted, namely :—

“60A." (1) In addition to any other duties cast on the Secretary,
it shall be the duty of the Secretary to prepare the report of the
expenditure incurred by the Panchayat on the development activities
to be placed before the Gram Sabha and display the information thereof
on the notice board of the Panchayat as required by sub-section (1A)
of section 8.

(2) If the Secretary fails to prepare the report of the expendlture
incurred on the development activities to be placed before the
Gram Sabha and display the information thereof on the notice board
as required by sub-section (1), he shall be liable for disciplinary
action under clause (1), (v} or (vif) of rule 4 of the Maharashtra Zilla
Parishads District Services (Discipline and Appeal) Rules, 1964.".
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ERRATA

In the English translation of the Bombay Village Panchayats (Amendment)
Act, 2006 (Mah. Act No. XXXVIII of 2006) published in the Maharashtra
Government Gazette, Extraordinary, Part VIII, dated the 21st December 2006,

_at pages 836 to 840, on page 839,—

(1) in line 38, for “ words, ” read “word”;

(2) in line 40, for “word ” read “ words ™.

T AB—§ : ®)

YHEH TRt Troerd, gut




x




»

LW &0 . 3 © o YfEd . ORI AR TS RRY/R008-06 |

IEHAT, A R0, R0ow / HIEATT W, 3T TIRR

HAT ATS
i framasizesa sfufhram 7 wwaumet wenfua Fae srader o Hae ateaw
anﬁr%ﬁwawm%ﬂmm@mﬁﬁ?%&a%(?uﬁ}w}.

In purauance of clause (3) of article 348 of the Constitution of India, the following translation in
English of the Bombay Village Panchayats and the Maharashtra Zilla Parishads and Panchayat Samitis

(Amendment) Act, 2007 (Mah. Act No. XX1 of 2007), is hereby published under the authority of the

Governor.

By order and in-the name of the Governor of Maharashtra
A M SHINDEKAR

Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXI OF 2007.

{first pubi’ished, after having received the assent of the
Governor, in the “ Maharashtra Government Gazette ”, on the
27th July 2007).

An Act further to amend the Bombay Village Panchayats
Act 1958 and the Maharashtra Zilla Parishads and
Panchayat Samitis Act, 1961.

WHEREAS both Houses of the State Leglslature were not

n SQSSIOH

AND WHEREAS the Governor of Maharashtra was satisfied
that circumstances existed which rendered it necessary for him
Bom. 5 take immediate action further to amend the Bombay Village

IH of
1953_ Panchayats Act, 1958 and the Maharashtra Zilla Parishads
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and Panchayat Samitis Act; 1961 for the purposes hereinafter \B;Iahf

appearing ; and, therefore, promulgated the Bombay Village 19602'

Panchayats and the Maharashtra Zilla Parishads. and Mah.

Panchayat Samitis (Amendment) Ordinance, 2007 on ?\;d(',f

the 12th June 2007, : 2007.
AND WHEREAS it-is expedient to replace the said Ordinance

by an Act of the State Legislature; it is hereby enacted in

the Fifty-eighth Year of the Republic of India as follows :—

CHAPTER 1
PRELIMINARY

Short title 1. (I) This Act may be called the Bomb'ay Village Panchayats
204 2nd the Maharashtra Zilla Parishads and Panchayat Samitis

comimence-

ment. (Amendment) Act 2007 )
(2) It shall be deemed to have come into force on the 12th
June 2007. :
CHAPTER II
AMENDMENTS TO THE BoMBAY VILLAGE PANCHAYATS Act, 1958

Amendment 2. In section 10-1A of the Bombay Village Panchayats Act, Bom.

of section _ . I of
10-1A of 1358, ' ©1959.
‘Bom, III of

(i) in the first proviso, in clause (i}, for the words “ three

months” the words “four months” shall be substituted;
Vs

(ii) in the second proviso, for the words “three months”
the words “four months” shdll be substituted. .

1959.

CHAPTER III

AMENDMENTS T0 THE MAHARASHTRA ZILLA PARISHADS AND PANCHAYAT
SAMITIS AC'I‘ 1961

" Amendment 3. In section 12A of the Maharashtra Zilla Partshads and Mah.

of section Panchayat Samitis Act, 1961,— . Voof
124 of | onenay : ©o1962.
Mah. ]‘éﬁ;f (i) in the first proviso, in clause (ii), for the words “ three

months ” the words “four months” shall be substituted ;

'(i.i) in the second proviso, for the words “three months”
the words “four months” shall be substituted.

L
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* CHAPTER IV
" MISCELLANEOUS

Mah. 4, (1) The Bombay Village Pan(;'hayats and the Maharashtra
oofrg'oolz Zilla Parishads and Panchayat Samitis (Amendment) Ordinance,

2007, is hereby repealed.

(2) Nothwithstanding such repeal, anything done or.any

Bom. III action taken under the Bombay Village Panchayats Act, 1958

°15[ 1959 oy, as the case may be, the Maharashtra Zilla Parishads and
ah. V . :

of 1962, Panchayat Samitis Act, 1961, as amended by the said

Ordinance, shall be deemed to have been done or taken under

the corresponding provisions of the relevant Act, as amended

* by this Act.

Yoo

Repeal
of Mah.
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of 2007
and
saving.
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In pursuance of clause (3) of article 348 of the Constitution of India, thé following
translation in English of the Bombay Village Panchayats and the Maharashtra Zilla Parishads

and Panchayat Samitis (Amendment) Act, 2008 (Mah V of 2009) is hereby published under
the authority of the Governor.

‘By order and in the name of the Governor of Maharashtra,
‘H. B. PATEL,

Sécretary to Government,
Law and Judiciary Department

MAHARASHTRA ACT No. V OF 2009.

(First pirbhshed aﬁ‘er having received the assent of the Gove_mor in the
© “ Maharashtra Government Gazette ¥, on the 7th January 2009).
An Act further to amend the Bombay Village Panchayats Act,
1958 and the Maharashtra Zilla Parishads and Panchayat Samitis
Act, 1961.

Bom. WHEREAS it is expedient further to amend the Bombay Village .
Illésgf Panchayats Act, 1958 and the Maharashtra Zilla Parishads and
Mah Panchayat Samitis Act, 1961, for the purposes hereinafter appearing ;
V of it is heréby enacted in the Fifty-ninth Year of the Repubhc of India
1962 25 follows —

CHAPTER I

- PRELIMINARY. ~ ‘
- 1. (1) This Act may be called the Bombay Village Panchayats and Short title
the Maharashtra Zilla Par 1<5hads and Panchayat Sam:tls (Amendment) and

commence-
Act, 2008. . e ment,

[fhmer : w7 ve.00]
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of section’
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2) {a) Sectlons 1 and 7 shall come into force on the date of

publication. of this Act in the Ofﬁcaal Gazette ;

| wirr arre

(b) The remaining sections shall come into force on such date as

the State Government may, by notification in the Official Gazette,
appomt

7 CHAPTER II .
AMENDMENTS TO THE BOMBAY VILLAGE PancrayaTts Act, 1958.
2. In section 10-1A of.the Bombay Village Panchayats Act, 1958

(heremafter referred to as “the Village Panchayats Act ™, -both the

10-14 of nroyises shall be deleted.

Bom. III of
1959,

Insertion of
section 30-1A
in Bom. III

of 1959..

Person
contesting
election for
reserved

- office of
Sarpanch
to submit
Caste
Certificate
and Validity
Certificate

Amendmeni

of section
12A of
Mah. V of
1962,

Amendment

of section after sub-section (6), the fo]lowmg sub sectxon shall be inserted,
namely — - '

42 of Mah.
V of 1962.

Bom.

III of

1959.

3. After section 30 of the Vﬂlage Panchayats Act, the followmg

sectmn shall be inserted, namely . —

»

“80-1A. Every person de.sirdus of contesﬁng election to the

office of the Sarpanch reserved for the Scheduled Castes, Scheduled

Tribes or, as the case may be, Backward Class of cmzens shall

be requlred to submit. alongwlth the nomination paper, Casté

Certificate issued by the Competent Authority and the Validity

Certificate issued by the Scrutiny Committee in accordance with
the provisions of the Maharashtra Scheduled Castes, Scheduled
Tribes, De-notified Tribes (Vimukta Jatis), Nomadic Tribes, Other
Backward Classes and Special Backward Category (Regulation of
Issuance and Verification of) Caste Certificate Act, 2000.”.

CHAPTER Il

" AMENDMENTS TO THE MAHARASHTRA ZILLA PARISHADS AND PANCHAYAT

SamiTis Acr, 1961.
4. In section 12A of the Maharashtra Zilla Parishads and Panchayat

Samitis Act, 1961 (hereinafter referred to as “the Zilla Parishads
and .Panchayat‘Samitis Act”), both the provisos shall be deleted.

5. In section 42 of the Zilla Parishads and Panchayat Samitis Act;

“(6A)- Every person desirous of conteqtmg electmn to the
office of the President reserved for the Scheduled Castes, Scheduled
Tribes or, as the case may be, Backward Class of citizens, shall
‘be required to submit alongwith the nomination paper, Caste
Certificate issued by the Competent Authority and the Validity
Certificate issued by the Serutiny Committee’in :ccordance with

Mah.
XXIII
of

2001.

Mah.
V of

1962. -
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the ﬁrovisions of the Maharashtra Scheduled Castes, Scheduled

Backward Classes .and Special Backward Category (Regulatlon of
Issuance and Verification of) Caste Certificate Act, 2000 ”

6. In section 67 of the Zilla Parishads and Panchayat Samltls Act,

after sub-section (7). the following sub-section shall be inserted, namely :—

- “(7A) Every person desirous of contesting election to the Qfﬁce
of the Chairman reserved for the Scheduled Castes, Scheduled
Tribes or, as the case may be, Backward Class of citizens, shall

* be required to submit alongwith the nomination paper, Caste
* Certificate issued by the Competent Authority and the Validity
Certificate issued by the Scrutiny Committee in accordance with’

the provisions of the Maharashtra Scheduled Castes, Scheduled
Tribes, De-notified Tribes (Vimukta Jatis), Nomadic Tribes, Other
Backward Classes and Special Backward Category (Regulation of
Issuance and Verification of)- Caste Certificate Act, 2000.”,

7. After section 75A of the Zi]lg‘Parishads_and Panchayat Samitis
Act, the following section shall be inserted, namely :—

“75B. Where for any reason, at any time, the offices of the
Chairman, Deputy Chairman and Chairman of the Committee of
Sarpanchas under section 77A become vacant simultaneously, then
notwithstanding anything contained in this Act or the rules-made

* thereunder, pending the election of the new Chairman or the Deputy

Chairmian, the State Government may, by érder published in the

- Official Gazette, authorise the Chief Executive Officer or such other

officer as may be specified by it in that behalf,—

(a) to exercise all the powers and to perform all the duties of
the Panchayat Samiti and the Cominittee of Sarpanchas, including
those of the Chairman, Deputy Chairman and Chairman of the

- Committee of Sarpanchas, to the exclusion of the members; or.

(b) to exercise all the powers and perform all the duties of the
" Chairman, Deputy Chairman and Chairman of the Committee of
Sarpanchas.”.
CHAPTER 1V
MIsCELIANEOUS. ) s

-

8. For the removal of doubdt, it is hereby declared that, the election

1o a reserved seat to the Village Panchayats or Panchayat Samitis or
Bom. Zilla Parishads, before the date of coming into force of sections 2, 3,
NMEof 4,5 G and 8 of this Act, shall be regulated by the relevant provisions
1959, of the Bombay Village Panchayats Act, 1958 or the Maharashtra Zilla
1\5 ah. Parishads and Panchayat Samitis Act, 1961, as they existed lmmedlately

IJ(Z

before such date of commencement.

¥ PI‘CS'\’{ ‘1‘91’3-'{ e Ef—l'&'

‘Tribes, De-notified Tribes (Vimukta Jatis), Nomadic Tribes, Other -

Amendment
of section
87 of Mah.
V of 1982,

Insertion of
section 7HB
in Mah. V
of 1962,

Power of
State
Government
to authorise
officer to
exercise
powers and
perform
duties, when
offices of all
presiding .
officers are
vacant
simultaneously.

Remuval of
doubi



.. - L T
D . " N - &

- *
. . .
R Vo oy
. ) .

a . T
o . - .

. -
'

) . -
' . ' .
. s a .
. C N -
. - e
- . .
. £ .
- 3
h ! T e - i
- . . .
. . . w i N
. - . r
- . . [ .
' . -
. - L . o : -
- ‘
[ . .
.- .. . - .
PR .-
L X . .
“ E ‘

Ll
N ’ . -4

) .
-
. .
. = N
|
N s L



1 3. . ¢ " TR . THTE/EHAIR /AT -22) / 00§-0C

FUAR, BFAN] ¥, 200R/HTY 9y, TS ]R30

AW TS |
wETog. Rrarrieg afifas 7 e renfie #6939
 Taferam anfor Ryeft a0 = Rrvmmagm sraelt fras (St sgame).

ERRATUM

In the English Translation of the Bombay Village Panchayats and the Maharashtra
Zilla Parishads and Panchayat Samitis (Amendment) Act, 2008 (Mah. V of 2009), published
in the Maharashtra Government Gazette, Extraordinary, Part VIII, dated the 9 th January -
. . 2009, at pages 39-41, on page 39. in line 14 for * 7th January ” read “ 9th January ™.
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In pursuance of clause (3) of article 348 of the Constitution of India, the fdllowing
translation in English of thé Bombay Provincial Municipal Corporations and the Bombay Village
Panchayats (Amendment) Act, 2009 (Mah. Act No. XXVII of 2009) is hereby published

under the authority of the Governor.
By order and in the name .of the Governor of Maharashira,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT NO. XXVH OFE 2009.

[First publlshed after having received the assent of the Govemor in the “ Maharashtra
Govemment Gazerte”, on the 24th December 2009] ' S

An Act further to amend the Bombay Provincial Municipal
Corporations Act, 1949 and the Bombay Village Panchayats Act, 1958.

WHEREAS both Houses of the Siate Legislature were not in session;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take

Bom. LIXx immediate action further to amend the Bombay Provincial Municipal
of 1949. Corporations Act, 1949 and Lthe Bombay Village Panchayats Act, 1858,
B?’fg HQI for the purposes hereinafter dppeanng and, therefore, promulgated the
Mah. Ord. Bombay Provincial Municipal Corporatiens and the Bombay Village

XX1 of Panchayats (Amendment) Ordinance, 2009, on the 31st August 2009 ;

2009.
()
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AND WHEREAS it is expedient to replace the said Ordinance by an
Act of the State Legislature ; it is hereby enacted in the Sixtieth Year of
the Republic of India as follows :— -

CHAPTERI
PRELIMINARY
Short tlﬂe . (I) This Act may be called the Bombay Provincial Municipal
commence. Corporatlons and the Bombay Viliage Panchayats (Amendment) Act, 2009
ment.

(2) It shall be deemed to have come into force on the 31st August 2009. '

CHAPTERTI T »

AMENDMENTS TO THE BoMBAY PROVINGIAL MUNICIPAL C?)RPORA’I‘IONS Acr, 1949,

Af?endment 2. In section 2 of the Bombay Provincial Municipal Corporations Act, Bom.
o? ;:;:m&; 1949 (hereinafter, in this Chapter, referred to as “the Provincial i‘ﬁg"f

of 1949. Corporations Act”),—

“{a}in clause { GA), for the words, figures and brackets “ but does not
include octroi as defined in clause (42)", the following shall be
substituted, namely :— .

“but does not include Local Body Tax, as defined in clause {31A)
or the octroi as defined in clause (42)” ;

(b) after clause (31}, the following clause shall be 1nserted
namely \—

“(31A) “Local Body Tax” means a tax on the entry of goods into
the limits of the City, for consumption, use or sale therein, levied
in accordance with the provisions of Chapter XIB, but does

" not include cess as defined in clause (6A) and octroi as defined
inclause(42);”,;

{e)in clause (42), for the words, figure, letter and brackets “but does
not include a cess as defined in clause (6A) ”, the following shall be
substituted, namely —

“ but does not include a cess as defined in clause (64} or Local
Body Tax, as defined in clause (31A) 7,

Amendment 3. In section 99 of the Provincial Corporations Act, after the words,
‘;ﬁ.?;gon[‘?; figure and brackets “ sub-section (2) of the said section ” the words,
of 1949. brackets and letters “(excluding Local Body Tax under clause (aaa)

thereof) " shall be inserted.




Bom.
LX of
1958.
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4. After section 99A of the Provinecial Corporatlons Act, the following

sections shall be inserted, namely :—

“99B. The State Government shall, on or before the twentieth day
of the February each year, after considering the proposal of the
Commissioner in this behalf, and subject to the limitations and
conditions prescribed in Chapter XIB, determine the rates and the
extent to which the taxes referred to in clause (aaa) of sub-section (2)
of section 127, shall be levied, for various categories of goods in the
next ensuing official year and notify such ratés and extent in the

Official Gazette.

99C. In the event it is decided first time to levy Local Body Tax
specified in clause (aaa) of sub-section (2) of section 127, if the Local
Body Tax can not, by following the provisions of section 998 and the

" other relevant provisions of this Act, be brought into force on the 1st

day of April of any year, then in that case, notwithstanding anything
contained in section 99B, the State Government may, by notification
in the Official Gazette, subject to the limitations and conditions laid
down in Chapter XIB and the rules, determine the rates at and the
extent to which and the date from which, the Local Body Tax shall be
levied; and thereupon, the Local Body Tax shall be levied at the rates,
extent and from the date so notified, and all the relevant provisions of
this Act shall, so far as may be, apply to the Local Body Tax as if the

‘procedure laid down by section 99B and the other provisions of this

Act had been followed.”.
5. In section 127 of the Provincial Corporations Act, in sub-section

(2), after clause (aa)}, the following clause shall be inserted, namely :—

“(aaa) Local Body Tax on the entry of the goods into the limits of
the City for consumption, use or sale therein, in lieu of octroi or cess,
if so directed by the State Government by notification in the Official
Gazette;”.

6. After section 149 of the Provincial Corporatlons Act, the following

section shall be inserted, namely:—

“149A. (1) The stamp duty leviable under the Bombay Stamp Act,
1958, on instruments of sale, gift and usufructuary mortgage,
respectively, of immovable property shall, in the case of any such
instrument relating to immovable property situated in the City to
which the provisions of clause (aaa} of sub-section (2) of section 127
apply (hereinafter in this section referred to as “ the notified City™);
and executed on and after such date as may be specified by the State
Government by notification in the Official Gazette, be increased by a
surcharge at the rate of one per cent. in the case of sale or gift, on the
value of the property so situated and in the case of an instrument of

3
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usufructuary mortgage on the amount secured by the instrument as
set forth in the instrument and shall be collected accordingly under
the said Act. N

(2) For the purposes of this section, section 28 of the Bombay Stamp
Act, 1958, shall be read and enforced as if it specifically required the
particulars therein referred to be set forth separately in respect of,—

(@) the property situated in the notified City; and
(b) the property situated in any other area.

{3) The State Government shall, every year, after due appropriation
made by law in this behalf, pay to the Corporation of each of the notified
City, a grant-in-aid approximately equal to the amount of additional
duty realized on account of the surcharge levied under this section in
respect of immovable properties situated within the jurisdiction of that
Corporation.

{4) The sum of money required to meet the expenditure by the State
Government under sub-section (3), shall be charged on the
Consolidated Fund of the State.

(5) The Government may, by notification in the Official Gazette,

make rules to carry out the purposes of this section.

(6} All rules made under this section shall be subject to the condition
of previous publication. '

(7) Every rule made under this section, shall be laid as soon as may
be, after it is made, before each House of the State Legislature while
it is in session for a total period of thirty days which may be comprised
in one session or in two successive sessions, and if, before the expiry
of the session in which it is so laid or the session immediately
following, both Houses agree in making any modification in the rule
or both Houses agree that the rule should not be made, and notify

- such decision in the Official Gazette, the rule shall from the date of
publication of such natification have effect only in such modified form
or be of no effect, as the case may be, so, however, that any such

“modification or annulment shall be without prejudice to the validity
of anything previously done or omitted to be done under that rule.”.

7. After section 1520 of the Provineial Corporations Act, the following
Chapter and sections shall be inserted, namely:—

“CHAPTER XIB
Provisions ReLating To Locas Bony Tax

152P. Subject to the provisions of this Chapter and the rules, the
Corporation, to which the provisions of clause (aaa) of sub-section (2) of
section 127 apply, may, for the purposes of this Act, levy and collect Local
Body Tax on the entry.of goods specified by the State Government by
notification in the Official GGazette, into the limits of the City, for
consumption, use or sale therein, at the rates specified in such
notification. '

Bomm.
LX of
1958.
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152Q. The State Government may, after considering the proposal of Certain

the Commissioner in this behalf, and by notification in the Gfficial Gazette,
specify various categories of goods on which no Local Body Tax shall be
leviable. :

152R. The provisions of sections 1528, 152D, 152E, 152F, 152G, 1521,
162.J, 152K, 1521, 152M, 152N and 1520 of Chapter XIA shall mutatis
mutandis, apply to levy and collection of Local Body Tax under this
Chapter. .

1528. The Commissioner may, for the purposes of levy, collection and
recovery of Local Body Tax under this Act, assess such dealers for such
period and in such manner as may be prescribed.

152T. (1) The State Government may, by notification in the Official
Gazette, make rules to carry out the purposes of this Chapter.

(2) All rules made under this section shall be subject to the condition
of previous publication. :

{3) Every rule made under this section, shall be laid as soon as may
be, after it is made, before each House of the State Legislature while it
is in session for a total period of thirty days which may be comprised in
one session or in two successive sessions, and if, before the expiry of the
session in which it is so laid or the session immediately following, both
Houses agree in making any modification in the rule or both Houses
agree that the rule should not be made, and notify such decision in the
Official Gazette, the rule shall from the date of publication of such
notification have effect only in such modified form or be of no effect, as
the case may be, so, however, that any such modification or annulment
shall be without prejudice to the validity of anything previously done or
omitted to be done under that rule.”.-

CHAPTER HI
AvExovaENTS To THE BoMBAY VILLAGE PaNcHAYATS ACT, 1958.
8. In scction 3 of the Bombay Village Panchayats Act, 1958

il of (hereinafter, in this Chapter, referred to as “the Village Panchayats

1959,

Act”)—
{a) after clause (4), the following clause shall be inserted, namely :—

“(5) “Designated Authority” means the authority designated by
the State Government for the purpose of levy and collection of the
Local Body Tax;”;
(b) after clause (I1), the following clauses shall be inserted,
namely — '
“(11A) “Local Body Tax” means a tax on the entry of goods, into
" the limits of any village falling within the limits of the notified area
within the meaning of clause (11B), for consumption, use or sale
therein, levied in accordance with the provisions of section
124A ; -

goods not
liable to
Local Body
Tax.

Applicability

of certain
provisions
of Chapter
XI1A.

Assessment
of Dealers.

Power of
State
Govern-
ment to
make rules
for the
purposes of
this .
Chapter.

Amendment
of section 3
of Bom. II1
of 1958.



Insertion of
section
124A in

Bom, I of
1959.

Provisions
relating to
Local Body

Tax.
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(11B)“notified area” means the area, adjacent to the City, notified
by the State Government for the purposes of levy of the Local Body
Tax, as defined in clause (1 IA) to which the provisions of clause (aaa)
of sub-section (2) of section 127 and other provisions of the Bombay
Provincial Municipal Corporations Act, 1949 in respect of levy,
assessment and recovery of the Local Body Tax, apply ;” .

9. After section 124 of the Village Panchayats Act, the following section

shall be inserted, namely :—

“124A. (1) Every Panchayat in a notified area shall levy and collect
the Local Body T'ax on entry of goods for consumption, use or sale in
such notified area in accordance with the provisions of this section.

(2) The State Government may, by general or special order,
designate any authority, Secretary of the Panchayat or any other officer
to be the Designated Authority.

(3) It shall be the responsibility of the Designated Authority to levy
and collect the Local Body Tax on the entry of the goods into the notified
area, for consumption, use or sale therein in accordance with the
provisions of Chapter XIB of the Bombay Provincial Municipal
Corporations Act, 1949, and the rules made thereunder and to deposit
or cause to be deposited into the treasury of the Government, such
Local Body Tax.

(4) The State Government shall, every year, after due appropriation
made by law in this behalf, place in the hands of the Collector to pay
to each of the Panchayats whose area falls within a notified area, a
grant-in-aid approximately equal to the amount of the Local Body Tax
collected from the area of that Panchayat.

(5) The sum of money required to meet the expenditure by the State
Government under sub-section (4), shall be charged on the
Consolidated Fund of the State. ” .

Bom.

LIX of -

1949,

Bom.
LIX of
1949.
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CHAPTER IV
MIsCELLANEOUS.

Mah. 10. (1) The Bombay Provincial Municipal Corporations and the
Ord. Bombay Village Panchayats {Amendment) Ordinance, 2009, is herehy

XXI of
2009, repgalcd.

Bom. {2) Notwithstanding such repeal, anything done or any action taken
LIX of (including any notification or order issued) under the Bombay Provincial
Bo(::‘ Municipal Corporations Act, 1949 or, as the case may be, the Bombay

Mof Village Panchayats Act, 1958, as amended by the said Ordinance, shall
- 1959. be deemed to have been done, taken or issued, as the case may be, under

the corresponding provisions of the said Acts, as amended by this Act.

" C“.

Repeal of
Mah. Ord.
XXI of 2009

and saving.
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CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION,

2i-A, METAJI SUBHASE ROAD, CHARNT ROAD, MUMBAT 400 004. EDITOR PARSHURAM JAGANNATH GOSAVL
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Bombay Village Panchayats and Maharashtra Zilla Parishads
and Panchayat Samitis (Amendment) Act, 2010 (Mah. Act No. XVI of 2010), is hereby
published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.
MAHARASHTRA ACT No. XVI of 2010.

. (First Published, after having received the assent of the Governor in the
“Maharashtra Government Gazette” on the 6th May 2010,

An Act further to amend the Bombay Village Panchayats Act,
1958 and the Maharashira Zilla Parishads and Panchayat
Samitis Act, 1961,

‘Bom. III  WHEREAS itis exgedient further to amend the Bombay Village
of 1959. Panchayats Act, 1958 and the Maharashtra Zilla Parishads and
Mah. v Panchayat Samitis Act, 1961, for the purposes hereinafter
of 1962. appearing, it is hereby enacted in the Sixty-first Year of the

Republic of India as follows :—

CHAPTER 1
PrELIMINARY

1. This Act may be called the Bombay Village Panchayats and Short title.
Mabharashtra Zilla Parishads and Panchayat Samitis (Amendment)
Act, 2010.

HIT AF—¥ -1



[
e

3 HEWTE Y6 TS0 SR WA 305, § §, 20%0/29TE &, T 23R

CHAPTER II

AnvenpDMENTS To THE BoMBaY VILLAGE
Paxcuavars Acr, 1958,

Amendment 2. In section 14 of the Bombay Village Panchayats Act, 1958 ﬁ‘l’fgf

1:*"0;"’;‘3;’: (hereinafter, in this Chapter, referred to as “the Village Panchayats 1059,
1T of 1950 Act™), in sub-section (1), after clause (-3,) the followmg clause
shall be inserted, namely
“(j-4) has been disqualified by the State Election Commission

under section 14B; or ™.

“Insertion of 3. After section 14A of the Village Panchayats Act, the following

section 14B gection shall be inserted, namely — |
in Bom. II

of 1959." ‘ LT - .

P . ———— r

Disqualifi- “14B, (I) If the State Election Commission is satisfied that a
cation by " person,— oo
State ’ . .
Election (@) has failed to lodge an account of election expenses

Commission.

within the time and in the manner required by the State

Election Commission, and
(&) has no good reason or justification for such failure,

the State Election Commission may, by an order published in
the Official Gazette, declare him to be disqualified and such
person shall be disqualified for being a member of panchayat or.
for contesting an election for being a member for a period of
five years from the date of the order.

(2) The State Election Commission may, for reasons to be
recorded, remove any disqualification under sub-section (I) or
reduce the period of any such disqualification.”.

CHAPTER III

AMENDMENTS To THE MAHARASHTRA ZILLA
ParisHADS AND PANCHAYAT SaMiITIS Act, 1961, .

Insertion of 4. After section 15A of the Maharashtra Zilla Parishads and Mah.
S?;“g;’ahbg Panchayat Samitis Act, 1961 (hereinafter, in this Chapter, referred \1{9;5
of 1962. to as “the Zilla Parlshads Act™), the followmg section shall be '

inserted, namely :—

Disqualifi- “15B. (1) If the State Election Commission is satisfied that a
cation by person,—
State
Election (e) has failed to lodge an account of election expenses

Commission. within the time and in the manner required by the State

Election Commission, and
(b) has no good reason or justification for such failure,
the State Election Commission may, by an order published in
the Official Gazette, declare him to be disqualified and such
person shall be disqualified for being a Councillor or for contesting
an election for being a Councillor for a perlod of five years from
the date of the order.
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(2) The State E]lection Commission may, for reasons to be
recorded, remove any disqualification under sub-section (1) or
reduce the period of any such disqualification.”.

5. In section 16 of the Zilla Parishads Act, in sub-section {I), Amendment

after clause (n), the following clauseé shall be inserted, namely :— ‘;g ief“\i/?:h

“(0) if he has been disqualified by the State Rlection @ ° =

Commission under section 158.”,

6. After section 62 of the Zilla Parishads Act, the fOHOWing.lnsertion of

ion shall be inserted, namely — section 62A
. section shall be inserted, namely e O
- of 1962.
“62A. (1) If the State Election Commission is satisfied that a Disqualifi-
peorson,— cation by
’ State

(@) has failed to lodge an account of election expenses Election
within the time and in the manner required by the State Commission.
Election Commission, and

(b) has no good reason or justification for such failure,

the State Election Commission may, by an order published in
the Official Gazette, declare him to be disqualified and such
person shall be disqualified for being a member or for contesting
an election for being a member for a period of five years from
the date of the order. ) ‘

(2) The State Election Commission may, for reasons to be
recorded, remove any disqualification under sub-section (1) or
reduce the period of any such disqualification.”.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM
JAGANNATH GOSAVL, PRINTED AT GOVERNMENT CENTRAL PRESS, v1-A, NETAJ SUBHASH ROAD, CHARNI ROAD, MUMBAL 400 004
AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIO\ERY AND PUBLICATION, 21-A, NETAJI SUBHASH HOAD
CHARNT ROAD, MUMBAI 409 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVT
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation

in English of the Bombay Village Panchayats {(Amendment) Act 2010 (Mah Act No. XXII1 of 2010),
is hereby published under the authority of the Govemor. .

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Departinent.

MAHARASHTRA ACT No. XXIII OF 2010.

(First published, after having received the assent of the Governor
in the “ Maharashira Government Gazette”, on the 2nd August ;
2010).
An Act further to amend the Bombay Village Panchayats Act, 1958.
WHEREAS both Houses of the State Legislature were not in session;
AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take
Bom. immediate action further to amend the Bombay Village Panchayats Act,
Il of 1958, for the purposes hereinafter appearing ; and, therefore, promulgated
1989. the Bombay Village Panchayats (Amendment) Ordlnance 2010, on the
%ﬂh 9th June 2010 ; ‘
Vof
2010. )
AND WHEREAS it is expedient to replace the said Ordinance by an
Act of the State Legislature; it is hereby enacted in the Sixty-first Year
of the Republic of India as follows:—
. {I) This Act may be called the Bombay Village Panchayats Short title and

(Amendment) Act, 2010. : commencement.
() '

0 3E—&R-2 o : _ B . 1



Amendment

TERTY A T AEEROT I 316, ARE R, RoRo/STAUT 98, W ]IR

{2) It shall be deemed to have been come into force on the 9th June

2010.

2, To section 10-1A of the Bombay Village Panchayats Act, 1958

of section ) o einafter referred to as “the.principal Act™, the following provisos shall

10-1A of

Bom. 111 of D€ 2dded, namely :—

1950.

Amendment

“ Provided that, for the General or bye-elections for which the last
date of filing of nomination falls on or before the 31st December 2010,
in accordance with the election programme declared by the State
FElection Commission, a person who has applied to the Scrutiny
Committee for verification of his caste certificate before the date of
filing of the nomination paper but who has not received the Validity
Certificate on the date of filing of the nomination paper shall subrmit,
alongwith the nomination paper,—

() a true copy of the application preferred by him to the Scrutiny
Committee for issuance of the Validity Certificate or any other proof
of having made such application to the Serutiny Committee ; and

(1) an undertaking that he shall submit, within a period of four
months from the date of his election, the Validity Certificate issued
by the Scrutiny Committee :

Provided further that, if the person fails to produce the Validity

Certificate within a period of four months from the date of his election,
his election shall be deemed to have been terminated retrospectively and
he shall be disqualified for being a member.”

3. To section 30-1A of the principal Act, the following provisos shall

of section o ydded, namely :—

30-1A of
Boem. III of
1959.

“Provided that, for the General or bye-elections for which the last
date of filing of nomination falls on or before the 31st December 2010,
in accordance with the election programme declared by the State
Election Commission, a person who has applied to the Scrutiny
Committee for verification of his caste certificate before the date of
filing of the nomination paper but who has not received the Validity
Certificate on the date of filing of the nomination paper shall submlt
alongwith the nomination paper,—

() atrue copy of the application preferred by him to the Scrutiny
Committee for issuance of the Validity Certificate or any other proof
of having made such application to the Scrutiny Committee ; and

(zi) an undertaking that he shall submit within a period of four

Bom. -
III of
1959.

months from the date of his election, the Validity Certificate issued -

by the Serutiny Committee :
Provided further that, if the person fails to produce the Validity

Certificate within a period of four months from the date of his election,
his election shall be deemed to have been terminated retrospectively and
he shall be disqualified for being a Sarpanch.”. -

v

e

e —
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Mah. 4. (7} The Bombay Viliage Panchayats (Amendment) Ordinance, 2010, Repeal of
Ord. . N Mah. Ord.
V of 18 hereby repealed. V of 2010

2010.  {2) Notwithstanding such repeal, anything done or any action taken and saving.
{including any notification or order issued} under the principal Act, as
amended by the said Ordinance, shall be deemed to have been done, taken
“or, as the case may be, issued under the principal Act, as amended by
this Act.

ON BEHALF DOF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION. PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH
GOSAVI, PRINTED AT GOVERNMENT CENTRAL PRESS. 21-A, NETAJl SUBHASH ROAL, CHARNI ROAD, MUMBAI 400 004, AND PUBLISHED AT
DIRECTORATE QOF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION. 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD. MUMBAI 400 004,
EDITOR . SHRI PARSHURAM JAGANNATH GOSAVL
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Bombay Village Panchayats (Second Amendment)
Act, 2010 Mah, Act No. XXVIII of 2010) s hereby pubhshed under the authority
of the Governor.

By order and in the name of the Governor of Maharashtra,
H. B. PATEL,

Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXVIII OF 2010.

’ (First published, after having received the assent of the Governor; In the
“ Maharashtro Government Gazette ” on the 18th December 2010).

An Act further to amend the Bombay Village Panchayats Act, 1958.
Bom. IfI  WHEREAS it is expedient further to amend the Bombay Village
of 1959, Panchayats Act, 1958, for the purposes hereinafter appearing ; it is
hereby enacted in the Sixty-first Year of the Republlc of India as
followL —
(1) This Act may be called the Bombay Village Panachayats Short tifle
(Sewnd Amendment) Act, 2010. and

(2) It shall be deemed to have come into force on the 9th June 2010. :g:;?eme'

()
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Amendmeirt
of section
10-1A"of
Bom, 11l of
1959.

Amendment
of section
30-1A of

Bom. IIT of

1950.

2. In section 10-1A of the Bombay Village Panchayats Act, 1958 Bom. I
{(hereinafter referred to as “ the principal Act ”),— of 1959.

(@) in the first provisoe, in clause (ii), for the words “ four months d
the words “ seven months ” shall be substituted ;

{b} in the second proviso, for the words “ four months ” the words
“ seven months ” shall be substituted.

3. In section 30-1A of the principal Act,—

{) in the first brovisa, in clause (i), for the words “ four months ”
the words “ seven months ” ghall be substituted ;

(&) in the second -pro-viso, for the words “ four monthe ” the words
“ seven months ” shall be substituted. .

ON BEHAI{F OF CGOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PURBLISHED BY
SHRT PARSHURAM JAGANNAT GOSAVI, PRINTED AY GOVERNMENT CENTRAL PRESS, 23-A, NETAJI SUBHASH ROAD, CHARNL
ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,— STATIONERY AN{} PUBLICATION,
21.A, WETAJ! SUBHASH ROAD, CHARNS ROAD, MUMBAIT 400 004, EDFTOR : SHRI PARSUURAM JAGANNATH GOSAVL
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In pursuance of c!ause (3) of ar‘ucle 348 of the Consnrunon of lndna .the. followmg translation
in English of the Bombay Vl]lage Panchayats and \daharashtra Zl]la Panshads and Parichayat Samitis
(Second Amendment) Act, 2010 ( Mah. Act. No XXX]H of 201 0) is hereby pubhshed under the authority
of the Governor. '

By order and in 1he name of-the ‘Governot of Maharashtra,
. R HBPATEL

) Secretary to Govemment,
Law and Judlc:ary Department

MAHARASHTRA ACT NO mmr OF 2010

(First Pubhshed, af!er ‘having- received the assent .of the Governor inthe . .
“ Maharashtra Govermmem, Gazette”, on the. 23rd Decemoer 2010):

An Act fu-ther to amend the Bombay Village Panchayats Act, 1958.and
the Mah ardshtra ?1]1a Panshads and Panch ayat Samitis Act, 11‘361

Bom. WIIEREAS, it is éxpendient’ further to-amerid the Bombay- Village

I of Panchayats Act, 1958 and the Maharashtra Zilla Parishads arid Panchayat -

{;’:}? Samitis Act, 1961, for the purposss he"emaﬁu appedring ; it ishere by -
ord. v eparted inthe sucty -first-Yeer of the Reoubhc of India as follows :—

- of .  CHAPTER I
"1962. -
- ' ’ ’ : PRFLIVI\AR‘

1. (1} This Act may- be called the Bombav Vxllage Panchayats Shert title

'and Maharashira Zilla Panshads and Panchayat Samitis {(Second "&nd

Amendment) Act, 2010. . (‘Oin?ne_nce-
ment.

] (2) It shall come intg foree on such date as the State Government may,
- by notification i in the Offi. cial Gaztte 3 ppomt .
T eTE—-R&-% - - . . A{2).

13!
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* CHAPTERII
AMENDMENT TO THE BO“BA\”VILLAGE PANCHAYATS ACT, 1958.

vy
Amendment 2. In section 14 of the Bombay Village Panchayats. Act, 19:)8 in Bom.

of section  gyh_gection: (15 after, ClﬂUSO (I

LofBom. o mely £ # FWEE VVEFEIS 3T S

“(j-5). faﬂsﬁ: su?nﬁaitna chruﬁcat,e sof-the.concerned panchayat,
alongwith- theTedolution of the Gram abha cg;hfymg that,—

L e e )

" “"'"‘"(:) "hé resides in ‘a Housé'own owned by hlmqand Rasa toilet'i m such
2 house 4nd he rcgularly useés siich toilett: or k.

-.n P ) TR e

] “Fe resides i m a house not not owncd by him and hasa toﬂet in’
such house and hé regularly uses 1€ of he has no such toilet but
regularly uses the publi n‘.oxlet':..

LY
-

. 1+ .. Provided-that; nojmember.of a panchayat shall-be disqualified under-
thls cIause, if.he, sub:mts such, .certificate, within ninety days from the
date of commencement of the Bombay Vallage Panchayats and
Maharashtra lela Par:shads and Panchayat Samms 1(Second

Amendment)Act 2010 or _ ,:, N T o
CHAPTER {11
‘ AMEND\AE\'T-»TO ' THE * MAHARASHTRA 1ZILLA PARISHADS AND PANCHAYAT SAMITIS
acT, 1961.

Amendment '3 In sectlon 16 of the Maharashtra Zilla Pamshads and Panchayat Mah.
lgf section Samms Adt, 1961 in. sub-section (1), after clause (0), the following clause ¥ _°f
of Mah. 1962.

V of 1962. shall be mserted namcly —
“(p) hehas failed to submit a certificate of the concerned panchayat,

alongwith a resolution of the Gram Sabha certifying that,—

(i) W4 8sides intahuse’dwned By hit'dhd Had 2oilet in such

house and he regularly uses'such toilet ; or - )
(ii) he resides in a"house not cv&ned" by hitn and has a toilet'in-

:.gltéh housetahd he reg‘ularly uses it for-he- has no"such toilet: but

regularly uses the public toilet: " - ° - C

Provided that; no Councilior shall be disqualified under thisclause;if Mah.
he submits such certificate, within ninety days-from the date.cf
commencement fthe Bombay Village Panchayatsand Maharashira 71118. -2010.
Parishads and-Panchayat Samitis (Second Amendment) Act, 2010 "

RS T R L N A T N TR
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t: . L)

4);the following clause shall be inserted, “91 Q"f
.

XXMII

f "3,’_‘1:
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ERRATUM

In the English translation of the Bombay Village Panchayats and
Maharashtra Zilla Parishads and Panchayat Samitis (Second Amendment)
Act, 2010 (Mah. Act No. XXXIII of 2010), published in the Maharashtra
Government Gazette, Part VIII, Extraordinary No. 96, dated the 23rd December
2010, at pages 1-2, on page 2,—

(a) in line 3, for “ 1958 in ” read “ 1958, in ",
(b) against line 15, in the margin, read “ Mah. XXXIII of 2010.";
(c} in line 31, for “ Provided that ” read “ Provided that, "
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Bombay Village Panchayats and the Maharashtra Zilla
Parishads and Panchayat Samitis (Amendment) Act, 2011 (Maharashtra Act No. XIX
of 2011), is hereby published under the authority of the Governor.

By order and in the pame of the
Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XIX OF 2011.

(First published, after having received the assent of the Governor,
in the “Maharashira Government Gazette”, on the 21st April 2011).

An Act further to amend the Bombay Village Panchayats Act, 1958
and the Maharashtra Zilla Parishads and Panchayats Samitis Act,
1961.

Bom. WHEREAS it is expedient further tc amend the Bombay Village
Iﬁ)g’g Panchayats Act, 1958 and the Maharashtra Zilla Parishads and
MahV Panchayat Samms Act, 1961, for the purposes hereinafter appearing ;
of it is hereby enacted in the Sxxty—second Year of the Republic of India
1962 a5 follows :—

I. This Act may be called the Bombay Village Panchayats and the Short title
Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act
2011.
()
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Amendment
of section
10 of Bom.
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2. In section 10 of the Bombay Village Panchayats Act, 1958

III of 1959 sub-section (2),—

Amendment

of section
30 of Bom.
III of 1959.

Amendment

{a) in clause {b), in the third proviso, for the words “one third of
the total number of seats” the words “one-half of the total number
of seats” shall be substituted ;

(b) in clause (c), in the third proviso, for the words “one third of
the total number of seats” the words “one-half of the total number
of seats” shall be substituted ;

{¢) in clause (d), fer the words “one third” the words “one-half”

shall be substltuted
‘3. Insection 30 of the Village Panchayats Act, in sub-section (4),—

(a) in clause (a), in the third proviso, for the words “one third of
the total number of offices” the words “one-half of the total number

of offices” shell be substituted ;

(b) in clause (b), in the proviso, for the words “one third of the
offices” the words “one-half of the offices” shall be substituted ;

(e) in clause (¢), for the words ene third of the total nuniber of
offices of Sarpanchas” the words “one-half of the total number of
offices of Sarpanchas” shall be substituted.

4. In section 12 of the Maharashtra Zilla Panshads and Panchayat

of section g mitis Act, 1961 (hereinafter referred to as “the Zilla Parishads Act”),

12 of Mah.

V of 1962, in sub-section (2),—

Amendment
of section
42 of Mah.
V of 1962.

{a) in clause (b), in the third proviso, for the words “one third of
the total number of seats” the words “one-half of the total number
of seats” shall be substituted ;

{(b) in clause (¢), in the third proviso, for the words “one third of
the total number of seats” the words “one-half of the total number
of seats” shall be substituted ;

{¢) in clause (d), for the words “one third ” the words “one-half”
shall be substituted.
5. In section 42 of the Zilla Parishads Act,—
(1) in sub-section (4),—

(a) in clause (@), in fhe third proviso, for the words “one third of
the total number of offices” the words “one-half of the total number
of offices” shall be substituted ;

(b} in clause (b), in the proviso, for the words “one third of the
offices” the words “one-half of the offices” shall be substituted ;

Bom.
I of

(hereinafter referred to as “the Village Panchayats Act”), in' [o-o

Mah.
Vof
1962.
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.. of seats” shall be substituted ;
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(¢) in clause (c), for the words “oﬁe third” the words “one-half”
shall be substituted ;

{2) sub-section (5) shall be deleted.
6. In section 58 of the Zilla Parishads Act, in sub-section (I1B),~-

(@) in clause (b}, in the third proviso, for the words “one third of
. the total number of seats” the words “one-half of the total number
of seats” shall be substituted ;

(b) in clause (c), in the third prov1so for the words “one third of
the total number of seats” the words “one-half of the total number

(¢) in clause (d), for the words “one thlrd” the words “one-half”
shall be substituted. - -

7. In section 67 of the Zilla Parishads Act,—

(1) in sub-section (5),—

{a) in clause (a), in the third proviso, for the words “one third
" of the total number of offices” the words “one-half of the total
number of offices” shall be substituted ; :

(b) in clause (b), in the proviso, for the words “one third of the

Amendment
of section
b8 of Mah.
V of 1962.

Amendment
of section
67 of Mah.
V of 1962.

offices” the words “one-half of the offices” shall be substituted; -

(c) in clause (¢), for the words “one third” the words “one-half”
shall be substituted ;

(2) sub-section {6) shall be deleted.

8. (I If any difficulty arises in giving effect to the provisions of the
f Bombay Village Panchayats Act, 1958 and the Maharashtra Zilla
Parishads and Panchayat Samitis Act, 1961, as amended by this Act

of or by reason of anything contained therein, or in giving effect to any

1962,

of these Acts in respect of the matters contained in this Act, the State
Government may, as occasion arises, by order, do anything which
appears to it to be necessary for the purpose of removing the difficulty :

Provided that, no such order shall be made after the expiry of the
period of two years from the date of commencement of this Act.

(2) Every order made under sub-section (7) shall be laid, as soon as
may be, after it is made, before each House of State Legislature.

QN BEHALF OF GOYERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTER AND PUBLISHED
BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJE
SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT
PRINTING, STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400
004. EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Bombay Village Panchayats (Amendment) Act, 2011 {Mzh.
Act No. XXVII of 2011}, is hercby published under the authorily of the Governor..

By order and in the name. of the
Governor of Maharashtra,

11, B. PATEL,
_ Secretary to Government,
Law and Judiciary Department.

MATIARASHTRA ACT No. XXVII OF 2011.
(First published, after having received the assent of the Gouvernor,'in
the “Maharashtra Government Gazette”, on the I0th August 2011

An Act further to amend the Bombay Village Panchayats Act, 1958.

WIHEREAS both Houges of the State Legislature were not in'session;
AND WHEREAS-the Governor of Maharashtra was satisfied that
* circumstances existed which rendered it necessary for him to take
Bom. III immediate action further io amend the Boembay Village Panchayats Act;
of 1959. 1958, for the purposcs hercinafter appearing ; and, therefore, promulgated
Mah. the Bombay Village Panchayats (Amendment) Ordinance, 2011, on the
Ozd XV gth June 2011 ; . ,
of 2011 AND WIIEREAS it is expedxent to replace the said Ordmance by an
Act of the State Legislature; it is hereby en acted in the Sixty-second Year
of the Republic of India as follows:—-
‘1. (1) This Act may be called t‘he Bombay Vllldgc Panchayats Short title and
(Amendmeqt) Act, 2011, ) ) commencemens.

T SE-£2-2 ‘ ( Q)
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(2) It shall be deemed to have come into force on the 8th June
2011. :

Amendment 2. In seclion 10- }A of the Bombdy lelago Panchayats Act, 1958 Bom.
of section (hereinafter referred to as “the principal Act”), for the existing provises, 11 of

1659.
Bu;? l[ﬁ 01{ the following provises shall be substituted, namely :— ?

1958. “Provided that, for the General or byc-elections for which the last
" date of filing of nomination falls on or before the 31st December 2011,

in accordance with the election programme declared by the StdLC

Election Commission, a person who has applied to the Serutiny

Committee for verification of his Caste Certificate before the daté of

filing of the nomination papers but who has not received the Validity

 Certificate on the date of filing of the nomination papers shall submit,
alongwith the nomination papers,—

(i) a true copy of the application preferred by hlm to the Scrutiny
Commitiee for issuance ol the Validity Certificate or any other proof”
of having made such application to the Scrutiny Committee ; and

(i) an undertaking that he shall submit, within a period of four
months from the date on which he is declarcd elected, the Validity
Certificate issued by the Scrutiny Commitice :

Provided further that, if the person fails to produce the Validity
Certificate within a period of four months from the date on which he
is-declared elected, his election shall be decmed to have been ferminated .
retrospectively and he shall be disqualified for being a member.”.

Amendment 3. In section 30-1A of the principal Act, for the cxiéting provisos, the

025'3;:‘”1’( following provisos shall be substituted, namely :—
Rom. I of ““ Provided that, for the General or byc-elections for which the last

1938. date of filing of nomination falls on or before the 315t December 2011,
in accordance with the election programme declarcd by the State -
Election Commission, a person who has applied Lo the Serutiny
Committee for verification of his Caste Certificate before the date of
filing of the nomination papers but who has not received the Validity

Certificate on the date of filing of the nomination papers %hall submit,
alongwith the normnatmn papers,—

(i} atrue copy of the application preferred by him {o the Scnitiny
‘Committee for issuance of the Validity Certificate or any other proof
of having made such application to the Scrutiny Commitice; and .

. (i) an underlaking that he shall submit, within a peried of four
months from the date on which he is declared clectéd, Lhc Validity
Certificate issued by the Scrutiny Committec’

Provided further that, if the person fails to produce thc Validity
Certificate within a period of four monihs from the date on which he is
declared clected, his election shall be deemed to have been terminaied
retrospectively and he shall be disqualified for being a Sarpanch.”..
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Mah. 4, (I)The Bombay Village Panchayats (Amendment) Ordinance, 2013, Repeal of -
Ord. g heteby repealed. ’ . ‘ ’ Vah. Ord,
. . © XV ot . : - - XVof201l
= . - 2011. (2) Notwithstanding such rcpeal,. anything done or any action ta]-;en and saving.
: *  {including any notification or order issued) under the principal Act, as -
. amended by the said Ordinance, shall be deemed to have been done, taken .
{ . or, as the case may be, issucd under the corresponding provisions of the
! S L - principal Act, as amended by this Act.
| .
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In pursuance of élause (3) of article 348 of the Constitution of India, the following

translatiot: in English of the Bombay Village Panchayats and Maharashtra Zilla Parishads

is hereby published under the authority of the Governor.
By order and in the name of the Governor of Maharashtra,
H. B. PATEL, G

: Secretary to Government,
[ Law and Judiciary Department.

MAHARASHTRA ACT No. X¥XIX of 2011

. (First published, after having received the assent of the
Governor, in the “Maharashtra Government Gazette ” on
the 28th December 2011).

An Act further to amend the Bombay Village Panchayats Act, 1958
" and the Maharashtra Zilla Parishads and Panchayat
Samitis Act, 1961.
WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that

. circumstances existed which rendered it necessary for him to take
Bom. 111 immediate action further to amend the Bombay Village Panchayats Act,
of 1959. 1958 and the Maharashtra Zilla Parishads and Panchayat Samitis Act,
Mab. V' 1961, for the purposes hereinafter appearing; and, therefore, promulgated

of ﬁae}zl' the Bombay Village Panchayats and Maharashtra Zilla Parishads and

Ord. Panchayat Samitis (Amendment) Ord}pance 2011, on the 5th October

XIX of 2011
2011. . ®

I FAB—-E34-2

and Panchayat Samitis (Second Amendment) Act, 2011 (Mah. Act No. XXXIX of 2011),

—
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AND WHEREAS it is expedient to replace the said Ordinance by an
Act of the State Legislature; it is hereby enacted in the Sixty-second Year
of the Republic of India as foHlows :—

CHAPTERI
PRELIMINARY

Short title 1. (Z) This Act may be called the Bombay Village Panchayats
and and Maharashtra Zilla Parishads and Panchayat Samitis (Second
CDmmer}Gement- Amendment) Act, 2011.

(2) It shall be deemed to have come into force on the 5th October

2011.

CHAPTERII

AMENDMENT TO THE BOMBAY VILLAGE
PancHavars Acr, 1958

Amendment -of 2, In section 14 of the Bombay Village Panchayats Act, 1958, m

5'310;10“ 11& Oif‘ sub-section (1), in clause (j-5),—
o 19 58 (a) for the existing proviso, the following proviso shall be substituted

and shall be deemed to have been substituted with effect from the 10th
January 2011, namely:—

-“ Provided that, no member of a panchayat shall be disqualified
under this clause, if he submits such certificate to the Block
Development Officer, within a period of one year from the 10th
January 2011, being the date of commencement of the Bombay

. Village Panchayats and Maharashtra Zilla Parishads and Panchayat
- Samitis (Second Amendment) Act, 2010:7;

(b) after the proviso, as so substituted, the following proviso shall
be added, namely:—

“Provided further that, nothing contained in this clause shall
affect theé member holding office on the 10th January 2011, who
has not submitted the certificate within a period of ninety days from

‘the said date, as required under the provisions of this Act, as
amended by the Bombay Village Panchayats and Maharashtra Zilla
Parishads and Panchayat Samitis (Second Amendment)} Act, 2010;
and he shall not be deemed to be disqualified and shall continue to
hold his office for a period of one year from the said date, unless he
is disqualified under any other provisions of this Act or any other
law for the time being in force; or ™.

CHAPTERIII

AMENDMENT TO THE MAHARASHTRA ZiLLA
PARISHADS AND PANCHAYAT SamiTis AcT, 1961

Amendment of 3. In section 16 of the Maharashtra Zilla Parishads and Panchayat

section 16 of Samitis Act, 1961, in sub-section (1), in clause {p)—

Mah. 1gﬁgf (a) for the existing proviso, the following provise shall be substituted

and shall be deemed to have been substituted with effect from the 10th
January 2011, namely:—

IIT of |
1959

Bom. ‘
|
|

Makh.
XXXIII
of
2019,

Mah.
V of
1962.
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2010.

Mah.
XXXIII
of
2010,

Bom.
I of
1959.

© Mah. V

of
1962.

Mah.
Qrd.
XIX of
2011.

Bom.
1T of
1959.
Mah. V
of

1962,
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“ Provided that, no Councillor shall be disqualified under this
clause, if he submits such certificate to the Chief Executive Officer,
within a period of one year from the 10th January 2011, being thé
date of commencement of the Bombay Village Panchayats and
Maharashtra Zilla Parishads and Panchayat Samitis (Second
Amendment) Act, 2010:7;

(b) after the proviso, as so substituted, the following proviso shall
be added, namely:—

“ Provided further that, nothing contained in this clause shail
affect the Councillor holding office on the 10th January 2011, who
has not submitted the certificate within a period of ninety days from
the said date, as required under the provisions of this Act, as
amended by the Bombay Village Panchayats and Maharashtra Ziila
Parishads and Panchayat Samitis (Second Amendment) Act, 2010;
and he shall not be deemed to be disqualified and shall continue to
hold his office for a period of one year from the said date, unless he
is disqualified under any other provisions of this Act or any other
law for the time being in force. ”.

CHAPTER IV
MISCELLANEOUS

4. (1) If any difficulty arises in giving effect. to the provisions of this
Act by reason of anything contained therein, or in giving effect to the
provisions of the Bombay Village Panchayats Act, 1958 or, the
Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961, as the
case may be, in respect of any matter contained in this Act, the State
Government may, as occasion arises, by order published in the Official
Gazette, do anything which appears to it to be necessary for the purpose
of removing the difficulty :

Provided that, no such order shall be made after expiry of the period
of two years from the date of commencement of this Act.

(2) Every order issued under sub-section (1) shall be laid, as soon as
may be, after it is issued, before each House of the State Legislature.

5. (I) The Bombay Village Panchayats and Maharashtra Zilla
Parishads and Panchayat Samitis (Amendment) Ordinance, 2011, 1s hereby
repealed.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the corresponding
provisions of the Bombay Village Panchayats Act, 1958 and the
Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961, as
amended by the said Ordinance, shall be deemed to have been done, taken
or 1ssued, as the case may he, under the corresponding provisions of the
relevant Act, as amended by this Act.

Removal of

difficulty.

Repeal of
Mah. Ord. XIX
of 2011 and
saving.
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AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, 21-A, NETAJISUBHASH ROAD,
CHARNTROAD, MUMBAI 406004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVL
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‘ In pursuance of clause (3} of article 348 of the Uonstitution of India, the following

I translation in English of the Bombay Village Panchayats (Second Amendment) Act,
2012 (Mah. Act No. XVI 0f2012), is hereby published ynder the authority of the Governor.

]

By order and in the name of thz| Governor of Maharashtra,

H. B. PATEL;
Secretary to Government,

]

I\
Lzﬂ.v]r and Judiciary Department.

| ,
MAHARASHTRA ACT No. XV][ OF 2012,

| First published. after having reccived the assent of the Gouernor

‘i[ ta the “Maharashtra Government Gazette’, on the 4th August 2012).

" An Act further to amend the Bombay Village Panchayats Act, 1958.

1 WHEREAS it is expedient further to amend the Bombay Village

om. 1
1 L of 1539 pPanchayats Act, 1958, for the purposes herpinafter appearing; it is
‘T hereby enacted in the Sixty-third Year of the Repubiic of India as
P follows :—
: | 1. (1) This Act may be called the Bombay Village Panchayats (Second S“;,"" title
an
Ariendment) Act, 2012. Commence-
ment.

| ‘,
‘ N
’A t2) It shall come into force on such.date &s the State Government
i mdy, by notification in Official Gazette, apppint.

(I (2) : -

|| ' o HG—g4 -2
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f}fms_‘:;fi::‘:“; 2. In section 7 of the Bombay Village Panchayats Act, 1958
of Bom, 11 (hereinafier referred to as “the principal Act™,-
of 1959,

(1} in sub-section (1y,-

(a) for the words “six meetings” the words “four meetings”
shall be substituted ;

{b) in the second proviso, for the words “three months” the
words “four months” shall be substituted ;

(2) in sub-section (5}, after the words, brackets and figure “under
sub-section (1) the following shall be added, namely :—

“and the proceedings of such meeting shall invariably be brought
or caused to be brought before every regular meeting of the
Gram Sabha by the Sarpanch, and the Gram Sabha shall consider
the recommendations made in the meeting of the women
members, and the panchayat shall ensure the implementation of
such recommendations:

Provided that, if the Gram Sabla is nol agreeable fo the
recommendations made in the meeting of the women members,
it shall record the reasons therefor.”;

Bom. Il
of 1959,

(3) after sub-section (5), the following Sul)-sectioh shall be inserted, '

namely —

“5A) Every member of the panchayat representing a ward
shall, before every regular meeting of the Gram Sabha and
meeting of the women members of the Gram Sabha, convene a
meeting of all the voters in such ward and such ward sabha may
discuss issues relating to development of the ward, selection of
individual beneficiaries for individual beneficiary schemes of the
State, or as the case may be, of the Central Government,
development projects and programmes and such other related
issues as the ward sabha deems fit and which are likely to be
placed before the regular meeting of the Gram Sabha for
consideration and decision. The proceedings of such meeting shall
be maintained by such member under his signature and a copy
of the same shall invariably be sent to the panc¢iayai which shall
form part of the records of the panchavat.”;

{4) to sub-section (6), the following proviso shall be added,
namely :—

“Provided that, Gram Sabha may, by resolution, delegate its
authority to the panchayat to exercise general supervision over
the Government, semi-Government and panchayaf employees
including regulat and timely attendance at their work place. The
mode of recording of attendance and supervision shall be such as
the Government may, from time to time, specify by an order in
the Official Gazette.”;




45 of
1860.

separate register” shall be inserted;
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5) in sub-section (7), after the words Gram Sabha” the words

“, or as lhe case may be, the panchayat

{A) in sub-section (10), after the words

" shall be inserted,

“exempted by the Gram

Sabha” the words “, or as the case may ke, the panchayat” shall be

inserted;

(7) in sub-section (11),—

{a) after the words “prepared and maintained” the words “in a

(b) the following proviso shall be added, |

“Provided that, it shall be a joint respg
and Secretary of the concerned panchiaf
custody and proper safety of proceeding reg
and other relevant records of the Gram |
primarily held responsible for any
manipulation of entries or-contents or I
record unless proved otherwise and shall
under relevant provisions of the Indian I

3. In section 35 of the principal Act,—
(£} in sub-section (3),-
{a) for the portion beginning with |
hold office™ and ending with the word
vacant:”, the following shall be substif]

“shall forthwith stop exercising all tl
the functions and duties of the of
powers, functions and duties shall ve
case the motion is carried out agel
case the motion is carried out again
Upa-Sarpanch, in such officer, not 1y
Officer, as may be authorised by the ]

hamely :—

nsibility of the Sarpanch
vat Lo maintain secured
rister, attendance register
Babha, and they shall be
tampering, alteration,
ss or mutilation of such
be liable to be prosecuted
Yenal Code.”.

he words “shall cease to
s “shaill be deemed to be
uted, namely —

he powers and perform all
fice and thereupon such.
st in the Upa-Sarpanch in
nst the Serpanch; and in
st both the Sarpanch and
low the rank of Extension
Block Development Officer,

till the dispute, if any, referred to Junder sub-section (3B) is

decided :

Provided that, if the dispute so referred is decided in favour
of the Surpanch or, as the case may be, Upa-Sarpanch, thereby
setting aside such motion, the powers, functions and duties of

the Sarpanch or Upa-Sarpanch shall

forthwith stand restored,

and if the dispute is decided confirming the motion, the office
of the Sarpanch or, as the case may be, Upa-Sarpanch shall -
be deemed to have fallen vacant from the date of the decision
of the dispute, unless the incumbent has resigned earlier:

Provided further that, in cases where the offices of both the -

Sarpanch and Upa-Sarpanch becume vacant simultaneously, .

Amcndment
. of section

35 of Bom.
I of 1959.

the officer authorised under this sub-section shall, pending the '

election of the Sarpanch,’ exercise all the powers and perform.

all the functions and duties of the Sa

rpanch but shall not have

the right to vote in any meetings of the panchayat.”;’




¥ AT YA AT FHOIO] S0 A, AR 5, oY/ ATH 03, ¥iH 193

{bs in the firsi proviso, for the words “Provided that” the words
“Provided also thal” shall be substituted;

(¢) in the second provise, for the words “Provided further that”
the words “Provided also that” shall be substituted;

(if) in sub-section (3B}, for the words, figure and letter “within
fifteen days from the date on which it was received by him; and any
such decision shall, subject to an appeal under sub-section (3C), be
final” the words “within thirty days from the date on which it was
recceived by him and his decision shall be final” shall be substituted;

(fii} sub-sections (3C), (3D) and (4) shall be deleted.

Am%ndm(;m 4. In section 43 of the principal Act, in sub-section (1),—
sect . . - ” & :
43 Ofl';gc,“[::]_ {a} after the word “disqualification,” the words “confirmation of

IIE of 1959. no confidence motion,” shall be inserted;
{(b) the following proviszo shall be added, namely:-

“Provided that, the post of the Sarpanch or Upa-Sarpanch,
as the ease may be, fallen vacant under this sub-section shall

be filled in within thirty days from the date of such vacancy.”.
Insertion of 5, After section 61 of the principal Act, the following section shall
section B1lA be i d v -
in Bom. 1] 0€ lnserted, namely :—

of 1954,

Provisions “61A. (1) Notwithstanding anything contained in this Act, taking

dov for = into consideration the population, income and potential of the
evelopment . .

of  punchayat and such other factors as may be preseribed, the State

punchayats Government shall, by notification in the Official Gazetfe, direct that

“”LEI,‘{;"LT a panchayaet or a group of panchavafs may engage experts, technical

support agencies and skilled manpower on contract or on consultancy

hasis for conceiving, preparing, executing, operating, managing,

maintaining and supervising the panchayat Development Plan, Land

Development Plan and Environmental Development Plan for planned

growth of the panchayat as well as the Livelihood and Employment

Development Plan, Physical and Social Infrastructure Development

Plan and other related activities to develop such panchayats or

group of panchayats as growth centres.

(2) The experts, technical suppori agencies and skilled manpower
engaged under sub-section (1, shall be from a panel prepared by the
officer authorised by the State Government in this behalf, and the
persons so engaged shall possess such qualifications and experience
and.shall be enghged on such terms and conditions as may be
prescribed. "

{3} The State Gbvernment may, direct such panchayats or group
of panchayats to allocate such portion of funds from any scheme,
project, programnie or work sponsored by the State Government or
the Central Government, as permissible, or from Village
Development Fund or other own sources of the panchayats or group

il

of panchayats which shall be utilised for engaging such persons.”.
O BEHALF OF GOVERNMENT i’RlNT]N(.‘, STATIONERY AND PUBLICATION, DPRINTED AND PUBLISHED RY
SHI PAHSHITRAM JAGANNATI COSAV], PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SURHASH ROAD,
CHARNT ROAD, MUMNBAL 400 004 AND PUREISHEDR AT DIRECTORATE OF GOVERNMENT PRINTINC. STATIONERY AND
PURLICATION 21-A, NETAJ SUBHASH ROAD, CHARNLD RUAD, MUMBAT 400 004, ENITOR : SHRE PARSHLURAM JAGANNATH
GUISAN T




RNI No. MAHENG/2009/35528
Reg. No. MIVMR South 344/2011-13 -

ad ¥, I ()]  WEAR, APTR ¥, 0%/ 33, MR eR3I¥ [y, WA : vud ec.o0

STHTEROT THHTEH W R
wferga s .
g frernigad aftfrem @ wenret venfe deR ey 3 e fafes
snfor faeft o =y Rsrnawgs anEs Read Guelt srEe).

In pursuance of clause (3) of article 348 of the Constitution of India, the folluwiﬁg

* translation in English of the Bombay Village Panchayats (Amendment) Act, 2012 (Mah.

Act No. XXII of 2012), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

"H. B. PATEL,

Secretary te Government,
IL.aw and Judiciary Department.

MAHARASHTRA ACT NO. XXII OF 2012,
{First published, after having received the assent of the Governor, in
the "Muharashtra Government Guzette", on the 14th August 2012),
An Act further to amend the Bombay Village Panchayats Act, 1958, |

Bom. WHEREAS it is expedient further to amend the Bombay Village
1Isl;lsgf Panchayats Act, 1958, for the purposes hereinafter appearing; it is hereby
" enacted in the Sixty-third Year of the Republic of India as follows :—

1. (1) This Acl may be called the Bombay Village Panchayats Short title

(Amendment) Act, 2012, and
commence-

(2) It shall come into force on such date as the State Government ment.
may, by notification in Official Gazette, appoint. -

(%
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Amendmenl 9 |j gection 3 of the Bombay Village Panchayats Act, 1958 Bom.
of section 3 . . . . ~ Il of
of Bom. 111 (hereinafter referred to as “the Village Panchayats Act ”), after qg59

of 1959, clause (11A), the following clause shall be inserted, namely :—
“{11AA) " Local Panchayat Tax " means a tax on the entry of goods
into the limits of any panchayat other than the area of panchayat
included in the limits of the notified area within the meaning of clause
(11B) for consumption, use or sale therein, levied in accordance with
the provisions of section 124 ; 7.

Aniendment 3. In section 124 of the Village Panchayats Act, in sub-section (1),—
of section

124 of Bom (i) for the words, brackets and letters “ clauses (i) and (i-u) ”, the
[l of 1959, words, brackets and letters “ clauses (£), (i-a} and (i-au}” shall be
substituted ;
(£2) after clause (i-¢), the following clause shall be inserted,
namely :—

“{f-aw) the Local Panchayat Tax ; "

(N BEHALFQF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED ANT}PUBLISUIED
BY SHRI PARSHURAM JAGANNATIH GOSAVL, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A,
NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAL 400 004 AND PUBLISHED AT DIRECTORATE
OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD,
CHARNI ROAD, MUMBAI 400 004. EDITOR : SHR1 PARSHURAM JAGANNATH GOSAVIL.
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In pursuance of clause (3) of Article 348 of the Constitution of India, the following

translation. in English of the ‘Maharashtra Village Panchayats (Third Amendment) Act, 2012
(Mah. Act No. XXIX of 2012), is hereby published under the authority of thé Governor.

By order and in the name of the
- Governor of Maharashtra,

H. B. PATEL,
. Secretary to (Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXIX OF 2012,
. (First published after having received the assent of the Governor, in the
Maharashtra Govemment Gazette” on the 20th December 2012). !
- An Act furrher to amend Ihe Mahamshtra Vll]age Panchayals Act,

| WH};REA_S_.._@gh__Ijousgs _of 'ﬂle State’ ,_!_/e_lg;slau'{re were '-not_ "m segsmn_ ;

AND  WHEREAS the Govemor of ‘Maharashtra ‘was - satisfied tha
circamstances eXisted which Tendered it mécesiary for him to take trimediate

I of _action further to -amend the. Maharashtra Village Panchayats Act, for: the
1959, ,purposes hereinafter appearing; - and rherefore promu!gated the Maharashtra

Or;“a[; ‘ViHage Panchayats (Amendment) @rdmance 2012 on the 4th Oc:t@ber 20!2
of 2012. . : .
T AT B -e-9 ' ()

CHB 2693
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AND WHEREAS it is expedient to replace the said Ordinance by an Act
of the State Legislature; it is hereby: énacted in the Sixty-third Year of the
Republic of India as follows —

Short title 1, (1) Thls Act may be called the Maharashtra Vlllage Panchayats*
and (Third Amendment) Act, 2012.

commence-

ment. (2) It shall be deemed to have come into force on the 4th October 2012.

¢ Amehdmeirt' 2. Insection {0-1A of the Maharashtra Village Panchayats Act (hereinafter i1 of
I Oﬂlf;“;'?ﬁ referred to as “the principal Act™), for the ex1st1ng provrsos the following '°°%
of 19%9 prowsos shall be substituted, namer — ‘

1

“Provided that, for the General or by—electiohs for which the'last date of
filing of nomination falls on or before the 31st December 2013, in accordance
with the election programme declared by the State Election Commission, a

. person who has applied to the Scrutiny Committee for verification of his Caste
Certificate before the date of filing of the nomination :papers but who has’
not received the Validity Certificate on the date of filing of the nomination
papers. shall submit, aiongwnth the nomination papers,—

(i) a true copy.of the application preferred by him to the Scrutiny
Committee for issuance of the Validity Certificate or any other proof of
having made such application to the Scrutiny Committee; and

" (if) an undertaking that he shall submit, within a period of six months
from the date on which he is declared elected, the Vahdlty Cemf’ cate
issued by the Scrutiny Committee :

Pr‘ovided further that, if the:person fails to produce the Validity Certificate
» o within a petiod-of six ‘months: from the date-on+ swhich"he is dec!aredfe]ected R
his election shall be deemed to have been terminated retrospectively and
_ he shall be disqualified for being a member.”.
Améndment 3. In section 30- 1A of the prmc1pal Act, for the exrstmg provisos, the
300&53;;'?;: following provisos shall be substltuted namely =

Of 1959. * “Provided that for the eIectlons for the post of Sarpanch for which the

last date of fi iling of nomination falls on or before the 3 Ist December 2013,
in accordance with the election programme decfarecf a person who has
applied to the Scrutiny Committee for verification of his Caste Certificate
before the date of ﬁlio'g of the nomination papers but who has not teceived
the Validity Certificate on the date of filing of the nomination papers shall
submit, alongwith the nomination papers,—

(i) a true copy of the apphcatron preferred by h|m to the Scrutiny
Comm!ttee for issuance of the Valldlty Cemf' cate or any other proof of
havmg made such apphcatlon to the Scrutmy Comm1ttee and
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(u) an undertakmg that he shall submit within a penod of six months
- from the date on which he is declared elected the Valldlty Certificate
issued by the Scrutiny Committee :

Provided ﬁthher that, if the person fails to produce the Validity Certificate '
within a period of six months from:the'date on’which he is declaled elected,
his election shafl be deemed to have been terminated retrospectively and
he shall be disqualified for being a Sarpanch.”.

Mah. 4, (]) The Maharashtra V]llage Panchayats (Amendment) Ordmance 2012, Repeal ef

Ord 1X Mah, Ord.
of is hereby repealed IX of 201

2012, ' and saving

(2) Notwithstanding such repeal, anything done or any action laken (including
any notification or order issued) under the principal Act, as amengded by the
said ‘Ordinance, shall be deemed to have been done, taken or, as the case may
be, issued under the principal Act, as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND' ‘PUBLISHED BY
. SHRI PARSHURAM JAGANNATH GOSAVI, PRI'NTED AT GOVERNMENT PRESS, CIVIL LINES, NAGPUR 440 001
AND PUBLISHED AT DIRECTORATE QF GOVERNMENT PRINTING, STATIONERY AND PUBLlCATlON 21-A,
NETAJI SUBHASH ROAD, CHARN[ ROAD, MUMBAI 400 004,
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Village Panchayats (Amendment and Continuance) Act, 2014
(Mah. Act No. XVIII of 2014), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Principal Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XVIII OF 2014.

(First published, after having received the assent of the
Governor in the “Maharashtra Government Gazette”, on the
25th June 2014).

An Act further to amend the Maharashtra Village Panchayats Act.

Mah. WHEREAS the Governor of Maharashtra promulgated the Maharashtra
ord. Il Village Panchayats (Amendment) Ordinance, 2014, on the 30th January
of 2014. 2014;

AND WHEREAS upon the re-assembly of the State Legislature on the
24th February 2014, the Maharashtra Village Panchayats (Amendment) Bill,
2014 (L. C. Bill No. I of 2014), for replacing the said Ordinance by an Act of
the State Legislature was passed by the Maharashtra Legislative Council on
the 28th February 2014, and transmitted to the Maharashtra Legislative
Assembly;

()



Short title
and
commence-
ment.

Insertion of
section 54-1A
in 111 of 1959.

Special
provisions
relating to

village and
Gram Sabha.
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AND WHEREAS thereafter, as, the session of the Maharashtra
Legislative Assembly was prorogued on the 28th February 2014, the said Bill
could not be passed by the Maharashtra Legislative Assembly ;

AND WHEREAS as provided by article 213 (2) (a) of the Constitution of
India, the said Ordinance would have ceased to operate at the expiration of
six weeks from the re-assembly of the State Legislature, that is, after the 6th
April 2014;

AND WHEREAS both Houses of the State Legislature were not in session
and the Governor of Maharashtra was satisfied that circumstances existed
which rendered it necessary for him to take immediate action to continue
the operation of the provisions of the said Ordinance, for the purposes
hereinafter appearing; and, therefore, promulgated the Maharashtra Village
Panchayats (Amendment and Continuance) Ordinance, 2014, on the 5th April

2014; '

AND WHEREAS, it is expedient to replace the said Ordinance by an
Act of the State Legislature; it is hereby enacted in the Sixty-fifth Year of the
Republic of India as follows —

1. (1) This Act may be called the Maharashtra Village Panchayats
(Amendment and Continuance) Act, 2014.

(2) It shall be deemed to have come into force on the 30th January 2014.

2. In Chapter IlI-A of the Maharashtra Village Panchayats Act
(hereinafter referred to as “the principal Act”), before section 54-A, the
following section shall be inserted, namely:—

“54-1A. Notwithstanding anything contained in sections 4, 5 or any
other provisions of this Act, in the Scheduled Areas,-

(a) ahabitation or a group of habitations or a hamlet or a group
of hamlets comprising a community and managing its affairs in
accordance with traditions and customs, and which is declared as a
village in the prescribed manner shall be the village for the purposes
of this Chapter,;

(b) every village, so declared under clause (a), shall have a
Gram Sabha consisting of persons whose names are included in
the electoral rolls for the panchayat at the village level and a
panchayat may comprise of one or more than one of such villages.”.

Mah.

HI of
1959
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Mah. 3. (1) The Maharashtra Village Panchayats (Amendment and Repeal of
Ord. IX | . . . Mah. Ord. IX
of 2014. Continuance) Ordinance, 2014 is hereby repealed. of 2014 and

saving.
(2) Notwithstanding such repeal, anything done or any action taken

under the provisions of the principal Act as amended by the said Ordinance
(including any notification issued) shall be deemed to have been done, taken
or issued, as the .case may be, under the corresponding provisions of the
principal Act, as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in English
of the Maharashtra Village Panchayats and the Maharashtra Regional and Town Planning (Amendment) Act,
2014 (Mah. Act No. XLIII of 2014), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,
RAJENDRA G. BHAGWAT,

I/c. Draftsman-cum-Joint Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XLIII OF 2014.

(First published, after having received the assent of the Governor in the “ Maharashtra
Government Gazette”, on the 29th December 2014).

An Act further to amend the Maharashtra Village Panchayats Act and
the Maharashtra Regional and Town Planning Act, 1966.

HI of WHEREAS it is expedient further to amend the Maharashtra Village

11\912?1‘ Panchayats Act and the Maharashtra Regional and Town Planning Act, 1966

~xxxvyi for the purposes hereinafter appeanng; it is hereby enacted in the Sixty-
of 1966. fifth Year of the Republic of India as follows :—

CHAPTER 1
PRELIMINARY
1. (I) This Act may be called the Maharashtra Village Panchayats and Short title
the Maharashtra Regional and Town Planning (Amendment) Act, 2014. and com-

-~ mencement.
(2) It shall come into force on such date as the State Government may,

by notification in the Official Gazette appoint and different dates may be
appointed for different sections of this Act.

()
W AB-28R-
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CHAPTER II

AMENDMENTS TO THE MAHARASHTRA VILLAGE
PANCHAYATS ACT

2. Insection 62 of the Maharashtra Village Panchayats Act (hereinafter

of ITL of 1959, Teferred to as “the Village Panchayats Act”), —

(@) for sub-sections (I) and (2), the following sub-sections shall be sub-
stituted, namely :-

“(I) In the village, for which a draft Regional plan or final Regional plan
has been published under the provisions of the Maharashtra Regional and
Town Planning Act, 1966, no person shall erect or re-erect or commence to
erect or re-erect any building,—

(i) in the gaothan area of the village, within the meaning of clause
(10) of section 2 of the Maharashtra Land Revenue Code, 1966, without
obtaining the previous permission of the panchayat, in the prescribed
manner;

(if) in other areas of the village, without obtaining the previous
permission of the Collector or any other officer, not below the rank of
Tahsildar to whom the powers of the Collector are delegated.

{IA) In the village for which a draft Regional plan or final Regional plan
has not been published, no person shall erect or re-erect or commence to
erect or re-erect any building, without obtaining the previous permission of
the panchayat in the prescribed manner.

(2) Any permission under sub-section (I) or sub-section (IA), as the case
may be, shall be granted by the panchayat, upon an application made for
this purpose, only after obtaining the prior approval of the Town Planning
Officer of the State Government, posted at the Panchayat Samiti level or, in
case, no such officer has been posted at the Panchayat Samiti level, the Town
Planning Officer at the Zilla Parishad level.

(2A) If the panchayat fails to communicate its permission or refusal
in respect thereof, within sixty days from the date of receipt of such
application or, within sixty days from the date of receipt of the reply from
the applicant, in respect of the requisition, if any, made by the panchayat,
whichever is later, such permission shall be deemed to have been granted to
the applicant, on the day immediately following the expiry of the said period
of sixty days :

Provided that, such permission shall be deemed to have been granted
subject to the condition that, the erection or re-erection or commencement
of erection or re-erection of any building, shall be in strict conformity with
the relevant Development Control Regulations or the draft of final Regional
plan, as the case may be, in accordance with the provisions of the Maharashtra
Regional and Town Planning Act, 1966 or any bye-laws or regulations framed
under any other law for the time being in force :

Provided further that, any erection or re-erection or commencement of
ereetion or re-erection of any building, in contravention of the preceding
proviso, shall be deemed to be unauthorised development.

(2B) Any applicant aggrieved by an order granting permission on
conditions or for refusing permission under sub-section (I) or ({A), as the
case may be, may within forty days from the date of communication of the
order to him, prefer an appeal to the District Head of the Town Planning

III of
1959.

Mah.
XXXVII
of 1966.

Mabh,
Iof
1966.

Mah.
XXXVII
of 1966.



Mah.
XLIII
of 2014.

Mah.
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of 2014.

Mah.
XXXVII
of 1966.
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XXXVII
of 1966.
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Department posted at the Zilla Parishad. The appeal shall be in such form
and shall bear such court-fees as may be prescribed. Such District Head,
after giving an Appellant a reasonable opportunity of being heard, may by
order, passed within a period of ninety days from the date of receipt of
appeal, either allow the appeal unconditionally or subject to such conditions,
as he may deem fit, or reject the appeal. The decision of the District Head on
such appeal shall be final and binding on all concerned.

(2C) Notwithstanding anything contained in any Judgment, order or
decree of any court, on and with effect from the date of commencement of the
Maharashtra Village Panchayats and the Maharashtra Regional and Town
Planning (Amendment) Act, 2014, the Maharashtra Village Panchayats
(Extension of Village Sites) Rules, 1967 shall, stand repealed.

(2D) On and with effect from the date of commencement of the
Maharashtra Village Panchayats and the Maharashtra Regional and Town
Planning (Amendment) Act, 2014, until the rules, under this section are made,
the Standardised Development Control and Promotion Regulations for
Regional Plans in Maharashtra, framed under sub-section (4) of section 20 of
the Maharashtra Regional and Town Planning Act, 1966, in respect of grant
of permission to erect or re-erect the buildings shall apply.”;

(b) In sub-section (3), for the words, brackets and figures “sub-section (1)
or (2)” the words, brackets, figures and letters “ sub-sections (1), (1A), (2),
(2A) or (2B)” shall be substituted.

3. In section 53 of the Village Panchayats Act, in sub-section (1), for
the words “within the limits of the village”, the words “within the limits of
the gaothan area of the village” shall be substituted.

4. In section 176 of the Village Panchayats Act, in sub-section (2), after
clause (xii), the following clause shall be inserted, namely :-

“(xii-1a) under sub-sections (I) and (1A) of section 52, prescribing
the manner in which permission to erect or re-erect or commence to erect or
re-erect any building shall be obtained; and under sub-section (2B) thereof,
prescribing the form of appeal and the court-fees to be paid alongwith the
appeal;”.

CHAPTER III

AMENDMENTS TO THE MAHARASHTRA REGIONAL AND TOWN
PLANNING ACT, 1966

5. In section 2 of the Maharashtra Regional and Town Planning Act,
1966 (hereinafter referred to as “the Regional and Town Planning Act”), -

(a) after clause (), the following clause shall be inserted, namely:—

“5A) “compounded structure” means an unauthorized structure, in
respect of which the compounding charges as levied by the Collector
under the provisions of sub-section (2B) of section 18 are paid by the

Amendment of
section 53 of TI1
of 1959,

Amendment
of section 176
of 111 of 1959.

Amendment .
of section 2

of Mah,
XXXV of
1966.
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Amend-
ment of
section 18 of
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owner or occupier of such structure and which, upon such payment, has
been declared as such by the Collector;”;

(b) after clause (I13C), the following clause shall be inserted,
namely:—

“(13D) “Integrated Township Project” means an Integrated Township
Project declared under section 18 or 44 , as the case may be;”;

(c) clause (30A) shall be deleted.

6. In section 14 of the Regional and Town Planning Act, after clause (&),
the following clause shall be added, namely :-

“(l) Provisions for permission to be granted for controlling and
regulating the use and development of land within the jurisdiction of a
local authority or the Collector, as the case may be, including
imposition of fees, charges and premium, at such rate as may be fixed by
the State Government or the Planning Authority, from time to time, for
grant of an additional Floor Space Index or for the special permissions
or for the use of discretionary powers under the relevant Development
Control Regulations, and also for imposition of conditions and
restrictions in regard to the open space to be maintained about
buildings, the percentage of building area for a plot, the location,
number, size, height, number of storeys and character of buildings and
density of population allowed in a specified area, the use and purposes
to which buildings or specified areas of land may or may not be
appropriated, the sub-division of plots, the discontinuance of objection-
able users of land in any area in reasonable periods, parking space
and loading and unloading space for any building and the sizes of
projections and advertisement signs and hoardings and other matters
as may be considered necessary for carrying out the objects of this Act.”.

7. In section 18 of the Regional and Town Planning Act, -

{a) for sub-section (1), the following sub-section shall be substituted,
namely :—

“(1) No person shall, on or after the publication of the notice that the
draft Regional plan has been prepared or the draft Regional plan has been
approved, institute or change the use of any land for any purpose other than
agriculture or carry out any development in respect of any land without the
previous permission,—

(i) in case the land is situated in the limits of a Municipal Corporation or
a Municipal Council, or a Nagar Panchayat or a Special Planning Authority
or any other planning authority, of such Municipal Corporation or Municipal
Council, Nagar Panchayat or Special Planning Authority or other planning
authority , as the case may be, or

(i) in case the land is situated in the gaothan, within the meaning of
clause (10) of section 2 of the Maharashtra Land Revenue Code, 1966, of the
village panchayat concerned, or

(iii) in case the land is situated in areas other than those mentioned in
clauses (i) and (ii) above, of the Collector of the District:

Provided that, the Collector may delegate his powers under this clause
to an officer not below the rank of Tahsildar.

Mah.
XLI of
1966.
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Explanation —For the removal of doubt, it is hereby declared that, no
such permission of the Collector shall be required in the gaothan area of a
revenue village within the meaning of clause (10) of section 2 of the

th?hf Maharashtra Land Revenue Code, 1966.”;
o

1966.

(b) for sub-section (2), the following sub-section shall be substituted,
namely:—

“2) Notwithstanding anything contained in any other law for the
time being in force, the Village Panchayat or, as the case may be,
the Collector, in considering application for permission shall have due
regard to the provisions of any draft or Regional plan or proposal
published by means of a notice under this Act.”;

(c) after sub-section (2), the following sub-sections shall be inserted,
namely ~ -

“(2A) (i) The provisions of sections 52, 53, 54, 55, 56, 57 and 58
shall apply mutatis mutandis to the unauthorized development carried
out in the area of Regional plan, as they apply to the unauthorized
development carried out in the area of a Planning Authority; and

(ii) the Collector shall be the authority Competent to take action in
respect of such unauthorized development.

(2B) Notwithstanding anything contained in this Act or any other law
for the time being in force, the State Government may, upon a request made
by the Collector, specify the terms and conditions on compliance of which
and the compounding charges on payment of which the Collector may
declare an unauthorized structure to be a compounded structure :

Provided that, on declaration of an unauthorized structure as
compounded structure, the proceedings under any law for the time being in
force against such structure initiated by the Collector shall stand abated,
and if such proceedings are yet to be initiated, no proceedings shall be
maintainable:

Provided further that, no further construction shall be permissible in
any compounded structure, other than repairs and maintenance, and any
redevelopment or reconstruction of such structure shall be only as per the
provisions of the prevailing Development Control Regulations.™

(d) in sub-section (3), for the words “a Special Township Project”, at both
the places where they occur, the words “an Integrated Township PrOJect”
shall be substituted.

8. In section 20 of the Regional and Town Planning Act,— Amendment.

. tion 2
(@) in sub-section (2), for the words “balanced development” the word gg;;;l:_on 0

“development” shall be substituted,; XXXV of

(b) in sub-section (4), — 1966.

(¢) after the words “as it may think fit”, the words “or decide not to
accord approval” shall be inserted;

~(it) for the portion beginning with the words “has been approved.”
and ending with the words “The notice”, the following shall be
substituted, namely :~

“has been approved with or without amendment or has not been
approved, as the case may be. In case the modification is approved, then

such notification”.
AT ATS—LR-RH
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9. In section 37 of the Regional and Town Planning Act, in sub-section (1)~

(a) the words “is of such a nature that it will not change the character
of such Development plan ” shall be deleted,

(b) for the words “ to the State Government for sanction.”, the following
shall be substituted, namely :—

“to the State Government for sanction within one year from the date of
publication of notice in the Official Gazette. If such modification proposal is
not submitted within the period stipulated above, the proposal of modifica-
tion shall be deemed to have lapsed :

Provided that, such lapsing shall not bar the Planning Authority from
making a fresh proposal.”.

10. In section 37A of the Regional and Town Planning Act,—

(@) for the words “and religious functions”, the words “ , religious
functions and public meetings” shall be substituted;

(b) for the words and figures “ in any case not exceeding 30 days in
the aggregate, in a calendar year”, the words “in any case not exceeding
forty-five days in the aggregate, in a calendar year” shall be substituted;

(c) the following proviso shall be added, namely :—

“ Provided that, temporary use of any plot of land, reserved, designated
or allocated for the purpose of play-ground, for management of any disaster
or emergency such as Helipad or other essential use, shall also not be
deemed to be a change of user.”.

11. In section 44 of the Regional and Town Planning Act, in sub-section (2),
for the words “a Special Township Project”, at both the places where they
occur, the words “an Integrated Township Project” shall be substituted.

12. To section 46 of the Regional and Town Planning Act, the following
provisos shall be added, namely :-

“Provided that, if the Development Control Regulations for an area over
which a Planning Authority has been appointed or constituted, are yet to be
sanctioned, then in considering application for permission referred to in
sub-section (1), such Planning Authority shall have due regard to the
provisions of the draft or sanctioned Regional plan, till the Development
Control Regulations for such area are sanctioned :

Provided further that, if such area does not have draft or sanctioned
Regional plan, then Development Control Regulations applicable to the
area under any Planning Authority, as specified by the Government by a
notification in the Official Gazette, shall apply till the Development Control
Regulations for such area are sanctioned.”.

13. In section 124 J of the Regional and Town Planning Act, for
sub-section (3), the following sub-section shall be substituted, namely :-

“(3) The money credited from time to time, to the said Fund, shall be
utilized only for the purposes of acquisition and development of any land
reserved for any of the public purposes specified in any plan or scheme
under this Act and for providing public amenities in the area under the juris-
diction of the said Authority and maintenance and improvement thereof. ”.
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14. After section 124K of the Regional and Town Planning Act, the
following section shall be inserted, namely:-

“124K-1. Notwithstanding anything contained in the draft or final
Regional plan, the provisions of sections 124A to 124K shall apply, mutatis
mutandis, to cases where the permission to carry out the development is
required under clause (if) or (iii) of sub-section (1) of section 18 :

Provided that, the development charge collected under this section shall
be assigned to the Village Panchayat, within whose limits the land proposed
to be developed is situated. The amount so collected and assigned shall be
utilised by the Village Panchayat, to provide or develop basic amenities and
infrastructure.” .

15. In section 154 of the Regional and Town Planning Act, for sub-
section (1), the following sub-section shall be substituted, namely:—

“(1) Notwithstanding anything contained in this Act or the rules
or regulations made thereunder, the State Government may,
for implementing or bringing into effect the Central or the State
Government programmes, policies or projects or for the efficient
administration of this Act or in the larger public interest, issue, from
time to time, such directions or instructions as may be necessary, to any
Regional Board, Planning Authority or Development Authority and it
shall be the duty of such authorities to carry out such directions or
instructions within the time-limit, if any, specified in such directions or
instructions.”.

16. To section 156 of the Regional and Town Planning Act, the following
proviso shall be added, namely:~

“Provided that, the development which has been duly permitted or
deemed to have been permitted by the concerned Village Panchayat within
the area of the gaothan or the gunthewari development which has been
regularized in accordance with the provisions of the Maharashtra Gunthewari
Developments (Regularisation, Upgradation and Control) Act, 2001, shall
not be treated as unauthorised development under this Act.”.

17. In section 159 of the Regional and Town Planning Act, for sub-
section (2), the following sub-sections shall be substituted, namely:—

“(2) Subject to the provisions of this Act, the State Government
may, by notification in the Official Gazette, make Special Development
Control Regulations consistent with this Act and the rules made
thereunder, for the purpose of implementing any Scheme, Project,
Programme or Policy, of the Central or the State Government, in the
whole or a part of the State.
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(3} The State Government shall, before making such Regulations
prepare a draft thereof and publish a notice in the Official Gazette
stating the draft Regulations have been prepared. The notice shall state
that the names of the places where a copy of such draft Regulations
shall be available for inspection by the public at all reasonable hours
mentioned therein and the copies thereof or any extract therefrom,
certified to be correct, shall be available for sale to the public at a
reasonable price; and invite objections and suggestions from any person
with respect to the draft Regulations before such date as may be
specified in the notice. The notice shall also be published in at least
two newspapers having wide circulation in the area to which the
Regulations are to be made applicable and also in such other manner as
the State Government may think fit.

(4) After considering the objections and suggestions received by
it, the State Government may approve such draft Regulations with
modifications or without modifications, if any, as it may think fit, or
decide not to approve the same and shall publish a notification in the
Official Gazette stating that the Regulations have been approved with
or without modifications or have not been approved, as the case may be.
In case the Regulations are approved, the notification shall specify
therein the date on which the Regulations shall come into operation.

(6) Where Special Development Control Regulations are made, the
provisions of such Regulations shall be in force in the area to which such
Regulations are made applicable and the provisions of any plan or scheme
applicable to and in force in such area or part thereof, prior to the date
of coming into force of such Regulations under sub-section (4) shall,

to the extent of the provisions contained in such Regulations, stand
modified.”.
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STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVL
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Village Panchayats (Amendment) Act, 2015 (Mah. Act No. VII of
2015), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

M. A. SAYEED,
Principal Secretary and R.L.A.
to Government,

Law and Judiciary Department.

MAHARASHTRA ACT No. VII OF 2015.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 26th March 2015.)

An Act further to amend the Maharashtra Village Panchayats Act.

Whereas it is expedient further to amend the Maharashtra Village
o Panchayats Act, for the purposes hereinafter appearing; it is hereby

of 1959. enacted in the Sixty-sixth Year of the Republic of India as follows :(—
1. This Act may be called the Maharashtra Village Panchayats Short title.
(Amendment) Act, 2015.
11 2. In section 10-1A of the Maharashtra Village Panchayats Act Amendment of
of 1959. (hereinafter referred to as “the principal Act”), in the first proviso, Section 10-14

of IIT of 1959.
for the words, figures and letters “ before the 31st December 2013 ”

the words, figures and letters “ before the 31st December 2015 ” shall
be substituted.
(®)
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Amendment of 3. In section 30-1A of the principal Act, in the first proviso, for

Osfe%llozfi%;é the words, figures and letters “ before the 31st December 2013 ” the
words, figures and letters “ before the 31st December 2015 ” shall be
substituted.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED AT
GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Village Panchayats (Amendment) Act, 2016 (Mah. Act No. X of
2016), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH H. MALI,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. X OF 2016.

(First published, after having received the assent of the Governor in the
“Maharashira Government Gazette ”, on the 31st March 2016).

An Act further to amend the Maharashtra Village Panchayats Act, 1958.

III of WHEREAS, it is expedient further to amend the Maharashtra Village
1959. Panchayats Act, for the purposes hereinafter appearing; it is hereby enacted
in the Sixty-seventh Year of the Republic of India as follows :—

1. This Act may be called the Maharashtra Village Panchayats Short title.
(Amendment) Act, 2016.

®)
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Amendment 2. In section 10-1A of the Maharashtra Village Panchayats Act III of
of section (greinafter referred to as “the principal Act”), for the existing provisos, the 1959-
10-1A of IIT of . . .
1959 following provisos shall be substituted, namely :—
“Provided that, for the General or by-elections for which the
last date of filing of nomination falls on or before the 315 December
2017, in accordance with the election programme declared by the
State Election Commission, a person who has applied to the Scrutiny
Committee for verification of his Caste Certificate before the date
of filing of the nomination papers but who has not received the
Validity Certificate on the date of filing of the nomination papers
shall submit, alongwith the nomination papers,—

(i) a true copy of the application preferred by him to
the Scrutiny Committee for issuance of the Validity Certificate
or any other proof of having made such application to the
Scrutiny Committee; and

(ii) an undertaking that he shall submit, within a period
of six months from the date on which he is declared elected,
the Validity Certificate issued by the Scrutiny Committee:

Provided further that, if the person fails to produce the
Validity Certificate within a period of six months from the
date on which he is declared elected, his election shall be
deemed to have been terminated retrospectively and he shall
be disqualified for being a member.”.

Amendment 3. In section 30-1A of the principal Act, for the existing provisos,

of section the following provisos shall be substituted, namely :—
30-1A of ITI of

1959. “Provided that, for the elections for the post of Sarpanch
for which the last date of filing of nomination falls on or before
the 28th February 2018, in accordance with the election programme
declared by the State Election Commission, a person who has
applied to the Scrutiny Committee for verification of his Caste
Certificate before the date of filing of the nomination papers but
who has not received the Validity Certificate on the date of filing
of the nomination papers shall submit, alongwith the nomination
papers,—

(i) a true copy of the application preferred by him to
the Scrutiny Committee for issuance of the Validity Certificate
or any other proof of having made such application to the
Scrutiny Committee; and

(it) an undertaking, that he shall submit, within a period
of six months from the date on which he is declared elected,
the Validity Certificate issued by the Scrutiny Committee:

Provided further that, if the person fails to produce the Validity
Certificate within a period of six months from the date on which
he is declared elected, his election shall be deemed to have been
terminated retrospectively and he shall be disqualified for being a
Sarpanch.”.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Village Panchayats and Maharashtra Zilla Parishads and Panchayat
Samitis (Amendment) Act, 2017, (Mah. Act No. XXVIII of 2017), is hereby published under the
authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH H. MALI,

Principal Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT NO. XXVIII OF 2017.

(First published, after having received the assent of the Governor
in the “Maharashtra Government Gazette”, on the 15th April 2017).

An Act further to amend the Maharashtra Village Panchayats Act and
the Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take

E)Isgf immediate action further to amend the Maharashtra Village Panchayats Act
Mah. v and the Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961, for
of 1962. the purposes hereinafter appearing ; and, therefore, promulgated the
Mah. Maharashtra Village Panchayats and Maharashtra Zilla Parishads and

0? 5%1¥ Panchayat Samitis (Amendment) Ordinance, 2017 on the 31st January 2017 ;

()
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AND WHEREAS it is expedient to replace the said Ordinance by an
Act of the State Legislature ; it is hereby enacted in the Sixty-eighth Year
of the Republic of India as follows :(—

Short title and 1. (I) This Act may be called the Maharashtra Village Panchayats and
commencement. \jharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act, 2017.

(2) It shall be deemed to have come into force on the 31st January 2017.

o i‘iﬁ)‘;dlf:ﬁ 2. In section 14 of the Maharashtra Village Panchayats Act, in I of
III of 1959, Sub-section (1), in clause (j-5), after the words “of the Gram Sabha” the words 1959
“or of the Chief Executive Officer or an officer designated by him; or a self-
certificate” shall be inserted.
of ség;;‘f‘?;‘;; 3. In section 16 of the Maharashtra Zilla Parishads and Panchayat Mah. V
Mah. V of 1962, Samitis Act, 1961, in sub-section (1), in clause (p), after the words “of the of 1962.
Gram Sabha” the words “or of the Chief Executive Officer or an officer
designated by him; or a self-certificate” shall be inserted.
. Repeal Og 4. (1) The Maharashtra Village Panchayats and Maharashtra Zilla 1(\)’1351\]
25\/1[3 én?lrgéxn;_ Parishads and Panchayat Samitis (Amendment) Ordinance, 2017, is hereby ofrz'ou

repealed.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the corresponding
provisions of the Maharashtra Village Panchayats Act and the Maharashtra 111 of
Zilla Parishads and Panchayat Samitis Act, 1961 as amended by the said 1%/19&15}19-‘/
Ordinance, shall be deemed to have been done, taken or issued, as the case . 1962
may be, under the corresponding provisions of the relevant Acts as amended

by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJ SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE
OF GOVERNMENT PRINTING STATIONERY AND PUBLICATIONS, 21-A, NETAJl SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM
JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Goods and Services Tax related Laws (Amendments,
Validation and Savings) Act, 2017 (Mah. Act No.XLII of 2017), is hereby published under the

authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH H. MALI,

Principal Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XLII OF 2017.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette ”, on the 29th May 2017).

An Act further to amend the Mumbai Municipal Corporation Act, the
Maharashtra Entertainments Duty Act, the Maharashtra Municipal
Corporations Act, the Maharashtra Motor Vehicles Tax Act, the Maharashtra
Village Panchayats Act, the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act, 1965, the Maharashtra State Tax
on Professions, Trades, Callings and Employments Act, 1975 and the
Maharashtra Value Added Tax Act, 2002.

III of WHEREAS it is expedient further to amend the Mumbai Municipal

I f}lggg Corporation Act, the Maharashtra Entertainments Duty Act, the
© LIX of Maharashtra Municipal Corporations Act, the Maharashtra Motor Vehicles

1949. Tax Act, the Maharashtra Village Panchayats Act, the Maharashtra Municipal

L)g%gf Councils, Nagar Panchayats and Industrial Townships Act, 1965, the
III of Maharashtra State Tax on Professions, Trades, Callings and Employments
1959. Act, 1975 and the Maharashtra Value Added Tax Act, 2002, for the purposes

Mah. XL
of?l 1965.
Mah. XVI
of 1975.
Mah. IX

of 2005.
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hereinafter appearing; it is hereby enacted in the Sixty-eighth Year of the
Republic of India as follows :(—
CHAPTER 1
1. (1) This Act may be called the Maharashtra Goods and Services Tax
related laws (Amendments, Validation and Savings) Act, 2017.
(2) (a) Section 63, sub-section (3) of section 67 and section 73 shall come
into force on the date of publication of this Act in the Official Gazette ;
() remaining sections shall come into force from such date as the
State Government may by notification in the Official Gazette appoint, and
different dates may be appointed for different provisions.

CHAPTER 1I
AMENDMENTS TO THE MUMBAI M UNICIPAL CORPORATION ACT.

2. In section 3 of the Mumbai Municipal Corporation Act (hereinafter,

in this Chapter, referred to as “the Mumbai Corporation Act”), clause (pa)
shall be deleted.

3. In section 126 of the Mumbai Corporation Act, in sub-section (2), in

clause (a), the words “and, in the case of octroi on such articles” shall be
deleted.

4. In section 128 of the Mumbai Corporation Act, in sub-section (1), in
clause (a), the words “and the articles on which octroi shall be levied,” shall
be deleted.

5. In section 139 of the Mumbai Corporation Act,
deleted.

entry (4) shall be

6. Above section 192 of the Mumbai Corporation Act, the heading
“Octroi” shall be deleted.

7. Sections 192, 193, 194, 194-1A, 194A, 195, 195-1A and 195-1B of the
Mumbai Corporation Act shall be deleted.

8. Insection 196 of the Mumbai Corporation Act, the words “or by adding
to the number of articles on which octroi is being levied” shall be deleted.

9. Section 199 of the Mumbai Corporation Act shall be deleted.

10. Section 213 of the Mumbai Corporation Act shall be deleted.

11. Sections 478, 478-1A, 478-1AA and 478-1B of the Mumbai
Corporation Act shall be deleted.

12. Schedules H and H-1 of the Mumbai Corporation Act shall be
deleted.

III of
1888.
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CHAPTER III
AMENDMENTS TO THE MAHARASHTRA ENTERTAINMENTS DUTY ACT.

13. In section 2 of the Maharashtra Entertainments Duty Act

1923. (hereinafter, in this Chapter, referred to as “the Entertainments Duty Act”),—

Mah. V
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(1) clause (d-1) shall be deleted ;
(2) after clause (f-al), the following clauses shall be inserted, namely :—
“(f-a2) “local authority” means,—

(i) a “Municipality” as defined in clause (e) of article 243P
of the Constitution ;

(11) a “Zilla Parishads” as constituted under the
Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961 ;

(i11) “Cantonment Board”, as defined in section 3 of the
Cantonments Act, 2006 ;

(f-a3) “Chief Officer” means a person appointed or deemed to
be appointed as Chief Officer under the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships Act, 1965 ;

(f-a4) “Chief Executive Officer” of the Zilla Parishads
means the Chief Executive Officer of a Zilla Parishad appointed
under section 94 of Maharashtra Zilla Parishads and Panchayat
Samitis Act, 1961 ;

(f~ab5) “Chief Executive Officer” of the Cantonment Board
means the person appointed as the Chief Executive Officer of a
cantonment under the Cantonments Act, 2006 ;

(f-a6) “Municipal Commissioner” means the Municipal
Commissioner for the Municipal Corporation appointed under the
Mumbai Municipal Corporation Act or as the case may be, under
the Maharashtra Municipal Corporations Act ;”.

14. In section 3 of the Entertainments Duty Act,—

(1) except sub-sections (6), (7) and (8), for the words “State
Government”, wherever they occur, the words “local authority” shall
be substituted ;

(2) in sub-section (3), in clause (j), for the word “Commissioner”
the words “local authority” shall be substituted ;

(3) in sub-section (4), in clause (d), for the words “Collector of the
District” the following shall be substituted, namely :—

“(i) Municipal Commissioner, in case of a Municipal
Corporation, or

(iz) Chief Officer, in case of a Municipal Council, or

(i11) Chief Executive Officer, in case of a Zilla Parishad or a
Cantonment Board, as the case may be,”;

(4) in sub-section (13), in clause (b), in sub-clause (i), for the word
“Collector” the following shall be substituted, namely :—

“(t) Municipal Commissioner, in case of a Municipal
Corporation
2
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(i1) Chief Officer, in case of a Municipal Council,

(ii1) Chief Executive Officer, in case of a Zilla Parishad or a
Cantonment Board, as the case may be, ”.

15. Section 3AA of the Entertainments Duty Act shall be deleted.

16. In section 3A of the Entertainments Duty Act,—

(1) for the words “State Government” the words “local authority”
shall be substituted;

(2) the words, figure and letters “and a surcharge provided by
section 3AA” shall be deleted.

17. In section 4 of the Entertainments Duty Act, for the words “State
Government”, wherever they occur, the words “local authority” shall be
substituted.

18. In section 4B of the Entertainments Duty Act, for the words “State
Government”, wherever they occur, the words “local authority” shall be
substituted.

19. In section 4E of the Entertainments Duty Act, for the words “State
Government”, wherever they occur, the words “local authority” shall be
substituted.

20. In section 5 of the Entertainments Duty Act, for the word “Collector”
wherever it occurs, the words “local authority” shall be substituted.

21. In section 6 of the Entertainments Duty Act, in sub-sections (1)
and (2), for the word “Collector” the words “local authority” shall be
substituted.

22. In section 8 of the Entertainments Duty Act, for the portion
beginning with “The Commissioner” and ending with “the State Government”
the words “Any officer duly authorized by the local authority” shall be
substituted.

23. In section 9A of the Entertainments Duty Act, for the words “State
Government”, wherever they occur, the words “local authority” shall be
substituted.

24. In section 9B of the Entertainments Duty Act, for the word
“Government” the words “local authority” shall be substituted.

25. In section 9C of the Entertainments Duty Act, for the word
“Collector” the words “local authority” shall be substituted.

26. In section 9D of the Entertainments Duty Act, for the word
“Collector” the words “local authority” shall be substituted.

27. In section 10 of the Entertainments Duty Act,—

(1) the existing section 10 shall be re-numbered as sub-section (1)
thereof; and in sub-section (1) as so re-numbered, for the words “ State
Government” wherever they occur, the words “local authority” shall
be substituted ;

(2) after sub-section (I) as so re-numbered, the following sub-
section shall be added, namely :(—
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“2) For the purposes of sub-section (1) , the powers of the
local authority shall be exercised by (i) the Municipal
Commissioner, in case of a Municipal Corporation, (ii) the Chief
Officer, in case of a Municipal Council, (iii) the Chief Executive
Officer, in case of a Zilla Parishad, (iv) the Chief Executive Officer,

in case of a Cantonment Board, in their respective jurisdiction.”.

28.
“Collector”, wherever it occurs, the following shall be substituted, namely :—

“(i) Municipal Commissioner, in case of a Municipal Corporation,

(1) Chief Officer, in case of a Municipal Council, (iii) Chief
Executive Officer, in case of a Zilla Parishad, (iv) Chief Executive

Officer, in case of a Cantonment Board”.

29.
Government”, at both the places where they occur, the words “State
Government and local authority” shall be substituted.

30. Section 13 of the Entertainments Duty Act shall be deleted.

31. Schedule appended to the Entertainments Duty Act shall be deleted.

CHAPTER IV
AMENDMENTS TO THE MAHARASHTRA MUNICIPAL CORPORATIONS ACT.

LIX of 32. In section 2 of the Maharashtra Municipal Corporations Act
1949. (hereinafter, in this Chapter, referred to as “the Municipal Corporations Act”),
clauses (6A), (31A), (42), (70A), (70B) and (70C) shall be deleted.

33. In section 32 of the Municipal Corporations Act,-

(1) in sub-section (4), the words “octroi or” shall be deleted,;
(2) in sub-section (5), the word “octroi” shall be deleted.

34. In section 99 of the Municipal Corporations Act, the words, brackets

and letters “excluding local body tax under clause (aaa) thereof” shall be

deleted.

35. Sections 99A, 99B, 99C and 99D of the Municipal Corporations Act

shall be deleted.

36. In section 127 of the Municipal Corporations Act, in sub-section
(2), clauses (a), (aa) and (aaa) shall be deleted.

37.
words “octroi and ” shall be deleted.

38. Section 146 alongwith the heading “Exemptions from Octroi” of the

Municipal Corporations Act shall be deleted.

39.
shall be deleted.
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In section 128 of the Municipal Corporations Act, in clause (5), the

In section 149 of the Municipal Corporations Act, sub-section (6)
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40. Chapter XIA and sections 152A to 1520 of the Municipal
Corporations Act shall be deleted.

41. Chapter XIB and sections 152P, 152Q, 152R, 152S and 152T of the
Municipal Corporations Act shall be deleted.

42. Sections 398 and 398-1A of the Municipal Corporations Act shall
be deleted.

43. In section 466 of the Municipal Corporations Act, in sub-section
(1), in para (A),—

(I) in clause (a), the words “octroi and ” shall be deleted,;
(2) in clause (b), the words “octroi and ” shall be deleted,;
(3) clause (c¢) shall be deleted;
(4) clause (e) shall be deleted;
(5) clause (g) shall be deleted.

44, Schedules A, B and C of the Municipal Corporations Act shall be
deleted.

45. In Schedule D of the Municipal Corporations Act, in Chapter VIII,
rules 26, 28 and 29 shall be deleted.

CHAPTER V

AMENDMENT TO THE MAHARASHTRA MoTOR VEHICLES Tax AcT.

46. In section 2 of the Maharashtra Motor Vehicles Tax Act, for clause
(1A), the following clause shall be substituted, namely:—

“(1A) “cost of vehicle” in relation to,—

(a) a vehicle manufactured in India means, cost as per the
final cost mentioned in the purchase invoice of the vehicle issued
either by the manufacturer or the dealer of the vehicle which
shall include the basic manufacturing cost, Central Goods and
Services Tax levied under the Central Goods and Services Tax
Act, 2017, Integrated Goods and Services Tax under the Integrated
Goods and Services Tax Act, 2017, Cess under the Goods and
Services Tax (Compensation to States) Act, 2017 and Goods and
Services Tax under the Maharashtra Goods and Services Tax Act,
2017 and if the vehicle has been sold in the State of Maharashtra
from any other State or Union Territory shall include the Goods
and Services Tax paid in such State or Union Territory, and
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(b) a vehicle imported into India irrespective of its place of
manufacture means cost as per the landed value of the vehicle
consisting of the assessable value under the Customs Act, 1962
and the customs duty paid thereupon, including additional duty
paid if any, as endorsed in the Bill of Entry by the Customs
Department, and Integrated Goods and Services Tax under the
Integrated Goods and Services Tax Act, 2017, and Cess under the
Goods and Services Tax (Compensation to States) Act, 2017, if
any.

Explanation.—(1) The discount given by the manufacturer or
the dealer, if any, shall be added in the final cost as mentioned in
the purchase invoice.

(2) The vehicles sold prior to the date of commencement of the
Central Goods and Services Tax Act, 2017, the Integrated Goods
and Services Tax Act, 2017, the Goods and Services Tax
(Compensation to States) Act, 2017 and the Maharashtra Goods and
Services Tax Act, 2017 and produced for registration after such date
shall be taxed as per the provisions which were in force prior to the
Maharashtra Goods and Services Tax related laws (Amendments,
Validation and Savings) Act, 2017;”.

CHAPTER VI
AMENDMENTS TO THE MAHARASHTRA VILLAGE PANCHAYATS ACT.

In section 3 of the Maharashtra Village Panchayats Act (hereinafter,

1959. in this Chapter, referred to as “the Village Panchayats Act”), in section 3,
clauses (5), (11A) and (11B) shall be deleted.

48.

Section 124 A of the Village Panchayats Act shall be deleted.

CHAPTER VII

AMENDMENTS TO THE MAHARASHTRA MUNICIPAL COUNCILS, NAGAR PANCHAYATS AND

Mah.

49.

InpusTRIAL TowNsHIPS AcT, 1965.

In section 2 of Maharashtra Municipal Councils, Nagar Panchayats

XL of gnd Industrial Townships Act, 1965 (hereinafter, in this Chapter, referred to
65. as “the Municipal Councils Act”), clause (3A) shall be deleted.

50.

In section 87A of the Municipal Councils Act, in sub-section (3), in

clause (xi),—

(1) in sub-clause (a), the word “cess” shall be deleted;
(2) in sub-clause (b), the word “cess” shall be deleted.

51.

In section 105 of the Municipal Councils Act, in sub-section (1),

clauses (aa) and (e) shall be deleted.

52.

Chapter IXA and sections 148A to 1480 of the Municipal Councils

Act shall be deleted.
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CHAPTER VIII

AMENDMENT TO THE MAHARASHTRA STATE TAX ON PROFESSIONS,
TraDES, CALLINGS AND EMPLOYMENTS AcT, 1975.

Amendment 53. In Schedule I appended to the Maharashtra State Tax on Mah.
to Schedule I pyofegsions, Trades, Callings and Employments Act, 1975, for entry 20A, the XVI of

of M:fh 13(7\;1 following entry shall be substituted, namely :— 1975.
“20A. Persons, registered under the Maharashtra 2500 per Mah. ....
Goods and Services Tax Act, 2017. annum.”. of 2017.
CHAPTER-IX
AMENDMENTS TO THE MAHARASHTRA VALUE ADDED
Tax Act, 2002.

Amendment 54. In the long title of the Maharashtra Value Added Tax Act, 2002 Mah.

in long title (hereinafter, in this Chapter, referred to as “the Value Added Tax Act”), the IX of
of Mah. 213(0‘; words “or purchase” shall be deleted. 2005.
Amendment 55. In the preamble of the Value Added Tax Act, the words “or
in preamble purchase” shall be deleted.
of Mah. IX of
2005.

Amendment 56. In section 2 of the Value Added Tax Act,—
of section 2

of Mah. 21(§)(ng (1) clauses (1), (2) and (3-a) shall be deleted;
. (2) after clause (3-a) so deleted, the following clause shall be

inserted, namely :—

“(3-b) “appointed date for the Maharashtra Goods and Services Mah. ....
Tax Act” means the date on which the Maharashtra Goods and of 2017.

Services Tax Act, 2017 comes into force;”;

(3) in clause (4), in the Explanation, clause (i) shall be deleted,;

(4) clause (7) shall be deleted;

(5) in clause (8), Exception I, II and III shall be deleted,;

(6) clause (9) shall be deleted;

(7) for clause (12), the following clause shall be substituted, namely :—

“(12) “goods” means petroleum crude, high speed diesel, motor
spirit (commonly known as petrol), natural gas, aviation turbine
fuel and alcoholic liquor for human consumption;”;

(8) after clause (14) the following clause shall be inserted, namely:—

“(14A) “Maharashtra Goods and Services Tax Act” means the Mah. ...
Maharashtra Goods and Services Tax Act, 2017;; of 2017.

(9) clause (I17A) shall be deleted;
(10) in clause (20), Explanation IA shall be deleted;

(11) in clause (24), in the Explanation, in clause (b), in sub-clause
(vi), for the words and brackets “of goods, being food or any other article
for human consumption or any drink (whether or not intoxicating), the
words “of alcoholic liquor for human consumption” shall be substituted;

(12) in clause (25), Explanation IA shall be deleted;
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(13) clause (27) shall be deleted;

(14) in clause (29), the words “or purchase tax leviable or as the
case may be,” shall be deleted;

(15) in clause (32), Explanation I shall be deleted;
(16) in clause (33), Explanation I shall be deleted.
In section 3 of the Value Added Tax Act,—

(1) sub-section (I) shall be deleted;

(2) in sub-section (2),—

(a) for the words “to whom sub-section (1) does not apply and
whose turnover either of all sales or, as the case may be, purchases
made” the words “whose turnover of all sales of goods” shall be
substituted;

(b) in the proviso, the words “ and purchases” and the words

57.

“or turnover of purchases” shall be deleted,;

(8) in sub-section (3), the words “or turnover of purchases” shall

be deleted;

(4) sub-section (5A) shall be deleted;

(5) in sub-section (8), the words “or purchases” shall be deleted.
In section 6 of the Value Added Tax Act,—

(1) for sub-section (1), the following sub-section shall be
substituted, namely :(—

58.

“(1) There shall be levied a sales tax on the turnover of sales
of goods, specified in column (2) in SCHEDULE B at the rates set
out against each of them in column (3) of the said Schedule.”;

(2) in sub-section (2) , for the word and letter “ Schedule D”,
the word “ SCHEDULE B” shall be substituted,;

59. Sections 6A, 6B and 7 of the Value Added Tax Act shall be deleted.

60. In section 8 of the Value Added Tax Act,—
(1) in sub-section (2), the words “and lubricants” shall be deleted,;
(2) sub-sections (3C) and (3D) shall be deleted.

61. In section 16 of the Value Added Tax Act,—

(1) in sub-section (6), in clause (b), the words “or the turnover of
purchases” shall be deleted;

(2) after sub-section (6), the following sub-section shall be inserted,
namely :—

“(6A) The registration of a dealer, who has not effected sale,
during the year 2016-17, of any goods, specified in column (2) in
SCHEDULE A or, as the case may be SCHEDULE B, as it exists
on the appointed date for the Maharashtra Goods and Services
Tax Act, shall be deemed to be cancelled with effect from the said
appointed date:

Provided that, any such dealer, whose registration is deemed
to be cancelled, may apply in the prescribed manner for the
revocation of the cancellation of his registration, if he intends to
carry on the business in these goods.”.
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62. Section 17 of the Value Added Tax Act shall be deleted.

63. After section 26A of the Value Added Tax Act, the following section

in Mah. IX of shall be inserted, namely :—

2005.

Speedy
disposal of
various
proceedings.

Amendment

“26B. The State Government may enact a scheme by a notification
in the Official Gazette providing for,—

() the speedy disposal of proceedings of assessments under
section 23, rectifications under section 24, review under section
25, appeals under section 26, refund proceedings and recovery
proceedings;

(i1) criterion for selection of cases for assessment; and

(iti) criterion for selection of cases for withdrawal of pending
proceedings referred in clause (i).”.

64. In section 30 of the Value Added Tax Act, in sub-section (2), after

of section 30 the second proviso, the following proviso shall be added, namely :—

of Mah. IX of
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Deletion of
section 31A
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Amendment
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“Provided also that, in case a dealer, whose registration is deemed
to be cancelled under sub-section (6A) of section 16 , files an annual
revised return, as provided under clause () or, as the case may be,
clause (c¢), of sub-section (4) of section 20, for any period starting from
the 1st April 2017, then the interest shall be payable on the excess amount
of tax, payable as per such annual revised return from the prescribed
dates by the prescribed class of dealers.”.

65. Section 31A of the Value Added Tax Act shall be deleted.

66. In section 41 of the Value Added Tax Act, in sub-section (4),—

(1) in clause (a), the words “and petroleum products” shall be
deleted,;

(2) in clause (b), in the Explanation, the words “and petroleum
products” shall be deleted;

(3) clause (c¢) shall be deleted.
67. In section 42 of the Value Added Tax Act,—

(1) sub-section (I) shall be deleted,;

(2) in sub-section (2), the portion beginning with the words “who
are running any eating house” and ending with the words “or vendors”
shall be deleted;

(3) after sub-section (2), the following sub-section shall be added
and deemed to have been added with effect from the 1st April 2010,
namely :(—



68.

69.

70.

TERTE JMEA A TATIRUT 9T 316, H R, 0%9/TAS ¢, Wk R’IR

“(3B) The registered dealers, who had undertaken the

construction of flats, dwellings or buildings or premises and
transferred them in pursuance of an agreement along with the
land or interest underlying the land and where,—

(a) such agreement is registered on or before the 31st
May 2017; and

(b) the works contract activity in respect of aforesaid
agreement is continued on or after the date notified for the
purpose of the Maharashtra Goods and Services Tax Act or,
as the case may be, payment is received,

then notwithstanding anything contained in sub-section
(3A) or, as the case may be, in the Notification, Finance
Department, No. VAT/2015/CR-65/Taxation.-1 dated the 9th
July 2010, but subject to the conditions stated in column (3)
at Serial Number (3) to (5) and (7) of the aforesaid notification,
the said dealer shall,—

(i) determine the composition amount in lieu of tax
payable on the transfer of the goods (whether as goods or in
some other form), in execution of the works contract under
the Act, at one per cent. of the payment received in respect
of said flats, dwellings or buildings or premises till the date
immediately preceding the date on which the Maharashtra
Goods and Services Tax Act comes into force, and deduct the
amount so determined from the composition amount paid as
per the aforesaid notification, and

(ii) take the credit into the electronic credit ledger
prescribed under the Maharashtra Goods and Services Tax
Act of the balance unutilized amount remained on the date
on which the Maharashtra Goods and Services Tax Act comes
into force.” ;

(4) sub-sections (3), (3A) and (4) shall be deleted.
In section 45 of the Value Added Tax Act,—

(1) in sub-section (2), the words “or purchased” shall be deleted;

2)

in sub-section (3),—
(a) the words “or purchases”, at both the places where they

occur, shall be deleted ;

(b) in the proviso, the words “ or purchase ” shall be deleted.

In section 47 of the Value Added Tax Act, after sub-section (2A),
the following sub-section shall be inserted, namely :—

“2B) Notwithstanding anything contained in this section, if the
order of the Court, Tribunal or the Central Government is passed on
or after the appointed date of the Maharashtra Goods and Services
Tax Act, then the provisions of the said Act, in this regard, shall be
applicable.”.

In section 48 of the Value Added Tax Act,—

(1) in sub-section (I), in clause (a),—

(a) sub-clauses (i), (iiz) and (iv) shall be deleted ;

(b) in sub-clause (ii), the words “or purchase” shall be deleted ;

(2) sub-section (3) shall be deleted.
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71. Section 49 of the Value Added Tax Act shall be deleted.

72. In section 74 of the Value Added Tax Act, in sub-section (3), clause
(c) shall be deleted.

73. For section 84 of the Value Added Tax Act, the following section
shall be substituted, namely :—

“84. (1) The Commissioner may, by notification in the Official
Gazette, require any class of registered dealers, as may be specified in
the notification, to declare the details, to the prescribed authority,
regarding capital assets and the stock of goods held by them on the
day immediately preceding the appointed date for the Maharashtra

Goods and Services Tax Act.

(2) The Commissioner may, by notification in the Official Gazette,
require any class of registered dealers, migrating to the Maharashtra
Goods and Services Tax Act to furnish any other information in the

prescribed manner.”.

74. Section 87 of the Value Added Tax Act shall be deleted.

75. In Schedule A appended to the Value Added Tax Act, for the entries
1 to 63, the following entries shall be substituted, namely :(—

“l Toddy and Arak- Nil

2 Goods supplied from bond to foreign going ships

and aircrafts. Nil.”.

76. Schedules B, C, and E appended to the Value Added Tax Act shall
be deleted.

77. Schedule D appended to the Value Added Tax Act shall be renamed

as Schedule B thereof and in Schedule B as so renamed,—

(a) entry 4 shall be deleted ;

43

(b) in entry 6, in column (2), for the figures and words “ entry 8 of
SCHEDULE C, entry 11 and entry 11A ” the figures and words “ entry

11, 11A and entry 13 ” shall be substituted. ” ;
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(c) for entries 12, 13 and 14 the following entries shall be substituted,

namely :(—

“12 Petroleum Crude 5%

13 Aviation Turbine Fuel sold to a Turbo-prop 5%

aircraft.

Explanation.—for the purposes of this entry,

“ Turbo-prop Aircraft ” means an aircraft deriving

thrust mainly from propeller, wich may be driven

by either turbine engine or piston engine.

14 Bunker Oil supplied to foreign going ships 6%

15 Natural Gas 13.5%.”.

CHAPTER X
VALIDATION AND SAVINGS.
IIT of 78. (1) Notwithstanding the amendments made in the Mumbai Savings.

18182 Municipal Corporation Act, the Maharashtra Entertainments Duty Act, the

1923. Maharashtra Municipal Corporations Act, the Maharashtra Motor Vehicles
LIX of Tax Act, the Maharashtra Village Panchayats Act, the Maharashtra Municipal
L)I(%‘Lgf Councils, Nagar Panchayats and Industrial Townships Act, 1965, the
1958. Maharashtra State Tax on Professions, Trades, Callings and Employments
T of Act, 1975 and the Maharashtra Value Added Tax Act, 2002 by this Act, those
lMah: laws and all rules, regulations, orders, notifications, form, certificates and
XL of notices, appointments and delegation of powers issued under those laws which
113[?}51 are in force immediately before the appointed day of the Maharashtra Goods
xXVI of and Services Tax Act, 2017 shall, subject to the other provisions of this Act,
1975. in so far as they apply, continue to have effect after the appointed day of the
lgga;dol? Maharashtra Goods and Services Tax Act, 2017 for the purposes of the levy,
returns, assessment, re-assessment, appeal, determination, revision,

Mah. .... . . e e . . . .
of 2017 rectification, reference, limitation, production and inspection of accounts and
Mah documents and search of premises, transfer of proceedings, payment and
of 2017. recovery, calculation of cumulative quantum of benefits, exemption from
payment of tax and deferment of due date for payment of tax, cancellation of

the certificate of Entitlement, collection or deduction of tax at source, refund

or set off of any tax, withholding of any refund, exemption from payment of

tax, collection of statistics, the power to make rules, the imposition of any
penalty, or of interest or forfeiture of sum where such levy, returns
assessment, re-assessment, appeal, determination, revision, rectification,
reference, limitation, payment and recovery, calculation of cumulative
quantum of benefits, exemption from payment of tax and deferment of due

date for payment of tax, cancellation of the certificate of entitlement,
collection, deduction of tax at source, refund, set-off, withholding of any
refund, exemption, collection of statistics, the power to make rules, limitation,
production and inspection of accounts and documents and search of premises,
transfer of proceedings, penalty, interest or forfeiture of any sum relates to

Mah. ... any period ending before the appointed day of the Maharashtra Goods and
of 2017. Services Tax Act, 2017 or for any other purpose whatsoever connected with
or incidental to any of the purposes aforesaid and whether or not the tax,
penalty, interest, sum forfeited or tax deducted at source, if any, in relation

to such proceedings is paid before or after the appointed day of the

Mfago o Maharashtra Goods and Services Tax Act, 2017.
[0) .

g3



¥ HERTE IMEA TSTUS AR WIT 1B, W R, R09/FS ¢, ITh RIR

(2) Without prejudice to the provisions contained in the foregoing sub- I of
section, the provisions of section 7 of the Maharashtra General Clauses Act, 1904.
shall apply in relation to the repeal of any of the provisions of the Acts referred
to in sub-section (1).

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVIL
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Village Panchayats (Amendment) and the Maharashtra Village
Panchayats (Payment of Lump-sum Contribution by Factories in Lieu of Taxes) Rules (Repeal)
Act, 2017 (Mah. Act No. XI of 2018), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XI OF 2018

(First published, after having received the assent of the Governor in the “Maharashtra
Government Gazette”, on the 16th January 2018.)

An Act further to amend the Maharashtra Village Panchayats Act and to
repeal the Maharashtra Village Panchayats (Payment of Lump-sum
Contribution by Factories in Lieu of Taxes) Rules, 1961.

II of WHEREAS, it is expedient further to amend the Maharashtra Village
1959. Panchayats Act and to repeal the Maharashtra Village Panchayats (Payment
of Lump-sum Contribution by Factories in Lieu of Taxes) Rules, 1961, for the
purposes hereinafter appearing ; it is hereby enacted in the Sixty-eighth year
of the Republic of India as follows :—
1. (I) This Act may be called the Maharashtra Village Panchayats Short title and
(Amendment) and the Maharashtra Village Panchayats (Payment of Lump- commencement.
sum Contribution by Factories in Lieu of Taxes) Rules (Repeal) Act, 2017.
(2) It shall come into force on such date as the Sate Government may, by
notification in the Official Gazette, appoint.

(®)
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Deletli;rg 0£ 2. Section 125 of the Maharashtra Village Panchayats Act (hereinafter 1119153f
section o « inci ? .
111 of 1959, Teferred to as “the principal Act”) shall be deleted.

Amendment 3. In section 176 of the principal Act, in sub-section (2), clause (xxvii)

of section 176
of ITT of 1959, Shall be deleted.

Repeal and 4. (1) The Maharashtra Village Panchayats (Payment of Lump-sum
saving. Contribution by Factories in Lieu of Taxes) Rules, 1961 shall stand repealed.
(2) Notwithstanding deletion of section 125 of the principal Act
and repeal of the Maharashtra Village Panchayats (Payment of Lump-
sum Contribution by Factories in Lieu of Taxes) Rules, 1961, the
agreements entered into or executed in pursuance thereof, shall be valid
for a period mentioned in the agreements and shall then expire :
Provided that, the tax may be levied and collected separately,—
(7) if during the period the agreement is effective, Panchayat
imposes any new taxes as per the provisions of the principal Act or
rules made thereunder ; or
(i) if the occupier constructs a new building in his premises
or makes material alterations in any existing building.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJl SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE
OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJl SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM

JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Village Panchayats (Amendment) Act, 2018 (Mah. Act No. XXIV of
2018), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXIV OF 2018.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 28th March 2018.)

An Act further to amend the Maharashtra Village Panchayats Act.
WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that

IIT of circumstances existed which rendered it necessary for him to take immediate

1959. action further to amend the Maharashtra Village Panchayats Act, for the

Mah. purposes hereinafter appearing ; and, therefore, promulgated the

otpzr(()lig Maharashtra Village Panchayats (Amendment) Ordinance, 2018 on the
9th February 2018 ;

€9)
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AND WHEREAS, it is expedient to replace the said Ordinance by an

Act of the State Legislature; it is hereby enacted in the Sixty-ninth Year of
the Republic of India as follows :—

1. (1) This Act may be called the Maharashtra Village Panchayats

commencement. (Amendment) Act, 2018.

Amendment
of section

(2) It shall be deemed to have come into force on the 9th February 2018.

2. In section 10-1A of the Maharashtra Village Panchayats Act

10-1A of 111 (hereinafter referred to as “the principal Act”), for the existing provisos, the
of 1959. following provisos shall be substituted, namely :—

Amendment
of section

“Provided that, for the General or by-elections for which the last
date of filing of nomination falls on or before the 30th June 2019, in
accordance with the election programme declared by the State Election
Commission, a person who has applied to the Scrutiny Committee for
verification of his Caste Certificate before the date of filing of the
nomination papers but who has not received the Validity Certificate on
the date of filing of the nomination papers shall submit, alongwith the
nomination papers,—

(i) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the Validity Certificate or any
other proof of having made such application to the Scrutiny
Committee; and

(1) an undertaking that he shall submit, within a period of six
months from the date on which he is declared elected, the Validity
Certificate issued by the Scrutiny Committee :

Provided further that, if such person fails to produce the Validity
Certificate within a period of six months from the date on which he is
declared elected, his election shall be deemed to have been terminated
retrospectively and he shall be disqualified for being a member.”.

3. In section 30-1A of the principal Act, for the existing provisos, the

30-1A of 111 following provisos shall be substituted, namely : —

of 1959.

“Provided that, for the elections for the post of Sarpanch for which
the last date of filing of nomination falls on or before the 30th June
2019, in accordance with the election programme declared by the State
Election Commission, a person who has applied to the Scrutiny
Committee for verification of his Caste Certificate before the date of
filing of the nomination papers but who has not received the Validity
Certificate on the date of filing of the nomination papers shall submit,
alongwith the nomination papers,—

(i) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the Validity Certificate or any
other proof of having made such application to the Scrutiny
Committee; and

(1) an undertaking that he shall submit, within a period of six
months from the date on which he is declared elected, the Validity
Certificate issued by the Scrutiny Committee:

III of
1959.
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Provided further that, if such person fails to produce the Validity
Certificate within a period of six months from the date on which he is
declared elected, his election shall be deemed to have been terminated
retrospectively and he shall be disqualified for being a Sarpanch.”.

Mah. 4. (1) The Maharashtra Village Panchayats (Amendment) Ordinance, Repeal of

Ord.V : Mah. Ord. V
of 2018, 2018, is hereby repealed. of 2018 and

(2) Notwithstanding such repeal, anything done or any action taken saving.
(including any notification or order issued) under the corresponding
provisions of the principal Act, as amended by the said Ordinance, shall be
deemed to have been done, taken or issued, as the case may be, under the
corresponding provisions of the principal Act, as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE
OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI
PARSHURAM JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Village Panchayats (Amendment) Act, 2017 (Mah. Act No. LIV of
2018), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

I/c. Secretary (Legislation) to Government,

Law and Judiciary Department.

MAHARASHTRA ACT No. LIV OF 2018.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 13th August 2018.)

An Act further to amend the Maharashtra Village Panchayats Act.

WHEREAS the Governor of Maharashtra had promulgated the
Mah. Ord. Maharashtra Village Panchayats (Amendment) Ordinance, 2017 (hereinafter
XVIof2017. Loferred to as “the said Ordinance”) on the 19th July 2017 ;

AND WHEREAS the Maharashtra Village Panchayats (Amendment) Bill,
2017 (L.A. Bill No. LVI of 2017) (hereinafter referred to as “the said Bill”) for
converting the said Ordinance into an Act of the State Legislature, was
Introduced in the Maharashtra Legislative Assembly on the 10th August 2017 ;

®)
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AND WHEREAS as the session of the Maharashtra Legislative Assembly
was prorogued on the 11th August 2017, the said Bill could not be passed by
the Maharashtra Legislative Assembly ;

AND WHEREAS as provided by article 213(2)(a) of the Constitution of
India, the said Ordinance would have ceased to operate on the 3rd September
2017 ;

AND WHEREAS it was considered expedient to continue the provisions
of the said Ordinance and, therefore, the Maharashtra Village Panchayats
(Amendment and Continuance) Ordinance, 2017 (hereinafter referred to as
“the said Continuance Ordinance ”) was promulgated by the Governor of
Maharashtra on the 1st September 2017 ;

AND WHEREAS upon the re-assembly of the State Legislature on the
11th December 2017, the said Bill was passed with amendment by the
Maharashtra Legislative Assembly on the 19th December 2017 and
transmitted to the Maharashtra Legislative Council ;

AND WHEREAS the said Bill has been passed by the Legislative Council
with further amendments on the 22nd December 2017 ;

AND WHEREAS, before the amendments to the said Bill made by the
Maharashtra Legislative Council, could be considered by the Maharashtra
Legislative Assembly, the session of the Legislative Assembly was prorogued
on the 22nd December 2017 ;

AND WHEREAS, as provided by article 213(2)(a) of the Constitution of
India, the said Continuance Ordinance would have ceased to operate at the
expiration of six weeks from re-assembly of the State Legislature, that is,
after the 21st January 2018 ;

AND WHEREAS both Houses of the State Legislature were not in session;
and the Governor of Maharashtra was satisfied that circumstances existed
which rendered it necessary for him to take immediate action to continue
the operation of the provisions of the said Continuance Ordinance, for the
purposes hereinafter appearing; and, therefore, promulgated the Maharashtra
Village Panchayats (Amendment and Continuance) Ordinance, 2018

(hereinafter referred to as “the said Continuance Ordinance, 2018”) on the
20th January 2018 ;

AND WHEREAS it is expedient to replace the said Continuance
Ordinance, 2018 by an Act of the State Legislature ; it is hereby enacted in
the Sixty-eighth Year of the Republic of India as follows :(—

1. (I) This Act may be called the Maharashtra Village Panchayats
(Amendment) Act, 2017.

(2) It shall be deemed to have come into force on the 19th July 2017.

2. In section 3 of the Maharashtra Village Panchayats Act (hereinafter
referred to as “the principal Act”),—

(a) after clause (11AA), the following clause shall be inserted,
namely :—

“(11 AAA) “member” means a member duly elected as a member of
panchayat under section 11 and include the Sarpanch of panchayat
elected directly under section 30A-1A;”;

Mah.
Ord.
XVIII

2017.

Mah.
Ord. II
of
2018.

IIT of
1959.
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(b) in clause (17) after the word and figures “section 30” the figures,
letters and sign “, 30A- 1A” shall be inserted.

3. In section 7 of the principal Act, after sub-section (3), the following Amendment

sub-section shall be inserted, namely :— ;’Iflsegtliggg of
(0) .

“(3A) In respect of the panchayat to which the Sarpanch is elected
directly under section 30A-1A, unless otherwise provided in this Act,
all meetings of the Gram Sabha after each general election to a
panchayat, shall be presided over by the Sarpanch and in his absence
by the Upa-Sarpanch; and in absence of both Sarpanch and Upa-
Sarpanch, it shall be presided over by senior most member of panchayat
by age present in that meeting of the Gram Sabha. In case no member
of panchayat is present, the said meeting of the Gram Sabha shall be
adjourned for a period of one week, and such adjourned meeting shall
be presided over by Sarpanch and in his absence by Upa-Sarpanch and
in absence of both the Sarpanch and Upa-Sarpanch by the senior most
member of the panchayat by age present in the meeting of Gram Sabha.
In case no member of panchayat is present, such meeting shall be
presided over by an officer authorized by the Block Development Officer
in that behalf. ” .

4. In section 10 of the principal Act, after sub-section (1), the following Amendment

sub-section shall be inserted, namely :— Oﬁfftigrllglég
(0) (0) .

“(1A) In respect of the panchayat to which the Sarpanch is directly
elected under section 30A-1A, the provisions of this section shall apply
with the modifications that, in sub-section (1), in clause (a), before
sub-clause (i) the following sub-clause shall be inserted, namely :(—

“(i-A) Sarpanch elected under section 30A-1A- ex officio member ;
and ”.”.

5. In section 13 of the principal Act, for sub-sections (1) and (2), the Amendment

following sub-sections shall be substituted, namely :— of section 13
of ITT of 1959.

“(1) Every person whose name is in the list of voters shall, unless
disqualified under this Act, or any other law for the time being in force,
be qualified to vote at the election of, a member for the ward to which
such list pertains and, Sarpanch of panchayat to be elected directly.

(2) Every person whose name is in the list of voters and who is not
less than 21 years of age on the last date fixed for making nomination
for every general election or bye-election shall, unless disqualified under
this Act, or under any other law for the time being in force, be qualified
to be elected for any ward of the village and for Sarpanch of panchayat.
No person whose name is not entered in the list of voters for such village
shall be qualified to be elected for any ward of the village and Sarpanch
of panchayat.

(2A) Every person who is not less than 21 years of age on the last
date fixed for making nomination for every general election or
bye-election and whose name is in the list of voters and who is born on
or after 1st January 1995, and who is not disqualified under this Act, or
under any other law for the time being in force shall, unless possesses
minimum 7th standard of school education passing certificate or acquired
educational qualification equivalent to 7th standard, as certified by the
competent authority, be qualified to be elected as Sarpanch.” .

AT TE-2¢—
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6. In section 14 of the principal Act, in sub-section (I1),—

(Z) in clause (a), in sub-clause (iz), for the words “five years” the
words “six years” shall be substituted;

(i1) in clause (d), for the words “five years” the words “six years”
shall be substituted.

7. In section 15 of the principal Act, in sub-section (2), after the word
and figure “section 11” the words, figures, letters and sign “or section 30A-
1A, as the case may be” shall be added.

8. In section 16 of the principal Act, in sub-section (2), for the words
“State Government” at both the places where they occur, the word
“Commissioner” shall be substituted.

9.In section 29 of the principal Act, in sub-section (2), for the words
“forward it to the Secretary” the words “forward it within seven days to the
Secretary” shall be substituted.

10. In section 30 of the principal Act, after sub-section (1), the following
sub-section shall be inserted, namely :(—

“(1A) In respect of the panchayat to which the Sarpanch is elected
directly under section 30A-1A, the provisions of this section shall apply with
the following modifications :—

(a) for sub-section (1), the following sub-section shall be substituted,
namely :—

“(1) Every panchayat shall be presided over by a Sarpanch.”;
(b) sub-section (2) shall be deleted ;

(c) in sub-section (4), for the words “the members belonging to” the words
“persons belonging to” shall be substituted. ”.

11. After section 30, the following section shall be inserted, namely :—

“30A-1A. (1) After the date of commencement of the Maharashtra Village
Panchayats (Amendment) Act, 2017 in respect of the panchayat to which the
general election is to be held, subject to provisions of sub-sections (4), (5)
and (6) of section 30, every panchayat shall have a Sarpanch who shall be
elected by the persons whose names are included in the list of voters for
village under section 12.

(2) Election of the Sarpanch shall be held simultaneously with the
general elections of the panchayat and the procedure regarding holding of
elections to the panchayat shall, mutatis mutandis, apply to such election.

(3) If at an election, no Sarpanch is elected, a fresh election shall be
held to elect a Sarpanch, and if there is a failure to elect a Sarpanch at the
fresh election, such vacancy may, notwithstanding anything contained in
this Act, be filled by election by the elected members from amongst
themselves and the term of Sarpanch elected under this sub-section shall
be co-terminus with the term of members of the panchayat.

(4) Any person elected under sub-section (3) shall be deemed to be duly
elected at an election under this section.

Mabh.
LIV of
2018.
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(5) If, in the election of the Sarpanch, there is an equality of votes, the
result of the election shall be decided by lots to be drawn by the State Election
Commissioner or the officer appointed by him for the purpose.

(6) In case of a dispute regarding election of the Sarpanch, the
provisions of section 15 shall, mutatis mutandis, apply. ” .

12. In section 30A of the principal Act,—

(a) after sub-section (1) the following sub-section shall be inserted,
namely :—

“(1A) In respect of the panchayat to which the Sarpanch is directly
elected, the election of the Upa-Sarpanch shall be held in the first
meeting held after every general election. ” ;

(b) after sub-section (2), the following sub-section shall be added,
namely :—

“(2A) In respect of the panchayat to which the Sarpanch is directly
elected, the provisions of sub-section (3) of section 30 shall, mutatis
mutandis, apply in the case of Upa-Sarpanch.

13. In section 33 of the principal Act, after sub-section (5), the following
sub-section shall be inserted, namely :—

“(6) In respect of the panchayat to which the Sarpanch is directly elected
under section 30A-1A, the provisions of this section shall apply with the
following modifications :—

(a) in sub-section (1), for the words “election of Sarpanch and
Upa- Sarpanch” at both the places where they occurs, the words “election of
Upa-Sarpanch” shall be substituted;

(b) after sub-section (1), the following sub-section shall be inserted,
namely :—

“(1A) The election of the Sarpanch shall be held in accordance with the
provisions of section 30A-1A of this Act.”;

(¢) in sub-section (2), after the words “presided over by” the words “the
Sarpanch and if the post of Sarpanch is vacant by” shall be inserted;

(d) in sub-section (3), the words “Sarpanch and” shall be deleted;
(e) for sub-section (4), the following sub-section shall be substituted,—

“(4) If, in the election of Upa-Sarpanch there is an equality of votes, the
Sarpanch shall have the right to exercise casting vote, and if the post of
Sarpanch is vacant, the result of elections shall be decided by lot drawn in
the presence of the officer presiding in such manner as he may determine.”;

() in sub-section (5),—
(i) the words “Sarpanch or” shall be deleted;

(i1) after the word, brackets and figure “ sub-section (1) ” the words
“Sarpanch or” shall be inserted.”.

14. In section 35 of the principal Act, after sub-section (1), the following
sub-section shall be inserted, namely :—

“(1A) In respect of the panchayat to which the Sarpanch is directly

elected under section 30A- 1A, the provisions of this section shall apply with
the following modifications:—

(@) in sub-section (1), for the words “one-third” the words “two-
third” shall be substituted,;
qT SE-2R¢— 3T
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(b) in sub-section (3), for the portion beginning with the words “If
the motion” and ending with the words “against the Sarpanch;” the
following portion shall be substituted, namely :(—

“ If the motion of no-confidence is carried by a majority of not less
than three-fourth of the total number of the members who are for the
time being entitled to sit and vote at any meeting of the panchayat, the
Sarpanch or the Upa- Sarpanch, as the case may be, and ratified before
the special Gram Sabha by the secret ballot in the presence and under
the Chairmanship of the Officer appointed for the purpose by the
Collector, shall forthwith stop, exercising all the powers and, performing
all the functions and duties of the office and thereupon such powers,
functions and duties shall vest in the Upa-Sarpanch, in case the motion
is carried out against the Sarpanch ;”;

(c) for the fourth proviso, the following provisos shall be
substituted, namely :—

“Provided also that, no such motion of no-confidence shall be brought
within a period of two years from the date of election of Sarpanch or
Upa-Sarpanch and before the six months preceding the date on which
the term of panchayat expires :

Provided also that, if the no-confidence motion fails, then no motion

” »

shall be brought before the passage of time of next two years .”.

15. In section 38 of the principal Act, in sub-section (2), after clause

of section 38 (7 the following clause shall be inserted, namely :(—

of III of 1959.

Amendment of

section 39 of

IIT of 1959.

Amendment
of section 43
of III of 1959.

“(i-a) in respect of the panchayat to which the Sarpanch is directly
elected under section 30A-1A, the Sarpanch shall also exercise the
following powers, functions and duties,—

(a) finalise the agenda of panchayat meetings :

Provided that, if three or more members demands regarding
inclusion of any item on agenda for immediate next meeting, the
Sarpanch shall include the same in next meeting :

Provided further that, no ad-hoc financial business shall be
transacted unless it forms a part of the circulated agenda :

Provided also that, if the panchayat resolves on any subject
that is detrimental to the well-being of the village at large in the
opinion of Sarpanch, the Sarpanch shall cause the resolution to be
kept for final decision immediately in the next following Gram-
Sabha, and the decision of the said Gram Sabha shall be final ;

(b) prepare the annual budget of panchayat ;
(c) exercise all other powers to implement the schemes in
consultation with panchayat ; ”.

16. In section 39 of the principal Act, in sub-section (2), for the words

five years” the words “six years” shall be substituted.

17. In section 43 of the principal Act, in sub-section (1), after the

existing proviso, the following proviso shall be added, namely :—

“Provided further that, the post of the directly elected Sarpanch
fallen vacant under this sub-section shall be filled in by election in the
manner laid down in section 30A-1A, within six months from the date of
such vacancy.”.
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18. In section 49 of the principal Act, in sub-section (4), in proviso,— Amendment
(i) before clause (a), the following clause shall be inserted, 2;?;;?;111945%'

namely :—
“(al) the Sarpanch shall be the ex officio Chairman ; ” ;

(z1) after clause (f), the following clause shall be inserted,
namely :—

“(g) Gramsevak shall be ex officio Member- Secretary . ” .

19. In section 62 of the principal Act, after sub-section (1), the following Amendment

sub-section shall be inserted, namely :(— Oﬁﬁc‘dg?g%zg
(0) (0) .

“(1AA) In respect of the panchayat to which the Sarpanch is directly
elected under section 30A-1A, the provisions of this section shall apply
with the following modifications :—

(a) for sub-sections (1) and (1A), the following sub-sections shall
be sustituted, namely,—

“(1) The Sarpanch shall determine annually on or before
5th January of every year in such form as may be prescribed, a
statement of,—

(a) the opening balance in the fund and estimated income
of the panchayat for the following financial year ;

(b) the expenditure proposed on establishment and
discharge of its duties under section 45 ;

(¢) the amount to be contributed to the District Village
Development Fund established under section 133 ;

(d) the statement made under clause (a), (b) or (¢), as the
case may be, shall be placed by the Sarpanch, before the
panchayat ;

(e) the panchayat shall in respect of the said statement,
finalise its recommendations on or before the 31st of January ;

() the statement along with the recommendation of the
panchayat under clause (e), shall be placed before the Gram
Sabha, which may ratify it on or before 28th of February ;

(g) after the decision of the Gram Sabha under clause (f),
the said statement shall be submitted to the Panchayat Samiti.

(1-A) If, on or before the date specified in sub-section (1),—
(a) the Sarpanch fails to submit the statement ; or

(b) the panchayat fails to make recommendation in respect of
the statement ; or

(c) the Gram Sabha fails to take decision in respect of
ratification of the recommendations,

the Secretary shall prepare the statement, regarding the
mandatory and office expenditure to be carried out and submit it
to the Panchayat Samiti in the form prescribed under the said sub-
section.”;

(b) in sub-section (2), for the portion beginning with words
“ The Panchayat Samiti ” and ending with words “ increased or
decreased: ” the portion “ The Panchayat Samiti shall, either
approve the statement or direct that the proposed expenditure on
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any of the duties falling under section 45 shall be increased or
decreased on or before 31st March of the every year. Expenditure
shall be carried out as per this statement till the date budgetary
process outlined in sub-section (1) of this section is completed:”

shall be substituted ;

(¢) in second proviso of sub-section (2), after the words “ be

«

increased or decreased” the words and figure “ on or before
31st March of every year and in case of revised and supplementary
statement ” shall be inserted. .
Amendment 20. Section 62A of the principal Act, shall be re-numbered as sub-section
f section 62A
Oofsﬁ(l: (1)(;11959' (1) of that section and after sub-section (1) as so re-numbered, the following

sub-section shall be added, namely :—

“(2) In respect of the panchayat to which the Sarpanch is directly
elected under section 30A-1A, a Sarpanch may at anytime during the
financial year for which any such statement has been approved as
aforesaid cause a revised or supplementary statement to be prepared.
Every such revised or supplementary statement shall be considered
and approved by the Panchayat Samiti in the same manner as if it were
an original statement, and the provisions of section 62 shall apply in

relation to such revised or supplementary statement. ” .

Amendment 21. Insection 145 of the principal Act, sub-section (I A) shall be deleted.
of section 145
of ITT of 1959.
Power to 22. (1) If any difficulty arises in giving effect to the provisions of the
difﬁéﬂﬂvj Maharashtra Village Panchayats Act, as amended by this Act, the State IIIof
1959.

Government may, by an order published in the Official Gazette, as the occasion
arises, make such provisions not inconsistent with provisions of the said
Act, as amended by this Act, as may appear it to be necessary or expedient

for purpose of removing the difficulty :

Provided that, no such order shall be made after the expiry of a period

of two years from the date of commencement of this Act.

(2) Every order made under sub-section (1) shall be laid, as soon as may

be, after it is made, before each House of the State Legislature.
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Mah. 23. (1) The Maharashtra Village Panchayats (Amendment and Repeal of
Ord. II continuance) Ordinance, 2018, is hereby repealed. Mah. Ord. II
of 2018. of 2018 and
saving.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the corresponding
III of Provisions of the Maharashtra Village Panchayats Act, as amended by the
1959. said Ordinance, shall be deemed to have been done, taken or issued, as the
case may be, under the corresponding provisions of the said Act, as amended

by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY I/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF
GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 EDITOR : I/C DIRECTOR
SHRIMANOHAR SHANKAR GAIKWAD.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in English
of the Maharashtra Village Panchayats and the Maharashtra Zilla Parishads and Panchayat Samitis
(Amendment) Act, 2018 (Mah. Act No. LXVI of 2018), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. LXVI OF 2018.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette ", on the 14th December 2018).

An Act further to amend the Maharashtra Village Panchayats and the
Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS, the Governor of Maharashtra was satisfied that

circumstances existed which rendered it necessary for him to take immediate

Il of 1959. action further to amend the Maharashtra Village Panchayats Act and the

Mah. vV Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961, for the purposes

of 1962. hereinafter appearing; and, therefore promulgated the Maharashtra Village

Mah. Panchayats and the Maharashtra Zilla Parishads and Panchayat Samitis
Ord. XXI' (Amendment) Ordinance, 2018 on the 11th October 2018 ;

of 2018.
AND WHEREAS, it is expedient to replace the said Ordinance by an Act of
the State Legislature ; it is hereby enacted in the Sixty-ninth Year of the Republic
of India as follows :—

AT SB—LE9-2 ®
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CHAPTER |
PRELIMINARY

Short title 1. (1) This Act may be called the Maharashtra Village Panchayats and the
and Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act, 2018.

Commnelrel;ij (2) 1t shall be deemed to have come into force on the 11th October 2018.

CHAPTER I
AMENDMENTS TO THE MAHARASHTRA VILLAGE
PaNcHAYATS AcT.

Amendment of 2. In section 10-1A of the Maharashtra Village Panchayats Act (hereinafter
section 10-1A in this Chapter referred to as “ the Maharashtra Village Panchayats Act ”),—

f 111 of 1959. . . . . .. .

o (a) in the first proviso, in clause (ii), for the words “ six months " the
words “ twelve months ” shall be substituted and shall be deemed to have
been substituted with effect from 31st March 2016 ;

(b) in the second proviso, for the words “ six months ” the words
“ twelve months ” shall be substituted and shall be deemed to have been
substituted with effect from 31st March 2016 ;

(c) after the second proviso, the following proviso shall be added, namely :—

“Provided also that, in respect of the undertaking filed by any
person under clause (ii) of the first proviso, before the date of
commencement of the Maharashtra Village Panchayats and the
Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act,
2018, the period of “six months” specified in such undertaking shall be

deemed to have been substituted as “ twelve months ".".
Amendment of 3. In section 30-1A of the Maharashtra Village Panchayats Act,—

seCti‘;}lIi%'igAE)gf (a) in the first proviso, in clause (ii), for the words “ six months ” the
’ words “ twelve months” shall be substituted and shall be deemed to have
been substituted with effect from 31st March 2016 ;

(b) in the second proviso, for the words “ six months” the words “twelve
months ” shall be substituted and shall be deemed to have been substituted
with effect from 31st March 2016 ;

(c) after the second proviso, the following proviso shall be added,
namely :—

“ Provided also that, in respect of the undertaking filed by any
person under clause (ii) of the first proviso, before the date of
commencement of the Maharashtra Village Panchayats and the
Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act,
2018, the period of “ six months " specified in such undertaking shall
be deemed to have been substituted as “ twelve months ".”.

CHAPTER 1lI
AMENDMENTS TO THE MAHARASHTRA ZILLA PARISHADS
AND PancHAYAT Samimis AcT, 1961.

Amendment 4. In section 12A of the Maharashtra Zilla Parishads and Panchayat Samitis
of section Act, 1961 (hereinafter in this Chapter referred to as “the Maharashtra Zilla
12A of Mah.V' parishads and Panchayat Samitis Act ”),—

of 1962.
(a) in the first proviso, in clause (ii), for the words “ six months ” the
words “ twelve months” shall be substituted and shall be deemed to have
been substituted with effect from 7th May 2016 ;

IIT of
1959.

Mah.
LXVI
of 2018.

Mah.
LXVI of
2018.

Mah. V
of 1962.
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(b) in the second proviso, for the words “six months” the words
“ twelve months ” shall be substituted and shall be deemed to have been
substituted with effect from 7th May 2016 ;

(c) after the second proviso, the following proviso shall be added,
namely :—

“Provided also that, in respect of the undertaking filed by any
person under clause (ii) of the first proviso, before the date of
commencement of the Maharashtra Village Panchayats and the
Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act,

Mah. 2018, the period of “ six months " specified in such undertaking shall
LXVI of be deemed to have been substituted as “twelve months”.”.
2018. 5. In section 42 of the Maharashtra Zilla Parishads and Panchayat Samitis

Act, in sub-section (6A),—
(a) in the first proviso, in clause (ii), for the words “ six months ” the
words “ twelve months ” shall be substituted and shall be deemed to have
been substituted with effect from 7th May 2016 ;

(b) in the second proviso, for the words “ six months ” the words
“twelve months” shall be substituted and shall be deemed to have been
substituted with effect from 7th May 2016 ;

(c) after the second proviso, the following proviso shall be added,
namely :—

“Provided also that, in respect of the undertaking filed by any
person under clause (ii) of the first proviso, before the date of
commencement of the Maharashtra Village Panchayats and the
Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act,

Mah.LXVI 2018, the period of “ six months ” specified in such undertaking shall be
of 2018. deemed to have been substituted as “ twelve months ".".

6. In section 67 of the Maharashtra Zilla Parishads and Panchayat Samitis
Act, in sub-section (7A),—
(a) in the first proviso, in clause (ii), for the words “six months” the
words “twelve months” shall be substituted and shall be deemed to have
been substituted with effect from the 7th May 2016 ;

(b) in the second proviso, for the words “six months” the words
“ twelve months” shall be substituted and shall be deemed to have been
substituted with effect from 7th May 2016 ;

(c) after the second proviso, the following proviso shall be added,
namely :—

“ Provided also that, in respect of the undertaking filed by any
person under clause (ii) of the first proviso, before the date of
commencement of the Maharashtra Village Panchayats and the

Mah. Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act,
LXVI of 2018, the period of “ six months ” specified in such undertaking shall
2018. be deemed to have been substituted as “ twelve months ".”.
CHAPTER IV

MISCELLANEOUS

7. (1) Nothing in this Act shall affect the elections conducted by the

State Election Commission for conducting the elections or any programme

Mah. declared by it therefor, prior to the date of commencement of the Maharashtra

Lxviof Village Panchayats and the Maharashtra Zilla Parishads and Panchayat Samitis

2018. (Amendment) Act, 2018, for filling up the resultant vacancy in view of the

lof provisions of section 10-1A or section 30-1A of the Maharashtra Village

1959. Panchayats Act ; section 12A or sub-section (6A) of section 42 or sub-section

Mah. v (7A) of section 67 of the Maharashtra Zilla Parishads and Panchayat Samitis Act,
of 1962. 1961, as it stood prior to such date of commencement.

AT HAB—2&-R

Amendment
of section 42
of Mah. V of
1962.

Amendment
of section 67
of Mah. V of
1962.

Saving as to
certain
elections.
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Saving as to 8. Any person, who has obtained the Caste Certificate and Validity Certificate,
certain but has not filed such certificate prior to the date of commencement of this Act,
disqualifications. ghall not be deemed to be disqualified under the provisions of the relevant
Panchayat law, if he submits such certificate within a period of three months from

the date of commencement of this Act :

Provided that, the provisions of this section shall not apply where the State
Election Commission has already prior to the date of commencement of this Act
held elections to fill the vacancy of such person or declared the programme for
holding of such election.

Power to 9. (1) If any difficulty arises in giving effect to the provisions of the

remove Maharashtra Village Panchayats Act or, as the case may be, the Maharashtra

difficulty. 7jj13 Parishads and Panchayat Samitis Act, 1961, as amended by this Act, the

State Government may, as the occasion arises, by an Order published in the

Official Gazette, give such directions not inconsistent with the provisions of the

said Acts as amended by this Act, as may appear to it to be necessary or
expedient for the purpose of removing the difficulty.

(2) Every order made under sub-section (1) shall be laid, as soon as may
be, after it is made, before each House of the State Legislature :

Provided that, no such order shall be made after expiry of the period of two
years from the commencement of this Act.

Repeal of 10. (1) The Maharashtra Village Panchayats and the Maharashtra Zilla
Mah.Ord. Parishads and Panchayat Samitis (Amendment) Ordinance, 2018, is hereby
XXTof2018 repealed.
and saving. (2) Notwithstanding such repeal, anything done or any action taken (including
any notification or order issued) under the corresponding provisions of the
Maharashtra Village Panchayats Act and the Maharashtra Zilla Parishads and
Panchayat Samitis Act, 1961, as amended by the said Ordinance, shall be
deemed to have been done, taken or issued, as the case may be, under the
corresponding provisions of said Acts, as amended by this Act.

Il of
1959.
Mah. V
of 1962.

Mah.
Ord. XXI
of 2018.

Il of
1959.
Mah. V
of 1962.
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MANOHAR SHANKAR GAIKWAD, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI
400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH

ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : I/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD.
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In pursuance of clause (3) of article 348 of the Constitution of India, the
following translation in English of the Maharashtra Village Panchayats
(Amendment) Act, 2020 (Mah. Act No. IT of 2020), is hereby published under the
authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. IT OF 2020.
(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 5th March 2020).

An Act further to amend the Maharashtra Village Panchayats Act.

WHEREAS it is expedient further to amend the Maharashtra Village
III of Panchayats Act, for the purposes hereinafter appearing ; it is hereby enacted
1959. in the Seventy-first Year of the Republic of India as follows :—

1. This Act may be called the Maharashtra Village Panchayats Short title.
(Amendment) Act, 2020.

III of 2. In section 7 of the Maharashtra Village Panchayats Act (hereinafter Amendment
1959. referred to as “ the principal Act ”),— ?Iflsegtligfgg of
o) .

(1) sub-section (3) shall be deleted;

(2) in sub-section (3A), the words “ In respect of the panchayat to
which the Sarpanch is elected directly under section 30A-1A, ” shall be
deleted.

(?)
qMT 3TS—33-2



) HERTE TTHA TS0 STETIRUT WA 06, " 4, R0%0/WE]T W, T ]¥R

Amendment 3. In section 13 of the principal Act,—
of section 13 . .
of I1I of 1959. (1) in sub-section (1), the words “ and, Sarpanch of panchayat to be

elected directly ” shall be deleted ;
(2) in sub-section (2), —

(a) for the words “for any ward of the village and for Sarpanch
of panchayat ”, the words “as a member for any ward of the village ”
shall be substituted ;

(b) the words “ and Sarpanch of panchayat ” shall be deleted ;

(3) in sub-section (2A), for the word “ Sarpanch ” the word “member ”
shall be substituted.

Amendment 4. In section 15 of the principal Act, in sub-section (2), the words, figures

of section 15 gn(d letters “or section 30A-1A, as the case may be” shall be deleted.
of IIT of 1959.

Insertion of 5. After section 30A-1A of the principal Act, the following section shall

section 30A- he jnserted, namely:—
1B in III of

1959.

Non- “30A-1B. After the date of commencement of the Maharashtra Village
application of Panchayats (Amendment) Act, 2020, in respect of the general elections and
section 3(1)? by-elections to panchayat, the provisions of section 30A-1A shall cease to
" apply and every panchayat have a Sarpanch, who shall be elected under

section 30 and the provisions of section 33 shall apply therefor.”.

Amendment 6. In section 35 of the principal Act,—
of section 35
of III of 1959. (1) in sub-section (1), for the words “one-third” the words “two-third”

shall be substituted ;
(2) in sub-section (3),—

(a) for the words “ two-third ” the words “ three-fourth ” shall
be substituted ;

(b) for the fourth proviso, the following provisos shall be
substituted, namely :—

“ Provided also that, no such motion of no-confidence shall
be moved within a period of two years from the date of election
of Sarpanch or Upa-Sarpanch and before six months preceding
the date on which the term of panchayat expires :

Provided also that, if the no-confidence motion fails, then
no motion shall be moved within next two years from the date
of failure of no-confidance motion.”.

Amendment 7. In section 38 of the principal Act,—
of section 38 . . . .
of ITI of 1959. (1) in sub-section (2), after clause (j), the following clauses shall be

inserted, namely :(—
“ (k) finalise the agenda of panchayat meetings :

Provided that, if three or more members demands
inclusion of any item on agenda for immediate next meeting,
the Sarpanch shall include the same in the next meeting :

Mah. II
of 2020.
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Provided further that, no ad-hoc financial business shall
be transacted in the meeting unless it forms a part of the
circulated agenda ;

(l) prepare the annual bedget of panchayat ;

(m) exercise all other powers to impelement the schemes in
consultation with panchayat ;” ;

(2) after sub-section (4), the following sub-section shall be inserted,
namely :—

“ (4A) If in the opinion of the Sarpanch or the person who
presides over the meeting, the resolution of the panchayat on any
subject is detrimental to the well-being of the village at large, the
person presiding over the meeting shall cause the resolution of the
panchayat to be kept for final decision in the immediate next
following Gram Sabha, and the decision of the Gram Sabha thereon
shall be final.”.

8. In section 43 of the principal Act, in sub-section (1), for the second
proviso, the following proviso shall be substituted, namely:—

“Provided further that, the post of directly elected Sarpanch fallen
vacant, then such post shall be filled in by election from amongst the
members of the panchayat themselves within thirty days from the date
of such vacancy.”.

9. In section 62 of the principal Act,—

(1) for sub-sections (1), (1A) and (1AA), the following sub-sections
shall be substiuted, namely:—

“ (1) The Sarpanch shall determine annually on or before the
28th February of every year, in such form as may be prescribed, a
statement of,—

(a) the opening balance in the fund and estimated income
of the panchayat for the following financial year;

(b) the expenditure proposed on establishment and
discharge of its duties under section 45 ;

(c) the amount to be contributed to the District Village
Development Fund established under section 133 ;

(d) the statement made under clause (a), (b) or (c), as the
case may be, shall be placed by the Sarpanch before the
panchayat.

(1A) The panchayat shall in respect of the said statement,
finalise its recommendations on or before the 7% of March of the
same year.

(1B) The statement along with the recommendation of the
panchayat under sub-section (1A), shall be placed before the Gram
Sabha, which may ratify it on or before the 15% of March of the
same year and the decision of the Gram Sabha shall be submitted
to the Panchayat Samiti.

(1C) If, on or before the date specified in,—

(a) sub-section (1), the Sarpanch fails to submit the
statement ; or

HIT 3BS—IR-R

Amendment
of section 43
of IIT of 1959.

Amendment
of section 62
of III of 1959.
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(b) sub-section (1A), the panchayat fails to make
recommendation in respect of the statement; or

(c) sub-section (1B), the Gram Sabha fails to take decision
in respect of ratification of the recommendations,

the Secretary shall prepare the statement, regarding the
mandatory and office expenditure to be carried out, and submit
it to the Panchayat Samiti in the form prescribed under the
said sub-sections.”;

(2) in sub-section (2),—

(a) for the portion beginning with the words “ The Panchayat
Samiti” and ending with the words “ increased or decreased:” the
following shall be substituted, namely :—

“ The Panchayat Samiti shall, either approve the
statement or direct that the proposed expenditure on any of
the duties falling under section 45 shall be increased or
decreased on or before the 31st March of the every year.
Expenditure shall be carried out as per the statement till the
date budgetary process outlined in sub-sections (1), (1A) and
(1B) is completed :”;

«

(b) in second proviso, after the words “ be increased or
decreased ” the words, figures and letters “on or before the
31st March of every year and in case of the revised and
supplementary statement” shall be inserted.

Amendment 10. For section 62A of the principal Act, the following section shall be

of section 62A gyhstituted, namely :—
of IIT of 1959.

Revised or “ 62A. A Sarpanch may at anytime during the financial year for
supplementary which any such statement has been approved, cause a revised or
budget. .
supplementary statement to be prepared. Every such revised or
supplementary statement shall be considered and approved by the
Panchayat Samiti in the same manner as if it were an original statement
and the provisions of section 62 shall apply in relation to such revised

or supplementary statement.” .

Amendment 11. In section 145 of the principal Act, after sub-section (1), the following

of section 145 . :
- n shall nser namely :(—
of TIT of 1959, sub-section shall be inserted, namely

“(1A) If more than half of the total number of seats in a panchayat
have become vacant, the State Government may, by an order published
in the Official Gazette, dissolve such panchayat :

Provided that, the provisions of this sub-section shall not apply in
respect of a panchayat where the Sarpanch is directly elected under
section 30A-1A.”.

Removal of 12. (I) Notwithstanding anything contained in section 30A-1B of the
doubts. principal Act, if any order in respect of election or bye-election of a panchayat
is issued or any procedure for election of or bye-election of the panchayat is
commenced, before the date of commencement of the Maharashtra Village Mah.II
Panchayats (Amendment) Act, 2020, such election shall be held as per the of 2020.
provisions of section 30A-1A.
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(2) Notwithstanding anything contained in second proviso to sub-section
(1) of section 43 of the principal Act, as amended by this Act, if any order in
respect of filling of casual vacancy of directly elected Sarpanch is issued or
any procedure for filling of casual vacancy of directly elected Sarpanch is
Mah.II commenced, before the date of commencement of the Maharashtra Village
of 2020. Panchayats (Amendment) Act, 2020, such election shall be held as per the
provisions of the second proviso to sub-section (I) of section 43, as it existed

before the commencement of this Act.

13. (1) If any difficulty arises in giving effect to the provisions of the Power to
principal Act, as amended by this Act, the State Government may, by an rémove
order published in the Official Gazette, as the occasion arises, make such difficulty.
provisions not inconsistent with the provisions of the principal Act, as
amended by this Act, as may appear to it to be necessary or expedient for the
purpose of the removing of the difficulty :

Provided that, no such order shall be made, after the expiry of a period
of two years, from the date of commencement of this Act.

(2) Every order made under sub-section (1) shall be laid, as soon as may
be, after it is made, before each House of the State Legislature.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,
MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE.





